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LOK SABHA

Friday, November 20, 1959/Kartika
29, 1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

|MR SeEAkAR 1 the Chair]

ORAL ANSWERS TO QUESTIONS

Mr. Spesker: Shri Prakash Vi
‘Shastri,

Shri Prakash Vir Shastri: Question
No 185.

Shri Vajpayee: The Health Minis-
ter 1» not there,—vely unhealthy

Mr. Speaker: Nex! guestion

Shri Nath Pai: What happens to that
question, Sir?

Mr. Speaker: When the Mimste:
comes 1t will be taken up Next ques-
tion  Well, the Members are absent,
the Minister 1s absent Next question
It 15 about Health It will stand over

Food Zones

-

['Shrll'uicnhl

Shri Ram Krishan Gupia:
Shri Ajit Singh Barhadi:
Sardar Igbal Singh:
Shri 8. M. Banerjee:
Shri

Shri

w

.

. K. Bhattacharya:
umahua
arlor:

. B. Vittal Rao:
dlnl:

. R. Muniswamy:
Reddy:

E
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Shri
Shri
Shri
Shri
Shri
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Shri Ramam:

Shri D. V. Rao:

Shri Vasudevan Nair:
Shri Shree Narayan Das:
Shri Khushwagt Rai:
Shri D. C. Sharma:

Shri Subbiah Ambalam:
Shri Supakar:

Shri Sanganna:

Dr. Ram Subhag Singh:
Shrimati Renn Chakravarity:
Shri Sarju Pandey:

Shri Madhusudan Rao:
Shri Hem Barua:

Shri Bimal Ghose:

Shri Rameshwar Tantla:
Shri Aurobindo Ghosal:
| Shri Elayaperumal:

Will the Minuster of Food and Agri-
culture be pleased to state.

(a) whether there i1s any proposal
before the Central Government either
to introduce bigger food zomes or to
read)ust the boundaries of the existing
food zones,

(b) whethe: proposals to that effect
have been received from the various
State Governments; and

{e) 1f so. the decision taken by Gov-
crnment in the matter?

The Deputy Minister of Food and
Agritulture (Shri A. M. Thomas): (a)
to (¢) The question whether 1t would
be advisable to have each state a sepa-
rate zone or to join contiguous surplus
and deficit States to form bigger zores
was discussed with the Chief Ministers
andlor Food Ministers of the States at
the last meeting of the Natlonal
Development Council in September
1859 There was divergence of opimon
and no final decision could be faken.
The consensus of opinion was that the
matter should be examined further in
the light of the discussion and separate
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cansultations held with the State gov-
ernments ! necessary It was later
decided to continue the exusting
Southern Zone comprising the States
of Madras, Andhra Pradesh, Mysore
and Kerala The question whether a
bigger zone comprising the States of
Omssa and West Bengal should be
formed has also been discussed with
the two State governments, but a final
decision has not so far been taken

Shri Panigrahi May I know
whether 1t 13 a fact that the Govern-
ment of Orissa had strongly objected
to the proposal of making West Bengal
and Orissa one food zone and, if »o,
whether the Government of India
have opposed the view of the Gov-
ernment of Orissa®

Shri A. M. Thomas. There was a
discussion by my senior colleague, the
Food and Agriculture Minister, with
the Chief Ministers of West Bengal
and Onssa recently in Calcutta A
tentative understanding was reached
that these two States could be joined
provided certain safeguards against
prices gomg up too high in Orssa
were adopted Subsequently, there
have been discussions also There has
been some difference of opinion per
haps in the State Government circles
In this matter, hon Members may also
consider certain aspects, because there
has been much disparity between the
prices prevailing 1n Orissa and 1
West Bengal That has led to a great
deal of heart-burning among the pro
ducers m Orissa When the question
of procurement and prices came up,
several Members m Orista pleaded for
higher prices for the producers In
Orissa The consumers in West Ben-
gal have been paying much more
This led to smugghng and we have
not been able to mop up the entire
surplus of Onssa which could be dis-
tributed in time in the deficit States
These aspects were considered and a
tentative decision was taken

1 may assure the hon Members that
all aspects that have been pointed out
by the State Governments would be
taken into consideration A final deci-
sion has not been taken and if the

would be made available to consumers
at proper time, and we will see to it
that the Calcutta prices do not go up
unduly high so that there may not be
heavy pressure on Orissa

Shri Ram Krishan Gupta: May I
know whether any request has been
received from the Punjab Government
to adjust the boundaries of the nor-
thern food zone?

Shri A. M. Thomas: At one stage
the Punjab Government made a re-
presentation to the effect that Punjab
should be cordoned off separately We
have not been able to accede to that
request As far as Punjab 1s concefn-
ed, two other areas form part of thus
zone—Himachal Pradesh and Dell
They all together form a natural con-
teguous area, and we could not accede
to the request of the Punjab Govern-
ment

Shrimati Mafida Ahmed: Will the
hon Deputy Minister give us an idea
how the zonal system of food distribu-
tion 13 going to fit m with the scheme
of State trading?

Shri A, M Thomas' With regard to
the scheme of State trading, even
when a statement was made before
this hon House, the Government
ponted out the difficulties that may
have to be faced in the absence of the
requisite adminstrative orgamsation,
the Iack of storage capacity and also
the inadequacy of buffer stocks In
the light of expemence, we have
certain difficulties and that is why
are trying to review the position
example, it was anticipated
would be in a position to mop
surplus in the surplus States
we have not been able to
State Governments have
culties too It may not be proper
say that the scheme of State trading
has been given up We are not mak-
ing a doctrmmaire approach but
pragmatic one

i
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" Shrimstl Renuka Ray: May I know
what bas happened to the proposals
for treating the whdle ocuntry as one
unit and scrapping the zonal system
nltogether and thus making 1t possible
to proceed with State tradmg?

Shri A. M. Thomas: At this parti-
cular stage it may be difficult

Shrimati Renoka Ray: Is it under
contemplation or has it been given
up?

Bhri A, M, Thomas: With regard to
that, the 1dea of forming more or less
self-sufficlent zones came up We
want to avoid cross-movements and
we also want to facilitate procure
ment by Government

Shri T, B. Vittal Rao: What are the
grounds for not acceding to the re
quest of the Andhra State Government
for forming a separate food zone for
Andhra State?

Shri A. M. Thomas The hon House
knows that Kerala 13 within the
southern zone Kerala 15 a deficit
State Its demand comes to round-
about 7 lakh tons The demand of
Mysore comes to about 2} lakh tons
Altogether, it comes to about a mullion
tons What the Andhrg Pradesh Gov-
ernment has undertaken 1s that they
would procure about 4 1akh tons The
Madras Government has undertaken
to procure about 1} lakh tons That
will make, altogether, only 54 lakh
tons, and we would not be in a posm-
tion to find the balance As has been
pointed out by me, there have been

Mr. Speaker: The question was, why
Andhra cannot be made a separate
::ebyiuelt It was a simple ques-

Shri A, M. Thomes: I pointed out the
. The Andhra Government
has undertaken only to procure about

:
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4 lakh tons which would not be suffi-
cient to meet the deficat of Kerala, As
1t 18, the southern zone 13 ghightly s
Plus and we may not have to
from outside for the needs of
Btates in the south.

Shri C. K. Bhattacharya, The
Food Miruster has stated that in
opinion there 15 no deficit of food
India What is the difficulty in
ceeding on that basis and using
entire country as one unit, as has just
now been stated, without putting any
zonal restriction regarding the supply
of food?

Mr. Bpeaker: He
answered 1t, I believe

Shrl A, M, Thomas: The question of
self-sufficiency has to be judged from
a comparative study of the pomtion
Last year we had a good crop Next
year also, we expect there would be
a nice crop for us, but, as the hon
House knows, 1857-58 was a very, very
bad year and so we could not take the
risk of abolishing all zones or remov-
ing all restrictions So far as the sug-
gestion of my hon friend is concerned,
we cannot afford to take the nsk of
treating the entire country as one zone
We had at one stage, after decontrol,
adopted some such measure but then,
subsequently, we had to adopt other
regulatory measures and form the
zones Unless we have got sufficient
food production to meet the increased
demand of the publicc we wall not be
in a position to treat the entive coun-
iry as one zone

g

§ gl

-

&

has already
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labourers going from one area lo
another, if any particular difficulty 1s
pointed out to us, we will certainly
take action

Mr, Speaker: I will allow a half-
hour discussion on thus There are so
many hon Members who want to put
questions

Shri Supakar: On a point of order
I put a specific question about the
Orssa-West Bengal food zone Un-
fortunately that has been merged with
the general question on food zones
Even if you allow a half-hour discus-
sion on this general question, it will
be hardly possible for other Members,
except one or two, to discuss the
gnevances of their particular States
We feel completely helpless, not
having been allowed to put a single
question

Bhri A. M. Thomas: We have sug-
gested that a debate may be held on
the food situation A half-hour dis-
cussion may not be adequate to deal
with all the aspects We will table a
motion to the effect that the food
situation may be taken up

Mr. Speaker: All nght

The hon Health Mmster was not
in his seat when I called him The
House expects the Minister to be in
his seat when a question relating to
his Ministry 18 called

The Minister of Health (Shri Kar-
markar: I am sorry, Sir (Interrup-
tions)

feoht & wafagn fagfor
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Shri Tyagl: On a pont of order, Sir
I want one cianfication with regard
to the convention that has been estab-
hshed in the House It 15 silent oa
this 1ssue  When a question 1s called
and the Member is not there, the ques.
tion 15 deemed to have lapsed and 1
treated as an unstarred question Wil
the same ruling, the same convention,
apply with regard to the absence of
the Munister” There must be some
clarification for the future When a
Mimister 1, absent, will that guestion
be deemed to be an unstarred question
or shal] 1t be replied when the Minis
ter comes?

Mr Speaker I do not know whau
the hon Member means If all the
Ministers are absent, I will close the
Question Hour The House suffers by
his suggestion There 158 no pomnt of
order I do not want any hon Mem
ber to suffer The Question Hour 13
intended to ehicit information from
hon Mimisters [ expect hon Minis-
ters to be m their seats when the
questions are called It 15 onlv
occasionally by some accadent they
are not here Possibly he had 2
similar accident today

Shri Tyagi [ only <ought jour
guidance and ruling on this 1ssue I
did not make any positive suggestion
What I asked was, whether the treat
ment of the question will be the same
when a Minister 1s absent as when a
Member s absent Your ruling 15
good What will happen to tlese
guestions? Will the Members be
entitled to put their questions now?

Mr Speaker. I do not want any hon
Member to suffer merely because the
hon Minister 15 not present to answer
the question Therefore, I have gall
ed the gquestion immediately after the
Minister has come back

Shri Nath Pal: The same courtesy
which we extend to a Minister 1f he
meets with an accident on his wav to
the House should be avalable to a
Member

Mr. Speaker: Hypothetical questions
sre put Hom. Membars know thet at
the end of all these guestions, 1 call



825

the hon. Members who were absent
snd give them an opportunity to put
their questions. There is no injustice
being done to anybody.

Sbri B, K, Galkwad: May I know
whether Government are aware of
the fact that the Delhi Dewvelopment
Board or the Delhi Corporation
acgqured private lands and sold them
to the people at a price greater than
the purchase price?

Bhri Earmarkar: I should like to
have notice of that question But if
they have developed the land, it 1s
natural that they sell 1t at a higher

H

Mr. Speaker: Next question

Shrl Tyagi: Are you proceeding to
the next question or to the previous
guestion?

Mr, Speaker: That 15 the previou-
question. 1 am proceeding to the next
question now

C.HS. Scheme for Members of
Parliament

_{.

Shri Ram Krishan Gupta:

Shri Padam Dev:

8hri Prakash Vir Shastri:
*157.{ Shri Bhakt Darshan:

Shri D. C. Sharma:

Shri Mem Raj

Shri Kodiyan:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No 1315 on the 10th
September, 1050 and state:

(a) whether Government have ex-
amined the decisions of the Joint
Committee on Salaries and Allowances
of Members of Parliament regarding
the introduction of C.H.S. Scheme for
Members of Parliament;

(b) i s0, the result thereof; and

(c) the nature of steps taken so far
in introducing this scheme?
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The Minister of Henlth (Bhei Kar-
markar): (a). Yes, Sir.

(b) and (c). The C.HE. Scheme has
been extented to Members of
Parliament, Three dispensaries at

(i) North Avenue;

(n) South Avenue; and

(1) Constitution House,

have started functioning from 16th
November, 1859. These will not only
serve the Members of Parliament but
also other Central Government ser-
vants covered by the Contributory
Health Service Scheme

Shri Ram Krishan Gupta: What ar-
rangements have been made for those
Members who do not stay in North
Avenue, South Avenue or Constitu-
tion House®

Shri Karmarkar: If they stay at a
distance from the three dispensaries,
I shall see that they get facilities in
the nearest CHS dispensary

ot v wiw o afy S gAfew
s¥ifaa frgr mar @ 9aR gfcare #
g orE G &t ad ¢ i Alaaw
=y afcare & afwfem o, at @&
¥ e § o faweaa guar wwfoe
F awn ?

st SOrET : Ot gr, A oRE-
AT T owEIT W/
Shrl D. C. Sharma: Hoy many per-
sons, on the average, are being meant
to be served by these dispensaries in

North Avenue, South Avenue and the
Constitution House?
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Shri Karmarkar: I presume that the
Western Court hostel people would
have to go to the Constitution House.

Bhri Narasimhan: What about the
feasibiity of a separate dispensary
there?

Shri Karmarkar: That has not been
considered.

Shri Sonavane: May I know whether
the CHS scheme 15 contemplated to
serve MPs wherever thev are, for
example, in theiwr constituencies eor
only when they are in Delhi?

Shri Karmarkar: At present, it is
contemplated to serve M Ps. and their
families 1n Delh: and on duty

=t qwrst @Y e, TR @Y
gy w1, d e afr madte st St

7 wzr 8, o oY F o o1 wfedem

S TET 2T 97 HHG 6T MW FoT

ght + foeg o oY g SwEar

w wfEdas 7@ @ A9 e

IR BN 39 awt AT g TH W

oA T IS B, TN LT AW

# I79 N w9 9 feq ovm § q@

#t fem a@m ?

Mr. Speaker: All that he wants to
know 1z whether during inter-session
period the benefits will be available
to all Members.

Shri Karmarkar: Ag I said, it will
be available in Delhi and outside
when on duty.

An Hon. Mamber: He wants a rebate
for inter-session.

Shri Karmarkar: There is no gues-
tion of rebate.
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Shrl Tyagl: Is it a fact that it was

North Avenue who gave the injection
to our late friend, Shri V. D. Tripath,
who died immediately after the in-
jection of cocaine?

Shri Karmarkar: I should say that
I went thoroughly into the matter, I
have gone there myself and on en-
quirtes I find that the particular hon.
Member was suffering from bronchitis
and high fever for the last three days.
Normally it is the practice for the
doctor to ask the question, which was
asked of this hon. hon Member, whe-
ther he 1s allergic to penicilin, and
he said he was not and that he had
taken penicilin injection many times
Unhappily, immediately after the in-
jection was given, the patient collaps-
ed That 1s an unfortunate thing.
What I have done in the matter 1s
that I got the bottle containing the
penicilhin and 1 will immediately ar-
range for chemical examination of the
remnants still left In the mean
time, I have asked the particular
manufacturers to hold up the distribu-
tion of that particular batch which
included the particular vial through-
out the country, wherever it might
be It 1s very unfortunate, and I
regret it very much, But I must say
that the doctor did his best, and that
is on the testimony of the hon. Mem-
bers who were actually present at
the place when this unfortunate inci-
dent occurred

Shri Narayanankutty Menon: Re-
garding the effects of penicillin, pre-
viously the injection of certain type
of penicillin in Kanpur resulted in
certain fatal cases and the Govern-
ment ordered an enquiry. What is
the result of the enquiry?

Shri Karmarkar: I can only speak
from memory. At that time it was
found that the penicillin was not at
fault. As some hon. Members al-
ready kmow, it happens that one in a
million cases, a particular patient is
allergic to penicillin, and in his case
the penielllin injection results in
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BErious CONsOGUences. In fact, we
have warned all dociors to give peni-
cillin only when they consider it ab-
solutely necessary and not to resort
to it often

Bhri Goray: May I know where this
penicaillin  was manufactured?

Bhri Karmarkar: That was In
Pimpnr: I learn that penicillin procane
is an antidote against bad effects of
penicillin

Mr. Speaker: Shr1i M. L. Dwived:,
absent Pandit D N Tiwary, Shn
Shree Narayan Das, Shri Valwi, Shn
Tangamani, all are absent I will take
the next question.

Some Hon Members: No, no
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anl Calcutta bas been that wherever
gizhy are working there are less com.
plaints than when boys have been em
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ployed.  Economically, these girls
get some help. We pay them Rs. 50
and they work only for two hours in
the morning or evening

Wo Tm gwn Yoy : W NG F
wo FRATRY WY 7@ HT w7 79 d4vC W
sraom g’ gl Arx ¥
T®TC AT QW07 AT Y AT 7

Shri M. V  Krishnappa: I have
stated earlier that Delhi's require-
ments per day will be 6,000 to 7,000
maunds, and the capacity of this plant
15 7,000 maunds per day We started
the scheme on the Diwali day.

Dr. Ram Subhag Singh: My question
13 dufferent Is there any scheme (o
have their own cattle m the dawy
and thereby meet the milk require-
ments of the town or will they go on
buying milk from the neighbouring
villages, pasteurize 1t and supply it?

Shri M. V. Krishnappa: In fact, the
Delhi milk supply scheme partly
emerged out of the problem of plague
spots and slums in Delln Because,
30,000 cattle are kept in the heart of
the city and so many j.laces 1n Dellu
have been developed into slums and
plague spots The Prime Minister
said that the slums should be remov-
ed as early as possible. When we ask-
ed those people to take away their
cattle, we had to provide them ac-
commodation in colonies Now we
have four colonies

ot qww @careh: § ag e
wigw ¢ fe qo faoor g & @
ww af feelt e F earfer et



Bhri M. V. In fact,
warlier we had selected a big plot for
one colony and we almost acquired
land But the residents of that area
made a procession to Parliament and
protested Then, we had to re cxa
mine the case and split it into fouu
colonies That 15 the reason for the
delay We have marked places for
two colonies and wvery soon work will
be taken up

ot W ww . ¥ ag S
arger gfd gm  fmrwr F= R
N wefeqr it of F 3=, AW IW
F g wur freY narfy argau g ?

Shri M. V Krishnappa: Generally
they are appointed only from that
arca For example, in the North
Avenue booths girls hiving 1in the
vicinity are taken So, there 15 no
need to have any transport arrange-
ments for them

o o @AY oA &
oY wea Frawr &Y 1€ & a= ovw A
#¥ @A NS ¢ AR JATT g9 I ™
wrn @t & Sk fad mardy
wrawsar §ar gy ?

Shri M. V. Krishnappa: We will
think of transferring her to Gole
Market and of appointing a girl from
North Avenue 1itself

Shri B. K. Galkwad: It has been
atated by the hon Mimster that col-
Jege girls have been appomnteq for the
bution of mulk May I know as
many girls from the Scheduled
and Scheduled Tribes have
appointed " and, if not, whether

boys from the Scheduled
and the Scheduled Tribes can
ted?

i

<

} A Krishmappa: I do not
the detalls of these 128 girls

i

pecially 1n such” jobs and I will see
that if there are sufficient applications
and 1f any one of them have been
rejected, i1mmediately they are ap-
pointed

Shri Tyagi: May I know if the milk
that 1s supplied is fresh mulk as it is
after pasteurisation or it is what 1s
known as toned mulk, that 1s,
water 18 muxed m 1t or some propor-
tion of butter 1s reduced® What is the
process that this mulk undergoes?

Shri M V. Erishoappa: There aie
three types of milk distributed in all
our dairics m Bombay and Calcutta
One 18 whole milk This milkus
brought from outside and 1s then
pasteurised, bottled and distmbuted as
whole milk In Delln we have priced
it al nine annas per seer It s very
pepular We intend to distmbute
sterilised milk also We have a plant
already 1nstalled for sterilised milk
which could bo kept for a year 1f
one so wants and one can carry it
with him wherever one wants It will
be in air-tight bottles Then toned
milk 15 milk mixed with skimmead
mlk butter (without anvy fat) and
water

Generally doctors say that it is
very good mulk 'We have not yet
distributed toned rilk but we intend
doing that It 1s very popular in
Bombay and Calcutta

Shortage of Ralls and Fish Plates
+

Shri Subodh Hansda:
*160. { Shri B, C. Samants:
Shri R. C Majhi:

Will the Mmster of Rallways be
pleased to state

(a) whether there has been any
shortage of rails ang fish plates for
implementing the Second Five Year
Plan;
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(b) to what extent the requirements
of these items have been met from
indigencus sources so far; and

(c) what steps Government are
taking to meet the shortage?

The Deputy Minister of Railways
(8hri 8. V. Ramaswamy): (a) There
has been no shortage but supplies of
rails have been sometimes delayed.

(b) Out of the 9,18,097 tons of
Rails and 41,561 fons of fishplates
supplied upto the end of October 1959,
1,73,382 tons of Rails and 4,803 tons
of fishplates were supplied from indi-
genous sources

(c) The shortfall =n indigenous
supply is being made up by imports.

Shri Subodh Hansda: May I know
the names of the countries from where
these fishplates are imported®

Shri 8. V. Ramaswamy: I have got
a long hst of countries.

Mr. Speaker: It is unnecessary {0
read that.

Shri 8. V. Ramaswamy: But they
are Luxemburg, Belgium, Canada and
so on and so forth.

Shri 8. C. Samanta: May I know
the varieties of rails that have been
imported and how the quality of

the less costly variety compares with
the other?

Shri 8. V. Ramaswamy: I did not
catch the second part of the question.
As regards the first part of the ques-
tion, I may say that whatever variet-
ies we want we are importing.

Shri S. C. Samanta: 1 want to know
the varieties that have been imported
and how the less costly one compares
with the better quality.

Shri 8. V. Ramaswamy: T will re-
quire notice, e

Sbri Jadhav: May I know whether
these scrap rajls and fishplates are
again used for manufacturing indi-
genous raily here?

Shri 8. V. : Fishplates
are made out of steel billets and rails
are rolled by IISCO and TISCO

Mr. Spesker: All that he wanted
to know was whether the wornout
rails and fishplates are being refabri-
cated.

Shri 8. V. Ramaswamy: Unless they
are useful for rolling, these steel rails
would not be used.

Shri Narasimhan: What was the
expectation from indigenous sources,
to what extent have they been pro-
cured and has the price factor any-
thing to do with it?

Shri 8. V. Ramaswamy:, What was
expected of the indigenous sources
was 5,70,000 tons of rails and 5000
tons of fishplates. What has been
supplied so far is 1,73,000 tons of
rail, and 4900 tons of fishplates.

Shri Narasimhan: Has the price
factor anything to do with it?

Shri 8. V. Ramaswamy: 1 do not
know what exactly my hon friend
means by that.

Mr, Speaker: What he means Is
whether any rail, though indigenous,
has been rejected merely because its
price does not compare favourably
with the price of the imported one.

Shei 8. V. Ramaswamy: Not on that
ground The supply has been short.

Commiites on Cultivable Waste Land

Shri I C. Majhl:

shri Subodh Hansda:

Shri Bhakt Darshan:
*161. { Shrl Jhulan Sinha:

Shrl Sanganna:

Shri Ajit Singh Sarhadi:

Dr. Ram Sobhag Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the States which have so far
been visited by the Committee of
Experts to examine the extent of cul-
tivable waste lands In the country;
and .

(b) when this Committee will sub-
mit its report?
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The Doputy Minigler of Agricufure
(8l M V. Krishnappa): (a) Bihar
and Punjab Btates

(b) The Commttee 15 expected to
complete 1ts work and submat 1ts
report m about a year

Shri R. C Majhi: May 1 know
whether waste land n the area m
the State which the Committee has
been estimated?

Shri M. V. Krishnappa. It takes
nearly a year for the Commuttee to
go all-round the country They have
already visited Bihar and Punjab
They had prelimmary meetings
with the State ofimals of Bihar and
Punjab They have wisited some
Districts, in Bthar and Punjab States,
which districts are known for their
waste and uncultivable waste land 1n
large numbers

Shri Jhulan Sinha May [ know
the names of the members of the
Commutlee and at the rate at which
they are having their tours how long
will 1t take for them to finalise their
report”

Shri M V Krishnappa It takes
one year The number of members
18 four Their names are Dr B N
Uppal, Ex-Agricultural Commissioner
Government of India as Chairman
Dr J K Basu Senior Director of Soil
Conservation, Government of India,
Shri F C Gera Chairman, Central
Tractor Orgamusation, and Shr1 J P
Mttal, Irmgation Adwviser, Mnistry
of Community Development and Co-
operation as members These are the
four members

Shri M. R. Krishna May 1 know
whether this Committee will also
cellect data about cultivable waste
land available after flxmg the ceiling
and, if not, whether any separate
commuttee will be appointed to find
eut the available lsnd after ceilings
are fixed?

Shri M. V. Krishnappa: With your
mlumudmmm
works entrusted to this Committee

NOVEMBER 30, 1988 Oral Answers

s

under the terms of reference. The
specific work entrusted is to make a
survey of land classfied as “Other
uncultivable land excluding fallow
lands" locate large blocks for recla-
mation and resettlement and to sug-
gest suitable measures for reclamation,
to suggest the terms and conditions
upon which the areas should be
allotted and to estimate the economuc
aspects of such reclamation in terms
of the expenditure involved ete

Dr Ram Subhag Singh: The hon
Minister has disclosed that the Com-
mittee will submit 1ts report by next
vear meaning thereby that next year
also these waste lands would not be
wettled May I know whether, pend-
ing the submission of the report of
the Committee, any other measures
will be taken for the allotment wof
these landg to agricultural workers®

Shn M V Krishnappa There 1b a
programme in the First Plan as well
as in the Second Plan to bring about
a reclamation of land both by dis
tribution to the landless people and
by reclaiming 1t through the CTO
and the Statt tiactor orgamsations
That 1, being followed In the mean-
while thert was some confusion,
according to old statishies, about
cultivable waste land In India there
1s about 54 crore acres of cultivable
waste land All the land that could
be brought under cultivation 18 8
ciore acres nearly So there is some
onfusion as to how much 1s culti-
vable waste land and how much 1s
real waste land which 1s requred for
grazing purposes and for fuel forests
and things ke that All that land
cannot be brought under the plough
So thus Committee has been appointed
to make out these thmgs

Shri N. R. Muniswamy: May I know
whether 1t 13 not a fact that about
94 mullion of culturable and cultivable
lands are available in India and only

Shri M. V. Krishusppa: No It is
estimated that all the tand that couid
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be brought under cultivation 1s about
8 crore acres out of which cultivable
waste was about 5§ crore acres As
1 have already stated, both in the
Turst Five-Year Plan and in the
Second Five-Year Plan, we have fixed
a target to cultivate this land and 1t
15 being done

Shri Goray: Does i1t mean that in
spite of the fact that there has been
a chronic shortage of foodstuffs the
State Governments had not made
surveys on their own of this culti-
vable waste land”

Shri M V Krishnappa. They have
made the survey If you want I am
prepared to give the State-wise
details But the things to be seen is
whether all that land could be brought
under cultivation or whether a portion
of 1t 15 required for grazing purposes
because they are adjorning the
villages and we require certain
amount of land for grazing purposes,
or for fuel forests and things like that
So Government should know as to
exactly how much land could be
brought under cultivation

Shn B K. Gaikwad® May I know

Mr Speaker [
number of questions

Shri B K Galkwad: There 15 only
one important information which I
want to seek The Bombay Govern-
ment have decided to distmbute this
land to landless people and therefore
I just want to know as to whether
that will come in their way while
distributing the land

Shri M. V. Krishnappa: No, there
18 no stay order to any Government
who distribute their waste land to the
landless peaple or to those who can
dbring 1t under immmediate cultivation
in order to grow more food But the
country should know as to how much
land we can cultivate It 15 said by
scientists that no Government could
bring more than one-third of the
total land available 1n the country
under cultivation Suppose India's
geographical area is—I am giving you

have allowed a
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the exact figure—81 crore acres Out
of these 81 crore acres mcluding
mountains, forests, rivers, tanks and
everything, we are already cultivat-
mg 32 crore acres It 15 smd by
scientists that we cannot cultivate
more than one-third We are already
encroaching upon nature, and that is
why all these floods, soil erosion and
all that So, Government should know
how much land we can cultivate,

P. & T. Board

+
162 Shri §. C. Samanta:
' Shri Subodh Hansda:

Will the Minister of Transport and
Communicalions be pleased to state.

(a) what are the special facilities
that will accrue to the employees after
the e<tablishment of P & T Board,
and

(b) whether house building pro-
grammes will be carned on by the
Board 1tself?

The Minister of Transport and
Communications (Dr. P. Sabbarayan):
(a) The establishment of the P & T
Board 1s expected m general, to result
in greater efficiency and more expedi-
tious disposal of problems pertamning
to P & T Services, including the
welfare of the Staff

(b) The question of the constitution
of a suitable buwlding orgamsation
under the Board is under consrdera-
tion

Shri 8. C. Samanta: May I know
when thig Board will start function-
ng?

Dr. P. Subbarayan: The Board wall
function from about the second week
of December

S8hri 8. C. Samanta: May I know
how the bwlding programee of the
department will be sumplified?

Dr, P. Subbarayan: That, as [ sad,
13 under consideration We will have
to examine whether we can have a
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separute establishment for construc-
ting our buildings.

Shrl Kasliwal: May I know whether,
after the establishment of the Board,
the running expenses of this depart-
ment will increase or decremse?

Dr. P. Subbarayan: That 1s a matter
which 1s being speculated upon by
the hon. Member I will have to work
it out before I can give an answer
to it

Shrimati Renuka Ray: Are the
powers and functions of the P & T.
Board on the <ime lines as the Ral-
way Board, or are they different”

Dr. P. Subbarayan: It s on the
basis of the Raillway Board, but the
railway 18 independent of the general
revenues. So, there will be a slight
difference 1n the powers of this Board
ag compared with the Railway Board.

Shri Tyagl: Will it be a statutory
body, and if so, how would the Gov-
ernment exercise control over s
financial end administrative activi-
ties?

Dr. P. Subbarayan: The hon Mem-
ber is wrong in presuming it will be
a statutory body because if it 15 a
statutory body, he will understand
that legislation will have to be under-
taken, but its powers will be deflned
and the rules would be placed on the
Table of the House

Shri Goray: Has the personnel of
the Board been decided upon?

Dr. P. Subbarayan: Yes, it has been
decided upon, and I already mentioned
it in the statement I made on the floor
of the House,

Shri N. K. Muniswamy: May I know
whether it is a fact that the location
of this Board 13 to be at Calcutta?

" Dr. P. Subbarayan: The hon. Mem-
ber is wrong in his presumption,

Skri Somavame: What are the

Dr. P. Subbarayan: We feel that it
will lead to quickness of work and
disposal of business if they can mest
and decide things for themselves.

Shri Narayanankuity Mensn rose—

Mr. Speaker: Next question. I will
allow hum another opportunity,

Loss of Cash at G.JF.0, Delhi

*164. Shri B. C. Mullick: Will the
Mimister of Transport and Communi-
cations be pleased to state:

{a) whether 1t 15 a fact that on the
1st September, 1858, currency notes
worth Rs. 6,500 had disappeared from
a cash box of one of the cashiers at
the General Post Office, Delhi;

(b) whether the matter has be®n
investigated, and

(c¢) if so, the results thereof?

The Minister of Transport and

Communicationg (Dr. P. Subbarayan):
(a) The answer 1s 1n the affirmative.

(b) The matter has so far been
investigated  departmentally., The
Police 1nvestigation 1s still in pro-
gress

(c) Departmental enqury could
not locate how the loss occurred but
it established that the loss was faclli-
tated due to the negligence of the
employee of the contractor.

Shri B, C. Mullick: Is it not a fact
that the theft was committed with-
out breaking open the seal or the
lock of the cash box?

Dr. P. Subbarayan: It i1s now pre-
sumed that the lock was not opened
t1ll the theft was commutted. But it
is quite on the cards that somebody
had a duplicate key and opened
and made away with the money.

Shri Jaghav: The information s
that the seal was also in tact.

Dr, P. Subbarayan: There was no
séal at all, it has now been foumd.
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Kaika-Howrah Mall

3¢5, Shyi Goray: Will the Minister
of Rallways be pleased to state

(a) whether it 13 a fact that Kalka-
Deihi Howrah Mail takes 25 hours
and 35 munutes to traverse the dis-
tance between Delhi and Howrah,

(b) whether 1t 1s also a fact that
in 1935-36 Dellu Mail used to traverse
the same distance 1in 22 hours and
50 mmutes,

(c) what are the reasons for this
set-back n the speed of this tramn,
and

(d) what steps Government pro-
pose to take to improve the speed”

The Deputy Minister of Railways
(S8hrli Shahnawax Khan): (a) Yes

(b) 2 Down Kalka-Delhi-Howrah
Mail used to take 23 hours and 58
minutes from Delhi to Howrah in
Apnil 1635 Time Table

(c) Provision of more time for
temporary engineering restrictions,
mcreased load and reduction of booked
speed

(d) It will be feasible to reduce
appreciably the overall journey tume
of this train, only when the time pro-
vided for temporary engineering res-
trictions 1s substantially reduced and
the load of the train 13 reduced by
runming additional trains on the
section to relhieve overcrowding There
are no immediate prospects

Shri T. B. Vitial Rao: The hon
Minister stated that because of cer-
tain engineering restrictions the speed
could not be accelerated May I know
if thess engineering restrictions do
not also apply to the De Luxe tram
that 11 running?

Shri Shahmawazx Khan: Yes of

Oral Answers 844

Shri T. B. Vittal Bao: How 15 it that
the De Luxe takes lesser time than
the Kalka Mail?

Shri Shahnawax Khan: It has lesser
stops

Mr. Speaker: Shnn Hem Barua:
Shn Khushwagt Ral,

Wherever more than one hon. Mem-
ber's name appears against a ques-
tion, f I call out the first neme and
the hon Member 13 not there, the
others in whose name 1t stands may
stand up I will call any one or
them nstead of spending the time
calling them one by one

Shri Panigrahi: It all of them
stand?

Mr Speaker I will call one ol
them

Co-operative Farming

+
rShri Khushwaqt Ral:
Shri Hem Barua:
Shri Bhakt Darshan:
Shri Basumatari:
*166. Shri 8. M. Banerjee:
Shri Panigrahi:
Shri D. C. Sharma:
Shri Oza:
Shri Bibhut! Mishra:
| Shri N. R. Muniswamy:

Will the Mimster of Community
Development and Co-operation be
pleased to refer to the reply given to
Starred Question No 1054 on the 2nd
September, 1958 and state

(a) whether the Working Group on
Co-operative Farming has since sub-
mitted 1its report,

(b) if so, what are 1ts recommenda-
tions, and

(c) what steps Government pro-
pose to take to implement them®

The Deputy Minister of Commaunity
Development and Co-operation (Shri
B 8. Murthy): (a) Not yet, Sir

(b) and (¢) Do not arise
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Shri B, 8. Murthy: There are a
number of factors First of all, the
Committee had to visit a number of
States, then interview m number of
non-officials and also office-bearers of
the co-operative societies and get
evidence and examine the evidence
These are the factors that have
delayed the report being submitted
within time

Dr Ram Subhag Singh: Wien this
working group on co-operative joint
farming was engaged m this work,
may I know what prompted the Gov-
ernment to depute a special com-
mittec to go to Yugoslavia and Israel
when such commttees had already
visited those places”

Shri B. §. Murthy: It 1s only to
gather more information from abroad

Shri Panigrahi: Till the Committee
submits 1ts report, may I know
whether the Government sticks to its
programme of introducing co-operative
farming all over the country during
the coming three years”

Shri B. 8. Murthy: The Committee
has been constituted to study co-
operative farming and suggest methods
of implementing the programme

Dr Ram Subbag Singh: The hon
Deputy Minister stated that the special
Committee has gone abroad to gather
more information May I know how
the information gathered in China and
other places which were wvisited by
governmenta] committees for studying
co-operation, 18 being utilised by this
wing of the Government”

Shri B. 8. Murthy: We are launch-
ing on co-operative farming and there
are other cpuntries which have already
been experimenting with it. There-
fore, it is better we gather as much
jnformation as possible so that our

methods will be faultless as far as
possible

Dr. Ram Bubhay Singh: What are
the special difficulties which ure pre-
venting this working group from
submitting 1ts report within the time
fixed, because the time 15 being
extended every day?

8hri B. 8. Murthy: The hon Mem-
ber 13 one of the members of this
Commuttee, and I have already stated
that the Committee had to go to a
number of States, interview a number
of officers and non-officials and visit
farms, gather evidence and examine
it Thcrefore, these are the factors
which contribute to the delay.

Shri Basumatari: May I know
whether 1t 1s a fact that most of the
States are opposed to the mtroductron
of co-operative farming?

Mr. Speaker: How does )t arise?

Shri B. §. Murthy: The hon Mem-
ber's presumption 1s not coriect

Dr. Ram Subhag Singh: Just now
you heard about this cultivable waste
land There arc officers who are
mostly engaged 1n office work and
they are all on that committee, and
that committee 18 going to submit a
report next year regarding that This
committee 15 also loaded with officers
who very seldom go and attend the
meetings, and the meetings ar. very
often postponed May I know what
steps will be taken by Government
to put an end to the constitution of
such commttees”

Shri B. 8. Murthy: It was with the
best of intentions that the mavailable
expert knowledge was tapped in con-
stituting this committee, and if some
of these officers have some other work
and are unable to attend the meetings
of the commuttee, 1t 18 for Members
lhike Dr. Ram SBubhag Singh who hap-
pens to be a member of the come
mittee, to persuade his colleagues and
see that the report is submitted us
early as possible

Shri Raghubir Sshai: Are we to
understand that until the report is
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Bhri D. C. Sharma: May I know
whether guides are provided in this
park for the benefit of the visitors?

Shri Tyagi: I am afraid it is a
wasteful expenditure,

Dr. P, 8, Deshmukh: We have not
got guides so far, but probably, in
due time, they may be taken,
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Dr. P. 8. Deshmukh: I would like
to bave notice of the question,
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,“..{lhln O. Sharma:
Shri Sarjoo Pandey:

Will the Minister of Transport and
be pleased to state;

{a) whether it is a fact that the
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s 97, which is 3¢ per cent more than
the corfesponding petiod during the
yoar 1858-59;

(b) Traffic has incrsased consider-
sbly due to the following reasons:

(i) due to an increase in the
number of vehicles on the
road;

(ii) increase in population;

(ili) larger size of vehicles coming
on the road.

This hes caused congestion on some
roads in Delhi

(c) The following remedial measures
sre belng taken by the authorities:
(1) romds are being widened
where necessary;
(3) separate tracks are being pro-
vided for cycles;
(3) one way traffic is being
enforced on some roads;

(4) foot paths are being provided
for pedestrians;

(5) street lighting aiTangements
are being improved;

(8) resirictlons on the movement
of heavy vehicles in certain
congested arens are imposed.

Skri D. C. Bharma;: May ! know in
which areas of Delhj these improve-
ments are being effected, and how
long it will take for the whole of
Pel.h! to have the benefit of these
mnprovements?

Shri Raj Bahadur: In the very
mature of things, all these measures
eannot be taken in all parts of the
eity. We have got to pick and choose;
on the basis of the comparative con-
gestion of traffic experienced at
different points. We pick out such
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ing traffic rules has steadily incrensed,
and we have punished some pecple
for breaking such traffic rules ete.

Shri Anthony Pillai: The non-
enforcement of traffic regulations in
Delhi is a disgrace. May I know what
steps are being taken te enforce the

The traffic police hag been strengthen-
ed at various places in the city., But
let me inform the House that about m
year back, we were six years bshind
the requirements of traific so far
police
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point of view of congestion of traffic
or volume of trafic .hat has got ts
be handled.

Dr. Sushila Nayar: I find that

are uently changsd, untrained
men are put on the traffic duty. May
I know what action has been taken to
Bse to it that trained traffic men are
put on traffic duty?
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Shri Easwara Iyer: Has it come to
the notice of the hon. Minister that
even today there are a number of
cycles running wbout without cyecle
lights during night time? If so, what
steps have been taken for controlling
them?

Shrl Raj Bahadur: There are as
many as 34-4 lakh cycles in Delhi,
end it is common experience that
many of them are not observing the
traffic rules.

Mr. Speaker: What steps are being
taken to control them?

Shri Raj Bahadur: We have
increased the traffic police. We try to
catch as many of them as we can
We have organised flying squads for
that purpose. That is all that we can
do.

Mr, Speaker: The Question Hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

Accidents on the Ganga Bridge

*158, Pandit D, N. Tiwary:
Shri M. L. Dwivedi:

Will the Minister of Rallways be
pleased to state:

{a) whether it is a fact that a large
number of accidents have occurred on
the Ganga DBridge at Mokarmeh.-
Semaria Ghat (N.E. Railway) beiween
‘May and October, 1939;

854

(b) if so, the number and nature
of accidents and the number of per-
sans killed; and

(c) the result of enquiries into
these accidents?

The Deputy Minister of Rallways
(8hri 8. V. Ramaswamy): (a) to (c).
No. There was only one case, whan
three persons, a child, and his parents
while going on the pathway of the
bridge, fell down into the river. The
mishap was accidental in nature,

Despatch of Telegrams by Mall

*168. Shri P. C. Borooah: Will the
Minister of Transport and Communi-
eations be pleased to state:

(a) whether it is a fact that tele-
grams submitted for transmission_at
Lucknow are sent by air, like ordi-
nary mail; and

(b) if so, the steps taken or pro-
posed to be taken in the matter?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) A few telegrams are being sent in
this manner only when there are pro-
longed interruptions.

(b) No special steps are proposed
to be taken in the matter as overhead
telegraph circuits sometimes get
interrupted due to storms and other
natural hazards.

Planting of Trees

*171, Shri Ajit Singh Sarbadl; Will
the Minister of Railways be pleased
to refer to the reply given to Starred
Question No. 348 on the 12th August
1959 and state:

(a) the progress since made in the
planting of trees alongside the railway
track; and

(b) which Zonal raillways have
implemented this scheme so far?

The Deputy Minister of Eallways
(SBhrl 8. V. Ramaswamy): (a) Appre-
ciable progress has since been madse
in planting of trees. About 3} laes
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trees have been planted during this
monsoon along the railway track, in
station yards and rulway colonies,

(b) All Indmmn Railways are imple-
menting this scheme,

Regularisation of Tobacco Industry

*172. S8hri Ramakrishna Reddy:
Will the Minister of Food and Agri-
eulfure be pleased to state:

(a) whether the Committee appoint-
ed by Government has published the
plan for the regulansation of tobacco
industry, and

(b) whether a Committee will be
set up to draft a plan for regulating
production of tobacco to avoid slump?

The Minister of Agriculture (Dr
P, 8. Deshmukh): (a) No such Com-
mittee has been appointed by the
Government of India

(b) There 18 no proposal at present
to set up any Committee for this
purpose

Timber from Andamans

*178. Sardar A. 8. Baigal: Will the
Minister of Food and Agriculture te
pleased to state

(a) whether a lot of timber total-
ling about 170 tons was re-auctioned
by Andaman Government Timber
Depot, Calcutta on the 15th January,
1859,

(b) if so, the price obtamined,

(c) whether the same lot was
auctioned about 2 years back,

(d) if so, the price then obtamed,

(e) the reason for re-auctioning it
and the steps taken by Government
to make good the loss in second
auction and action taken wuagainst
officers responmble for no re-auction-
ing it for nearly two years dunng
which it deteriorated?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) to (¢) A state-
ment i3 laid on the Table of the House
[See Appendix I, annexure No 356]

mrmum

14, mwm
iﬂui'.r B. Vittal Rao:

Wil the Minister of Transport and
Communications be pleased to refer to
the reply given to Starred Question
No 1061 on the 2nd September, 1858
and state

(a) whether the scheme for de-
veloping a highterage port at Than~
gasseri, Quilon has mnce been re-
ceived from the Kerala Government,

(b) 1f 30, the main features of the
ascheme, and

(c) the
scheme?

estimated cost of the

The Minister of State in the Minis-
try of Transport and Communieations
(Shri Raj Bahadur): (a) to (c) A
statement i1s laid on the Table of the
Sabha [See Appendix I, annexure
No 571

Delhi-Moscow Air Service

*175 Dr Ram Subhag Singh. Will
the Minister of Transport and Com-
munications be pleased to state

(a) whether Government have re-
viewed the working of the Delhi-
Moscow route mr service,

(b) if so, what 1s the position, and

(¢) whether there 1s any propoeal
to increase the number of flights?

The Deputy Minister of Civil
Aviation (Bhrl Mohiuddin): (a) to (¢)



Power be pleased {0 refer to the ra-
ply given to Btarred Question No, 209
on the 7th August, 1950 and state:

(2) whether the Central Govern-
ment have since concluded its ex-
amination of the report submitted by
the Government of Andhra Pradesh
regarding Pochampsd Project: and

request of the
Government of Andhre Pradesh to
include the same in the Second Five
Year Plan has been acceded to?

The Deputy Minister of Irrigation
abd Power (Shri Hathi): (a) No, Sir.

(b) No final decision has yet been
taken on this point as the Project 15
still under examination.

C. D. Programmes in Himacha)
Pradesh

Shri A. K. Gopalan:
*177. { 8hrl Vaspdevan Nalr:
Shri Hem Raj:

Will the Minister of Community
Develepment and Co-operation be
pleased 1o state the steps taken to in-
teasity the Community Development
Programme in Himachal Pradesh?

¥he Deputy Miniter of Oonumunity
lﬂm_(m

Wristen Avowers NOVEMBEIR 20, 150 Written Answers "

Postal Bwrvicws st Dyrppur

Will the Minister of Transport andl
Communications be pleased to state:

{a) whether it is a fact that post and
talegraph services at Durgapur are
inadequate snd Inefficient and have

(b) it so, whether Government hwd
taken or propose to take sny steps to
improve them; and

(c) if so, what is the nature of the
improvement proposed?

The Minister of Transport and Oom-
munications (Dr. P. Subbarayan): (2)
While there has been no marked de-
terioration in the eﬂldenc:; of h:etf I:
T, services at Durgapur, it
stated that s Durgapur township has
been growing very rapidly, there
may have been the inevitable time-
lag in providing adequate facllities.

(b) and (c). As Government is fully
seized of the problem, every possible
stepis‘bein;tlkentomupthaur—
vices. Additional staft has been san-
ctioned: many letter boxes have been
nstalled and plans are also under
way for the creation of 2 nep-ﬂmenhl
Telegraph Office and the installation
of a 750/1000 lines tumﬁc -
change, Steps are also being taken
to solve the problem of shortage of
office and residential ascommodation
which has to some extent hampered
the provision of additional facilitiee,

Complaints of Over-Billing

Shri Rameshwar Tantia:
ms.!mr C. Borotah:
| Shri Vidya Charan Bhakia:

Will the Minister of Transpoet and
Communications be pleased to state:

oy By ol g oo
a

against the Telepbone Departnent fur
over-billing the subscribezs; and
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(b) if so, what steps have been
taken by the authorities to avoid over-
billing?

The Minister of 'Transport and
Communications (Dr. P. Subbarayan):
(a) There has not been a large num-
ber of complaints. Compared to
several thousands of bills issued every
month, the number of complaints of
over-billing received is of a very in-
significant percentage.

(b) Cases which are brought to
notice are however investigated and
necessary action is taken.

Bullock Power Project at Khanpur

Village

*180. Shri Achar: Will the Minister
of Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that the
bullock power project started in
Khanpur village in Delhi state is not
proving a success; and

(b) whether it is also a fact that
the Ford Foundation has stopped the
working of the generator, the pump,
the workshop and the brick kiln?

The Deputy Minister of Community
Development and Cooperation (Shri
B. S, Murthy): (a) and (b). No, Sir.
The Khanpur project for testing
bullock-powered appliances for vill-
age use is still under research and
development and the projeet has by
no means been abandoned.

Delhi-Moscow Radio-Teleprinter Link

J Shri Sadhan Gupta:
"\ Shri Madhusudan Rao:

Will the Minister of Transport and
Communications be pleased to state:

*181.

{(a) whether a Radio-Teleprinter
Mink has been established between
New Delhi and Moscow for the ex-
ehange of Meteorological data;

(b) if so, whether similar links will
be established with  other countries
4leo; and z &

(c) the countries with which such
links will be established and the pro-
posed date by which each such 1link
will be established?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
(a) Not yet, Sir. It is proposed to
establish a Radio-Teleprinter link
between New Delhi and Moscow for
the exchange of moteorological data
from the 1st January, 1960.

(b) and (c). The establishment of a
similar link with Tokyo is under con-
sideration. It is likely to be establish-
ed by March, 1961.

Indo-U.S, Air Service

Shri Kamal Singh:

Shri Ignace Beck:

Shri Rameshwar Tantia:
| Shri Ram Krishan Gupta:

Will the Minister of Transport and
Communications be pleased to refer to
the reply given to Starred Question
No. 790 on the 25th August, 1959 and
state:

*182.

(a)-;vhether a reply has since been
received from the U.S. Government
regarding the extension of flight of
Air India International to U.S.A.; and

(b) if so, the details thereof?

The Deputy Minister of Civil
Aviation (Shri Mohiuddin): (a) Yes
Sir.

(b) The Air India International has
been granted a permit by the u.s.
Civil Aeronautics Board io operate
air services from India via West Asia,
Burope, and Canada to New York.

Movement of Khandsari

Shri Gangadhara Siva:
*183. { Shri Shree Narayan Das:

Dr, Ram Subhag Singh:

Will the Minister of Food and Agri-
euliure be pleased to state:

(a) the reasons for the removal ef
ban on the Inter-State movement of
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Ehandsari sugar when the ban was
not removed on sugsr; and

(b) the price of Khandsari in the
maonth of October, and till the 15th
November, 1959 week-wise in Uttar
Pradesh?

The Deputy Minister of Food and
Agriculture (Shrl A. M. Thomas): (a)
The ban on export of khandsari sugar
from Uttar Pradesh was removed on
1-10-1959 as there were reports of
accumulation of stocks, in excess of
local requirements and demands from
other States.

(b) A statement is laid on  the
Table [See Appendix I, annexure
No. 59.]

Robbery in Train

*184. Shri Halder: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that two
women were robbed in a running train
between Amritsar and Jullundur on
the evening of the 2nd November
1858;

(b) whether 8 woman traveller was
assaulted in a Second Class compart-
ment between Jullundur and Hamura
on the same night; and

(c) what steps Government propose
to take to check these kinds of inci-
dents?

The Deputy Minister of Rallways
(Bhri Shahnawaz Khan): (a) Yes. The
incident occurred on the evening of
1-11-1959, at about 7 p.m,

(b) No such report has been re-
etived.

(e) The following preventive mease
ures are being taken:—

(1) Escorts are sent almost on all
night passenger trains;

{2) Reservation of accommodation
for escorts is being made in
the centre of the train possi-
bly next to ladies compart-
‘ment;

{a):dmum has been intensi-

(4) Surprise checks of patrol sand
traing are carried out by
Special Squads and  Senior
officers at night;

(8) Police pickets are arranged
at important check points and
large scale rounds carried out;

(6) Frequent joint meetings of
GRP, Civil Police and
RPF. to take preventive
measures over crime are be-

ing held periodically;

(7) Safety devices have been pro-
vided in carriages so that they
cannot be reached from out-
side the compartments, such
as iron bars across windows,
internal door latches ‘and
bolts, internal catches on
window shutters;

(8) Ladies compartments are
marshalled as far as possible
in the middle of the train:

(9 Conductor Guards and TTEs
have instructions to pay
special attention to lady
passengers particularly when
travelling alone and to ensure
that safety devices in the
compartments are in working
order;

(10) Ladiez trgvelling alone im
higher classes are allowed to
take an attendant with a
3rd class ticket with them
during night time;

(11) Passengers have instructions to
see that the latches and
catches of doors and windows
are secured to prevent entry
of unauthorised persons;

(12) Announcements are made

passengers to be alert and
beware of pick pockets and
other anti-social elements;
(13) Section 108 of Indian Rail-
ways Act has been amended,
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chein to Rs 250 and to im-
prisonment of either descrip-
tion which may extend to 8
months

(14) The Intelhgence Branch of
the Raillway Protection Force,
in conjunction with the police
keeps surveillance on the cri-
minals operating on Railways
and passes on any mtelhgence
collected to the District Police
or the GRP, concerned

Noiscless Trains

Shri Ram Krishan Gupta-
*185.{ Shri 8 C Samanta:
Bhrl Bubodh Hansda‘

Will the Miruster of Rallways be
pleased to refer to the reply given to
Starred Question No 775 on the 25th
August, 1859 and state at what stage
18 the question of reducing noise mn
tramns and acceleration of speed of
traina?

The Deputy Minister of Rallways
(8hri Shahnawax Khan): The ques-
tion of reducing noise in the trains
and increasing the speed of the trains
continues to receive the attention of
the Ministry of Railways

Fire in Krishi Bhavan

fShri Ajit Singh Sarbadi:
Shri Ram Krishan Gupta*

i
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(a) whether 1t 13 a fact that a fire
broke out on the 14th September, 1959
mm Knishi Bhavan;

(b) the nature of damage caused:
and

(e) the exact cause of the fire?

The Deputy Minister of
(8hrl M V. Krishnappa): (a) Yes

(b) Some old exhibits, packing cases
and some exhibition materials were
burnt or damaged

(e) Not known
Mixing of Petrol with Diesel Ofl

Shri Subodh Hansda;
*187 < Shri 8. C. Samanta.
[ 8hri R C. Majhi:

Will the Minister of Transport and
Communications be pleased to state

(a) whether 1t 1s a fact that the
Road Development Council has made
& proposal for muxng 10 per ecent
petrol in diesel ol used in transport
vehicles,

(b) whether the effect of this mix-
ture has been tested by experts, and

(c) 1if so, the result obtained?

The Minister of State in the Minis-
fry of Transport and Communications
(Shri Raj Bahadur): (a) Yes

(b) and (¢) Due to certain techm-
cal and admunistrative difficulties of
storage, transportation and distribu-
tion, the proposal for mixmg 10 per
cent petrol with diese] o1l has not been
pursued further The Minmstry of
Steel, Mines and Fuel have, however,
advised the Refinery Companies to
produce a muxture by a direct blend
which will increase the production of
High Speed Diesel and reduce motor
spirit surplus

Chandbali Port

‘188. Shri B, C Mullick: Wil the
Minister of Transport and Communi-
eations be pleased to refer to the reply
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given to the Starred Question No. 1193
on the 7th September, 1959 regarding
Chandball Port and state:

(a) whether the matter regarding
export of rice from Chandbali port has
since been finalised; and

(b) 1if so, the nature of decision taken
thereon?

The Minister of State in the Minis-
try of Transport and Communications
(Bhrl Raj Bahadur): (a) Yes

(b) The Department of Food have
decided to transport rice and paddy
ex~-Chandbali Port to the Port of
Calcutta for and on account of the
Central Government; and have ap-
pointed carrying agent for thuis pur-
pose.

Explosion between S8arna and Boharoli
Stations

*189, Bhri D. C. S8harma: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No, 525 on the 17th August,
1959 and state

(a) the further progress made so fa
1n the police investigation into the ex-
plosion which occurred on the rail
track between Sarna and Boharoh
Stations on Amritsar-Pathankot line on
the 16th January, 1859, and

(b) with what results?

The Depaty Minister of Rallways
(8hri Bhahnawaz Khan): (a) and (b)
No further progress in the case has
been reported so far Investigation by
police however continues

Anti-Leprosy Work

*100, Bhri Kodiyan: Wil the M:nis-
ter of Health be pleased to refer to the
reply given to Biarred Question No 408

Hbuses for Low Income Groups

191 Shri P. C, Borooah:
* | Bhri Hem Barma:

Will the Minister of Health be pleas-
ed to state:

(a) whether Government have urged
the Municipal bodies in the country to
permit low income groups to build
houses to lower specifications; and

(b) 1if so the proposed specificationa?

The Minister of Health (Shri
Karmarkar): (a) and (b). A statement
15 1a1d on the Table of the Sabha.

STATEMENT

The question of modification of
Building Bye-laws of the loca!
bodies to permit construction of
low cost houses to lower standards
and specifications was considered in
the' 5th meeting of the Central Coun-
cil of Local Self-Government held at
Hyderabad on the 22nd—24th October,
1959 and the following resolution was
passed*

“It was resolved that the Indian
Standard Code of Building
Bye-laws adopted by the
Indian GStandards Institution
may be commended for adop-
tion to the State Governments
with such modification as they
might consider necessary to
suit local requirements and to
promote the consiruction of
low cost houses io ausiere
standards and specifications.”

Ths Resolution has been brought
% the notice of the State Governments
for such acticn s they vonalder ap-
propriate.
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Purchase of Ehipe from Yugosiavia

Shri Ram Krishan Gupta:
o, Shri AJR Singh SarBadi:
Shri D. C. Sharma:

Shrl Barju Pandey:

Will the Minister of Transport and
Cemmaniestions be pleased to refer to
the reply given to Starred Question
No. 82 on the 4th August, 1069 and
state’

(a) whether the talks between India
and Yugoslavia for purchase of Yugo-
slav Ships have since been finalised,
and

(b) 1if s0, the 1esult of the same?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) As Indian
shipowners are now keen "to aequire
second-hand ships which are available
at cheap prices, they have evinced no
mnterest 1n building new ships from
Yugoslavia and as a result the talks
have made no progress

(b) Does not arise

Reorganisation of Central Water and
Power Commission

Shri Subodh Hansda;
Shri S C Samanta:
Shri R. C. Majhi:
*193 7| Shri Ram Krishan Gnpta:
Shri D, ¢ Sharma:
Shri Sarju Pandey:
| Shri Vidya Charan Shnkla.

Will the Miruster of lrrigation and
Power be pleased to refer to the reply
given to Starred Question No 229 on
the Tth August 1959 and state

(a) whether the scheme of reorgani-
sation of the Central Water anl Power
Commission has mnce been finalised,
and

(B) 1f so, the nature of the scheme
finaliged?

The Deputy Minmimier of Irvigatiew
and Power (Bhrl Hathl): (a) No, Wk

b) Dom not wrise at wis slage

Ropeway to Link Jammu and
Kashmir

{ 8hri Ajit Singh Barhadi:
Shri Ram Krishan Guptia:
sisd ! Sardar Igbal Singh:
Shrl Hem Raj:
Shri B. A, Mehdi:

Will the Mmister of Transport amdl
Communications be pleased to state:

(a) whether there 18 any proposal to
construct a ropeway linking Kashmir
Province with Jammu Province; and

(b) if so, at what stage the proposal
187

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahader): (a) Yes

(b) The proposal will be considered
for inclusion m the Thiurd Five Year
Plan. Certain preliminary investiga-
tions and surveys have, however, been
mitiated during the Second Plan
period

Shoriage of Staff in Delhi Hespitals

*195. Shri D, C. SBharma: Wil the
Minister of Health be pleased to refer
to the reply given to Starred Question
No 534 on the 17th August, 1959, and
state

(a) the turther steps, if any, taken
during 1059 so far to overcome the
shortage of doctors and staff in the
Government Hospitals in Delh: and
New Delhi, and

(b) the results achieved”

The Minister of Health (Shri
Karmarkar): (a) and (b) In August,
1059, there were 21 vacancies in the
posts of Medical Officers in the four
Government Hospitals 1n Delhi and
New Delhi. The number of vacancias
at present is 11, out of which appoint-
ment letters are being issued in res-
pect of four selected candidates  Ac-
tion to All up the remmning vecansles
B In progres
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Road and Inland Water Transport
Advisory Commitice

2. Shri Ram Krishan Gapta:
Shri Ajit Singh Sarhadi:

Will the Minister of Transport and
QOommunications be pleased to refer
to the reply given to Starred Question
No. 838 on the 12th August, 1850 and
state the nature of steps taken by
State Governments to implement the
recommendations made by the Road
and Inland Water Transport Advisory
Committee (State-wise)?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): A statement giv-
ing the required information is laid
on the Table of the House. [See
Appendix I, annexure No 60]

Train Collision near Gaya

Shri Ramji Verma:
273. { Shri 8 A. Mehdi:
Shri Snbiman Ghose:

Will the Minister of Railways be
pleased to state-

(@) whether it 15 a fact that the
Gaya-Mughal Sara: passenger train
collided with a pilot engine near the
Gaya Station on the 8th September,
1059;

(b) if so, the details of the acc-
dent; and

(e) the amount of compensation
paid to the victims?

The Deputy Minister of Rallways
(Bhri B, V. Ramaswamy): (a) and (b).
On 8th September, 1869 at about 6.49
hours while No. 3490 TUp Gaya-
Mughalsarai Passenger was starting
from Gaya station, Coaching Yard
Pliot side qollided with thie rear
portion of the Pamsenger train as a
result of which the Yard Pilot got
detailed and capsized. Three persons
travelling by the Passenger train sus-
tained simple injuries. The accident
wat due to the failure of human ele-

ment.

(c) No claim has been preferred yeat.
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Delhi Electricity Supply Undertaking

275. Shri Dhanagar: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) whether it is a fact that the
irregularities in maintaining the ec-
counts of Delhi Electricity Supply
Undertaking resulted in a Joss of
Rs. 16,044 during the months of Octo-
ber and November, 1858;

(b) whether it 1s also a fact that
the said Undertaking allowed rebate
in 144 cases; and

(c) what steps are being teken to
remove these irregularities?

The Deputy Minister of Lrrigafism
and Power (Shei Hathi): (a) No, the
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amount in question relates to five
months, viz. April to August, 1958,
‘and has since been recovered by the
Undertaking, from the consumers con-
oarnad,

(b) and (c). Yes. It is reported
that the rebate was allowed due to
some clerical errors, which, when
detacted, were rectified.

Over-bridge at Shakurbasii

278. Shri Dhanagar: Will the Minis-
ter of Railways be pleased to state:

(a) whether representations have
been recejved from the public for the
construction of an over- e at
Shakurbasti; and

(b) if so, the action teken or pro-
posed to be taken in the matter?

The Deputy Minister of Rallways
(Bhri Shahnawaz Khan): (a) Yes, Sir.

(b) A foot over-brige is proposed to
be provided across the yard and the
work is included in the list of works
for 1958-80.

Pending Corruption Cases on Central
Rallway

271, Shri Pangarkar: Will the Minis-
ter of Rallways be pleased to state:

(a) the number of corruption cases
pending on the Central Railway as on
the 31st October, 1958; and

(b) the nature of the cases pending?

The Deputy Minister of Rallways
(Bhr{ Shahnawazs Khan): (a) 212
cases on the 31st October, 1959,

(b) These cases pertain to various
malpractices gnd irregularities involv-
ing loss to Railways, like

(i) misuse of labour or passes,
(i) improper utilisation of Railway
Stores,

(ili) neglect of duty resulting in loss
to the Administration,

(iv) demand and acceptance of ille-
gal gratification,

(v) cheating, forgery and fraud,

(vi) irregularities relatihg to Engl-
neering works, e.g., earthwork,
boulder stacks, sub-standard
quality of material utilised on
works etc, and

(vil) irregularities in reservation of
berths,

Waiting Rooms at Stationy on Central
Railway

278, Shri Pangarkar: Will the Minis-
ter of Railways be pleased to state:

(a) the names of stations on which
waiting rooms have been constructed
during the year 1858-58 on the Central
Railway; and

(b) the names of stations where
waiting rooms are proposed to be
constructed during 1059-80 and the
estimates thereof?

The Deputy Minisier of Rallways
(8hri Shahnawas Khan): (a) and (b).
No new waiting rooms have been
constructed during 1958-50 and thers
are no proposals for providing new
waiting roomg during 1959-80,

Forelgneérs In Nagarjunasagar Project

279. 8hri Pangarkar: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) the number of foreigners em-
ployed in the Nagarjunasagar Project
at present and their salaries separate-
ly; and

(b) the time by which the foreig-
ners are likely to be replaced by
Indians?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No
foreigner has so far been employed on
the Nagarjunasagar Project,

(b) Does not arise.

Irrigation and Power Schemes in
Bombay State
280, Shrl Pangarkar: Will the Minis-
ter of Irrigation and Power be pleased
to state:
(a) the tota]l amount allocated to
the Government of Bombay under



the Seocotid Flve Year Plan for major
nd mediwm irrigation mmd power
sthemies; and

{b) the various schemes for which
the said alloestion was made?

The Deputy Minisier of Irrigation
and Power (Bhri Hathi): (a) The
total amount allocated for major and
medium irrigation and power projects
in Bombay for the Second Five Year
Plan is as follows:—

(i) Major & Medium

brrigation projects 77828 lakhe
(ii) Power Projects. 5746'0 lakhs

(b} A list of the schemes is laid
en the Table of the House, [Sse
Appendix 1, annexure No, 81.]

Tl Baskaiiasiios 'm Benhay Yol

281, Shri Pangarkar: Will the Minis-
ter of Irrigation and Power be pleas-
od fo state:

(a) whether the Bombay Govern-
ment have asked for any aid for the
rural electrification programme during
1968-50;

(b) it so, the action taken thereon;

(c) the amount proposed to be given
during 1859-607

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Under
the programme of expansion of power
facilities to increase employment
opportunities, which is a programme
mainly intended for rural areas, a
loan of Rs, 43 lakhs was asked for by
the State Government.

(b) This amount wag sanctioned,
(c) Rs. 88 lakhs,

Development of Fisheries in Bombay

MV
ampunt allocated to Govern~
mept for the development of Sasheries

283, Shri Anirudh Sinha: Will the
Mitister of Health be pleased to state
the total allocation made to Bikar for
1950-60 under the Leprosy Comtrol
Scheme and the total amount spent
by the Bihar State Government for
the control of leprosy upto the end
of 1958 since the beginning of the
Sec ?

sum of
Rs. 11,33,500 has been spent by the
Bipar Government on the Scheme
upto the end of 1958, during the
Second Five Year Plan period.
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Chilky Lake in Orissa are decreasing
every year;

(b) whether the State Government
have submitted any scheme for carry-
ing out dredging operations »t _the
mouth of Chilka Lake;

(c) if so, when this ascheme was
submitted;

(d) whether the Central Govern-
ment is considering to render any
kind of asmstance for carrying out
dredging operation with a view to
dcmlop_ﬂshcryincwh;m

(e) if so, what is the position now
regarding this scheme?

The Deputy Minister of Agriculiure
(8hri M, V., Krishnappa): (a) Yes
This has, however, not been proved.
(b) No,

(c) to (e¢). Do not arise.
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Over-payment to Contractors

289, Shri Kalika Singh: Will the
Minister of Rallways be pleased 0
refer to the reply given to Starred
Question No, 650 on the 21st August,
1058 and state:

(a) whether investigations in com-
nection with cases of over-payment
made to confractors engaged in the
doubling of Rajkharswan-Barajamda
line of South-Eastern Railway on the
basis of inflated classification in earth-
work and measurements, load and lift
has since been concluded;

(b) if so, what are the findings; and
(¢) action taken in the matter?

The Deputy Minister .of Railways
(Shrl Shahnawas Khan): (a) to (c)
The Departmental investigation is in
its closing stages and the report is
awaited. It has also been decided to
entrust the case to the 8.P.E, for their
investigation,

Rallway Income at Batala Station

£200. Shrl D. C. Sharma: Will the
Minister of Railways be pleased ta
state the income from goods and
passenger traffic at Batala Station on
the Northern Railway during 1859 so
far, month-wise?

The Deputy Minister of Ratlways
(Shri 8. V. Ramaswamy): The infor-
mation is being collected and will be
1aid on the Table of the House,

Jullundur Station

291 Shri D, C. Sharma: Will the
Minister of Rallways be pleased 0
state:

(a) whether the work of re-model-
ling the yard of Jullundur Railway
Station has been undertaken; and
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(b) if not, the reasons for the delay”

The Depuly Ministey of Rallways
(Fhri 8. V. Ramaswamy): (a) and (b)
There is no proposal to re-model the
yard of either Jullundur City or
Cantt, Railway Station However,
additiona] sidings and a goods plat-
form are proposed to be provided at
Jullundur City Railway Station for
dealing with additional mineral and
goods traffic Thig work is expected
to be taken up shortly and completed
during the next financial year

Co-operative Fruit and Vegetable
Marketing

292, Shri D C. Sharma: Will the
Minister of Community Development
and Co-operation be pleased to state

(a) whether any co-operative fruit
and vegetable marketing and cold
storage scheme has been formulated
for Himachal Pradesh, and

(b) 1if so, the details thereof?

The Deputy Minister of Community
Development and Co-operation (Shri
B 8 Murthy): (a) and (b) No Sur,
no such scheme has been formulated
and included in the Second Plan for
Himachal Pradesh

Irwin Hospital, Delhi

293, Shri D. C, Sharma: Will the
Mimster of Health be pleased to state

(a) the number of beds actually
increased in the Irwin Hospital, New
Delh: during 1958-39, and

(b) the number of beds proposed to
be increased during 1959-60?

The Minister of Health (Shri
Karmarkar): (a) The bed strength
was increased by 137 during 1958-59

(k) Nil

Health Schemes in Punjab

204 Shri D, C, Sharma: Will the
Minister of Health be pleased to state
the amount of assistance given to
Punjab from the md received from

285(Al) LSD—3.

USA. under the following headings
during 1958-88 and 1939-60 so far:

(1) Medical Colleges and allied
institutions;

(ii) Orientation Training Project;

(1) National water supply and
samitation scheme,

(ww) TB Control programme,

(v) National Malaria control pro-
gramme, and

(vl) Filaria and Leprosy control
programme?

The Minister of Health (Shri
Karmarkar): The required informa-
tion 1s furnished below.—

__19_53-59 1959-60

Rs. Rs

()] . 12,044 04 Nil
(u) Nil Nil
(m) . Nil Nil
(w) Nil Nl
W 18,73,137 35,22

(lllou'tc%
(v) Nil Nil
Breakdown of Electricity in
New Delhl

Shri D C Sharma:
295 { Shri Khushwagt Rai:

_ Dr, Ram Subhag Singh:

Will the Minuster of Irrigation and
Power be pleased to state.

(a) whether 1t 13 a fact that supply
of electricity broke down mn New
Delhi very often during the period
July to November, 1959,

(b) 1if so, the areag thus affected;
and

(c) the reasons for the frequent
breakdown i1n the supply of electr-
city”?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes

(b) The areas affected were:

(1) Connaught Place and Con-
naught Circus
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(i) Diplomatic Enclave.

(ill) Krishi Bhavan, Udyog Bhavan
and Vigyan Bhavan.

(1v) Baroda House and Jaipur
House.

(v) New Buildings on Parliament
Street.

(vi) Barakhamba Road and Fire
Brigade Lane,

(vi1) DIZ area,
(vil1) Parhament House.
(ix) Shan Nagar.

(x) Lajpat Nagar and Defence
Colony area.

(xi) Jor Bagh, Golf Links Road
and Sundar Nagar areas,

(xil) Mathura Road and Hardinge
Avenue,

(xiil) Moti Bagh and Vinay Nagar
areas,

(xiv) Curzon Lane,

(xv) Tuglak Lane and Race Course
area,

(xvi) East and West of the North
Block.

(xvii) Upper Air Laboratory,
(xviii) Kaka Nagar,

(xix) Tees January Marg and
Cornwalis Road,

(c) Overloading of feeders and
Ines.

Special Arrangements for Kumbh
Mels

£96. Shri Shree Narayan Das: Will
the Minister of Railways be pleased
to state whether any and, if so, what
special arrangements have been made
by the Railways to cope with the rush
of pilgrims from all over the country
during the Ardh Kumbh Mela to be
held at Allahabad early next year?

The Deputy Minister of Railways
(Shri Shahnawss Khan): This matter

is #t present under discustion between

able arrangements, consistent with the
avgilability of rail capacity without

geriously impairing the transport of
vital goods traffic for maintenance of
the industrial output, will be made.
It has been suggested to the State
Government to arrange road transport
for all short distance movements to
the maximum extent practicable,
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Medical College in Hissar (Punjab)

298. Shri Ram Krishan Gupta: Wul
the Minuster of Health be pleased to
state:

(a) whether Government have re-
ceived a scheme from the Punjab
Government for openung of a Medical
College in Hissar; and

(b) 1f so, whether the scheme ha=
been approved”

The Minister of Health (Sbri
Karmarkar): (a) No.

(b) The approval of the Govern-
ment of India 15 not necessary for
the establishment of any medical
college.

Trained Personnel for Health

209 Shrl Ram Krishan Gupta:
* \ Shri Padam Dev:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 2540 on the
10th September, 1950 and state the
progress made so far in the assess-
ment of requirements and resources
of trained personnel for Health up to
the end of the Third Plan period?

The Minister of Health (Shrl
Karmarkar): The Working Group for
Health has discussed the requirements
and resources tentatively with most
of the State Governments. Informa-
tion 1s awaited from a few States and
Union Territories. Final assessment
would depend on the size and scope
of the Third Plan.

W.H O, Regional Offics for South East
Asia, Delhi

300. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 620 on the 12th August,
1959 and state the nature of progress
made so far in the construction of
building in the Indraprastha Estate to
house W H.O. Regional Office for South
East Asia?

The Minister of Health (Shri
Karmarkar): Expenditure sanction for
the construction of the buwilding for
the Regional Office of the WHO. at
New Delh: and also for air-condition-
mmg of the building has been issued
by the Mimmstry of Works, Housing
and Supply on the 20th October, 1858.
The C.P W.D. have been instructed to
proceed apace with the preliminaries
like preparation of detailed drawings,
and detmled estimates, callng ef
tenders etc, and to start the work as
early as possible.

Report of Ehosla Commitiee

Shri Ram Krishan Gupta:
Shri Amjad All:
Shri Sadhan Gupta:
1. < Bhri D, C. Sharma:
Shri Sarjn Pandey:
Shri Achar:
Shri Vidya Charan Shukia:

Will the Minister of Rallways be
pleased to refer to the reply given to
8Starred Question No. 55 on the 4th
August, 1859 and state:

(a) whether the Khosla Committes
appointed to go into the condition of
Railway bridges and to suggest
messures for improving the same has
since submitted 1ts final report;
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(b) if so, the main recommenda-
tions thereof;

€¢) whether the said report has
been considered by the Ralway
Board; and

(d) if so, what recommendations
have been accepted?

The Deputy Minister of Rallways
(Bhri 8 V. Ramaswamy): (a) Yes,
Sir

D) A copy of the report is bemwrg
placed on the Table of the Houve

{c) The report 1s under considera-
tion

(d) Does not arise
mb-Aepar Fosthl’ Agreemont’

Shri Ram Krishan Gupta*
302. Shri Bhakt Darshan:
Shri Bibhuti Mishra:

Will the Minister of Transport and
Communications be pleased toreler i
the reply given to Unstarred Question
No 1238 on the 21st August, 1958 and
state the progiess since madc in the
negotiations with regard to an agrec
ment between India and Nepa. f{or
postal and telegraphic communica-
tions?

The Minister of Transport and
Communications (Dr P, Subbarayan):
No further progress has been made 3o
far and the matter 13 still under con-
sideration

Hindustan Shipyard

303. Bhri Ram Krishan Gupia: Wili
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Starred Question
No 949 on the 28th August, 1959 and
state:

(a) whether formal agreement Ilor
construction of cargo ships has sirce
been entered into by Hindustan Ship-
yard with M/s Lubecker Flender-
wake, West Germany, and

(b) if so, the main terms of the
agreement?

> of Transpert and Communications
(Shri Raj Bahadur); (a) and (b}
The matter is still under correspond-
e with the German flrm

Godowns

304, Shri Ram Krishan Gupta:
Shri Padam Dev:

Will the Minster of Food and Agri-
COlture be pleased to refer to::
Tebly given to TUnstarred Qu
No 2248 on the 7th September, 1859
ang state-

{a) whether the brochures curtein-
iy  consolidated informatin on
sUown constructean fdave deen gre-
Plbed, and

tb) 1f so, whether a copy of the
S8lne will be laid on the Table”

The Deputy Minister of Foof and
Agriculture (Shri A M Thomas): (a)
The work of laying down . andards
for godowns of smaller capacities 18
I progress with the Committee on
Plan Projects and the brochutes which
814 ynder preparation w 11 be finalis-
ed when the standards are ready

{b) Copies will be laid on the Teble
When these are finalised

Travel Agents Association of India

Shri Ram Krishan Gupta’
305 < Shri Ajit Singh Sarhadi:
Shri Sarju Pandey:

Will the Minister of Transpori and
Communications be pleased to refer to
the reply given to Starred Question
Ny 52 on the 4th August, 1939 and
state,

(a) whether Government haie since
COnsidered the proposal of .ncreasing
the foreign exchange allowaace for
Indians going abroad as requested by
the Travel Agents Assoc.ation of
India; and

(b) if so, the result thereof®
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(a) and (b)
The matter has been further cnnsider-
ed but for the present it has not been
found possible to increase the foreign
exchange allowance for Indians going
abroad for the tuime being

The question will be taken up again
at the proper time

Public Call Offices

306 Bhri Ram Krishan Gupta: Will
the Muuster of Transport and Com-
munications be pleased to re‘cr to the
reply given to Unstarred Question
No. 77 on the 4th August, 1950 and
state

(a) whether Government have since
considered the proposals for opemng
PCOs at Ateh and Kunad, and

(b) if so, the result thereof”

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) The answer 1s 1n the affirmative
(b) Mand: Atels—The proposal for
cpening of @ PCO at this place has
been sanctioned on 26th October, 1958
Necessary action 13 being taken fto
expedite execution of the work

Kunad —It 18 presumed that the
place referred to 15 Kund n Gurgson
Dastrict The proposal for opening a
PC.O at this place 13 being examined
afresh. It being not a policy station
for the purpose of provision of PCO,
some party is requred to gumrantee
the PCO agmnst any loss to the De-
partment Enqunes are being made
if the required guarantee can be
obtained from interested parties The
P.CO can be opened if the guarantee
is forthcoming
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Purchase of Paddy

309 Shri 8. M. Banerjee: Will the
Minuster of Food and Agriculture be
Pleased to state

(a) whether Government propose to
fix some uniform pohecy regarding
purchase of paddy, and

(b) 1t so, what 18 that policy?

The Deputy Minister of Food and
Agrioculture (8hri A. M. Thomas): (a)
and (b) Conditions differ from State
to State, and 1t 15 for the Btate Gov-
ernments to decide whether they will
undertake purchase of paddy, and, if
80, the method of purchase Purchase
prices for paddy in the different States
have been fixed by the Government.
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Water of the Ganga

311. Shri P. C. Borooah: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that Ganga
water has remarkable health-giving
properties; and

(b} i so, whether Government of
India have any proposal to bottle and
sell this water abroad lke Avia
water, to earn foreign exchange?

The Minister of Health (Sbri
Karmarkar): (a) No.

(b) Does not arise.
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New Hospital at Imphal

313. Shri L. Achaw Bingh: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2568 on the 18th September,
1959 and state when the construction
of the new hospital at Imphal will
commence?

The Minister of Health (Shri
Karmarkar): The construction of the
new hospital will commence, it is
hoped, during the Becond Plan period.

Fishing Co-operative Soclety in
Manipur

314, Shri L. Achaw Singh: Wil the
Minuster of Community Development

-and Co-opeération be pleased to refer

to the reply given to Unstarred Ques-
tion No 1525 dated the 25th August,
1959 and state:;

(a) whether the amount of loan of
Rs. 3,000 has been actually disbursed
to the Ningthibikhong Senapati Long-
khun Fishing Co-operative Society
Ltd.,, in Manpur;

(b) whether there was any other
applicant for the loan and how the
loan was granted to this Society; and

(c) what are the conditions of the
loan and for which purpose the loan
was sanctioned? =

Minister of Community
and Oo-sparatisn el

The Depu

B. 8. Murihy):.(a)~40 (c)-Informa- .
witl ‘b

tion is and
Facod. betors the Houm
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Jawshar Tunnel

pors Shri D, C. Bharma:
Shri Pangarkar:

Will the Minister of Transport and
QCommunications be pleased to refer
to the reply given to Starred Question
No 1209 on the 7th September, 1859
and state the further progress of work
done so far ;n the completion of
Jawahar Tunne] which will provide an
all-weather road between Jammu and
Kashmir?

The Minister of State in the Minis-
try of Transport and Communications
(Bhri Raj Bahadur): The progress of
the Western and Eastern Tubes of the
Jawsahar Tunnel 15 as given below

Western Tube

(1) Pilot heading and widening to
full gection completed

(1) Liming work almost complet-
ed

{m1) The work on roadway, foot-
path etc almost completed

Eastern Tube
(1) Pilot heading completed

(u) Widening to full section,
about 80 per cent completed

(m) Linmng of tunnel in progress
about 50 per cent completed

Alrport at Chandigarh

316. Shri D, C, Sharma Will the
Minister of Transport and Communi-
cations be pleased 1o state

(a) whether any progress has been
made 1n finalisation of the scheme for
development of the airport at Chandi-
garh, and

(b) if so, the details of the scheme?

The Deputy Minister of Civil Avia-
tion (Shei Mehinddin): (a) The exist-
ing serodrome at Chandigarh has been
provided with an sll-westher runway
1580 X 33 yards with necessary taxi-

tracks and apron, technical and resi-
dential bulldings Essential equip-
ment and staff have also been provid-
ed there, and the aerodrome 15 fully
eqmpped' to meet the needs of Ciwl
Aviation No further scheme of
development 13 contemplated for the
present

(b) Does not arse

Breaches in Jullundur-Mukerian
Rallway Line

817 Shri Inder J. Malhotra: Will
the Mimster of Rallways be pleased
to refer to the reply given to Un-
starred Question No 1560 on the 25th
August, 1958 regarding the suspension
of Ralway trafic on Jullundur-
Mukerian Railway line and state;

(a) the steps proposed to be taken
by Government to avoid such frequent
breaches on the raillway line in future;
and

(b) the mam causes leading to these
breaches?

The Deputy Minister of Rallways
(Shri 8. V. Bamaswamy): (a) and (b)
On Jullundur-Mukerian Section there
are hill torrents origmatng in the
Sub-Siwalik range near Hoshiarpur,
which meander and flood the country
and cause breaches to the Railway
line The canalising of some of these
“choes” 138 under examination by the
Punjab Government One bridge
which was damaged in the last men-
soon, 1s proposed to be rebwilt with
additional waterway A new bridge
with adequate waterway is also pro-
posed to be provided at another site
which had breached

On Mukerian-Pathankot Section ships
have occurred at the cutting near
Chakiti bridge These cannot be en-
tirely prevented Efforts are, how-
ever, made every year to remove
over-hanging portions  The slope of
the cutting 1s also proposed to be
further flattened this year and it i
expected that this will mimmise slips
in future
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Expenditure on New Consirustions

S1§. 8hri T. B Vittal Rao: Will the
Minister of Railways be pleased to
state:

(=) the total expenditure incurred
up to the end of September, 1959 for
new construction since the beguung
of the Second Plan period out of the
sum of Rs 66 crores provided for this
purpose during the Plan period,

(b) whether the Raillway Board ex-
pect to utilise the full amount, and

(c) i not, what will be the short-
fall?

The Deputy Minister of Railways
(Bhri 8. V Ramaswamy): (a) Rs 38 66
crores

(b) Yes
(c) Does not arise

Rallway Bridge over the Cauvery

319. Shri T, B. Viital Rao: Will the
Minister of Rallways be pleased to
state:

(a) at what stage 15 the work of
ng the Railway Bridge ac-

ross the River Cauvery between
Seringapatnam and Pandawapura on

the Bangalore-Mysore Section of the
Southern Railway,

(b) what 1s the amount spent so far
on thuis work, and

.d(c) when 1t 1s likely to be complet-
?

The Deputy Minister of Rallways
(Bhrl 8hahnawas Khan): (a) There
are three railway bridges across the
Cauvery and Cauvery South
Seringapatnam on the Bangalore-
section of the Southern Rail-
The work of re-buildmg all
three bridges has been included
the Raillway's Works Programme
1958-60 Detailed plans and esti-
tes are under preparation and the
will be taken m hand as soon as
the estimate has been sanctioned and
materials collected

(b) Nil.

m

E?EEQ
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(e) It 15 expected that the work
would be completed within 3 years”
time

Derallment of Nainital Express

320 Shri Kumbhar: Will the Mims-
ter of Rallways be pleased to slate.

(a) what 1s the cause of derailment
of the 8 Down Namutal Express on
the Mailani-Pilibhut section which
occurrred on the 2nd September,
1959,

(b) whether any enquiry was con-
ducted, and

(c) if so, the finding thereof?

The Deputy Minister of Railways
(8hri 8, V. Ramaswamy): (a) to (c)
A Jumor Administrative Odficers”
Joint enquiry was held to inquire into
the cause of the derailment of 8 Down
Nainital Express which occurred at
Seramau station on 2nd September,
1859 on the Ma:lani-Bhojeepura sec-
tion of the NE Railway

The proceedings of the Enquiry
Commuttee are under scrutiny of the
Railway Adminustration

Derailment near Muribahal Station

%21 Shri Kumbhar: Will the Minis-
ter of Rallways be pleased to state

(a) whether 1t 15 a fact that No 520
geods tramn was deratled between
Titilagarh and Murbahal stations on
the Raipur-Waltair line on the South
Eastern Railway on the 25th August,
1859,

(b) 1f so, the causes of the accident;
and

(c) the loss sustained as a result
thereof?

The Deputy Minister of Rallways
(Shrl 8. V. Ramaswamy): (a) On 23th
August, 1859 at about 6 35 hours while
No 535 Up through Goods was run-
ning between Muribgshal and Titla-
garh stations on the Rappur-Vina-
nagram Section of BSouth Eastern



€5  Written Anewers KARTIKA 2, 1881 (SAKA) Written Answers g6+

Railway, one wagon of the tram
derailed.

(b) The derailment was due to
fallure of mechanical equipment

(c) Rs Six thousand upproximately

Supply of Spectacles to Government
Employees

322. Shri B. A, Mehdi: Will the
Minister of Health be pleased to state

(a) whether the Delli Opticians
Association has protested agawnst the
decision of the CHS to have a panel
of s1x opticiang to supply spectacles to
QGovernment employees,

¢b) f s0, the reasons for this new
scheme, and

(c) aection taken in the matter?

The Minister of Health (Shri
Karmarkar): (a) to (c) It was
decided to form a panel of Opticians
who could supply spectacles to the
beneficiaries of the CHS8 Scheme at
reasonable rates The Dellu Optician
Assoclation has represented wgaimnst
the decision of the Government The
representation of the Association has
been considered and discussions have
also been held with their representa-
tives The scheme 15 on trial at pre-
sent and the question of its continua-
tion will be considered after a period
of s1x months

Trachoma

323. 8hrl D C. Sharma: Will the
Minister of Health be pleased to state

(a) if a mass campaign to check
trachoma 15 being launched all over
the country, and

(b) 1f s0, what 13 its nature?

The Minister of Health (Shri
Karmarkar): (a) and (b) On the
basis of the experience ganed so far
under the Trachoma Control Pilot
Project, it 15 proposed to undertake a
mass campaign on a very limited
scale around ® Primary Health Centre
in one Community Development

Block in each of the five States of
Uttar Pradesh, Rajasthan, Punjab,
Bihar and Madhya Pradesh where
trachoma ;s u major public health pro-
blem This campeign will be launched
under the extended activities of the
Trachoma Control Pilot Project The
mitial phase of this mass campaign
will last for a period of three years
from December, 1958 to December,
1862 The further experience 80
gained will be utilised in filling the
gap In the knowledge in respect of
methodology and  admunstrative
orgamsation so essential for the
successful implementation of a
country-wide mass campaign The
time will be used in preparing the
administrative machinery in the States
and wulso in the tramming of a large
number of personnel required for the
implementation of the nation-wide
mass campaign

The objectives of the initial mass
campalgn are as follows'

(1) To educate the people about
the seriousness of the pro-
blem, source of infection,
mode of spread, means of
checking, etc

(2) To find out the most econo-
mical and effective methodo-
logy of application of inter-
mittent method of treatment
in the fleld on a large scale

(3) To find out the simplest and
most economical way to train
the willagers i1n the self-
admimstration of the drug to
be used

(4) To find if effective supple-
mentary help can be had
from the exusting primary
health centre staff to carry
out and continue the above
objectives and 1if so, Iits
extent

(8) To get the people into the
habit of buymng subsdized
drugs for self use

(6) To continue alinico-patholog-
cal and operational research
and to create a nucleus for
the culture of trachoma virus
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and other viruses affecting
the external eyes.

() To train the public health
workers to be employed in
the mass campaign.

{8) To draw up a nation-wide
mass control programme.
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Canal Communications in Orissa

(a)wmhrgecmi::lcwug;
ment has given 18 lakhs of rupess
improving camal Communications in
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Orisga in order to carry iran opes fo
Paradip Port; and

(b) if so, what improvements have
been made so far?

The Minister of State in the Minls-
try of Transport ang
(S8hri Raj Bahadur): (a) No, Sir.

(b) Does not arise.

Jhoom and Forest Production In
Tripura

226. Shri Bangshi Thakur: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are aware
that the Jhoom and Forest products
of an area of Tripura measuring about
1,500 sq miles adjacent to Chittagong
Hill Tracts border are exporfed via
Pakistan for want of proper means
of transport and communication; and

(b) if so, when and what steps
Government propose to take in this
regard?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) No,
Sir.

(b) Does not arise

New Hospital at Dornakal

327, Shri T. B Vittal Rao: Will the
Minister of Railways be pleased w
state

(a) whether the plans and esti-
mates for the proposed new hospital
at Dornakal Junction, Central Rail-
way, have since been finalised;

(b) it so, when the construction
will start,

(c) when 1t 1s lhikely to be com-
pleted, and

(d) what 1s the bed strength of the
hospital”?

The Deputy Mimister of Railwaps
(Shri Shahmawas Khan): (a) There
already a dispensary at Doromiskd
Junction and there is no propossl ¢
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(b) to (d), Im view of reply to (w)
above, do not arise.

Agricultural Loan to Dispisced
Persons in Tripura

328, Shri Dasaraths Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of displaced
persons in Tripura who applied for
sgricultural loan during 1959 so far;

(b) the total number of such dis-
placed persons who have been granted
agricultural loan during the same
period;

(e) the highest and lowest amount
of such loan granted;

(d) whether displaced persons of
Madhuban, Sadar and Tripura applied
for such loan;

(e) if so, how many of them were
granted such loan;

(f) whether any of the displaced
persons who were granted loan
refused to draw it; and

(g) if so, the remsons therefor?

The Deputy Minister of Agricnlture
(Bhri M. V, Krishnappa): (a) 20,669.
- (b) 1,035.

. () The highest amount of loan
.granted is Rs. 250 and lowest is Rs. 8.

€d) The displaced persons of
Madhuban Colony in the Sadar Sub-
Division of Tripura applieq for the
loan.

(e) 22.

(£ Yas,

(g) As the loan was not sanctioned
‘i favour of the entire group of

New Fruit Siding at Qutab Road,
Delhi

329, Shri 8. A. Mehdi: Will the
Minister of Health be pleased to state:

(a) whether the Government s
aware that the new fruit siding at
Qutab Road is most injurious to
health;

(b) if so, the action taken in the
matter; and

(c) the steps that had been taken
te separate the fruit sidings from the
refuse dumps in this area?

The Minister of Health (Shri
Karmarkar): (a) to (c). Fruit siding
at Qutab Road is situated about
1 furlong from the refuse loading
platform, There is, therefore, no
possibility of any infection spreading
on account of the existence of these
platforms as practically all fruits are
packed in baskets or boxes etc. How-
ever, the Divisional Superintendent of
Northern Railway is providing in
consultation with the Delhi Municipal
Corporation, a separate entrance for
the refuse trucks direct from the
Qutab Road side.

Bahuda River Project

33p, Shri Sanganna: Wil the
Minister of Irrigation and Power be
pleased to refer to the reply given
to Unstarred Question No. 3072 on the
15th April, 1959 and state:

(a) whether the estimates in res-
pect of Bahuda River Project have
since been finalised; and

(b) if so, with what results?

The Deputy Minister of Irrigatien
and Power (Shri Hathi): (a) and (b).
An estimate for carrying out investi-
gations of the Bahuda River Project
was prepared by the Central Water
and Power Commission and forward-
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Per Capita Consumption of Food

331, 8hri V. P. Nayar: Will the
Minister of Health be pleased to state:

(a) what 13 the latest estimate of
per capita food consumption in
ealories; and

(b) what 1s the break-up of the
figure in terms of (1) cereals, (ii)
proteins, (1i) fats and faity acids, and
(iv) vitamins?

The Minister of Health (Shrl
Karmarkar): (a) and (b). Informa-
tion regarding per capita food con-
sumption in cmlories is not available.
A statement giving the mean intake
of foodstuffs as revealed by surveys
carried out during 1955-58 is laid om
the Table. [See Appendix I, annexure
Ne. 2]

Tourists to Spiti and Lahaul

332, Shri Daljit Singh: Will the
Minister of Transport and Communi-
eatioms be pleased to state:

(a) the number of foreign and
Indian tourists separately who visited
Spiti and Lahaul in Himachal Pradesh
during the year 1959 so far: and

(b) how do these figures compare
with those for 19587

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) Number of
Foreign and Indian tourists who
visited Spiti and Lahaul upto 31st
October, 1950 are as given below:
Foreigners Indians

34 219

(b) These figures show an increase
a8 compared with those for the
corresponding period in the year 1058,
which were:

Foreigners Indians
13 142
Passeager Amenities at Stations
338 Shri Daljit Bingh: Will the
Minister of Raillways be pleased to
state:
(a) the nature of amenijties to be
provided during 1950-80 at Kiratpur

Sahib and Nangal Dam Stations do
the Northern Railway; and

(b) the amount proposed to be
spent thereon?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
No amenities works are proposed to
be provided at Kiratpur Sahib during
1959-60. There is, however, a pro-
posal for providing a cover over the
platform at Nangal Dam at a cost of
Rs. 55,000. The work will be carried
out on receipt of acceptance of the
share of the cost by the Punjab
Government.

Pastear Institute, Coonocor

335, Shri Vasudevan Nalr: -
S8hri V. P. Nayar:

Will the Minister of Health be
Pleased to state:

(a) whether any research work is
being carried at the Pasteur Institute,
Copnoor, or any other Research Insti-
tuteg in India, on tropical Eosinophilia;
and

(b) what are the indications regard-
ing 1ts increasing incidence in India?

The Minister of Hesalth (Shri
Karmarkar): (a) Yes.

(b) It is difficult to say whether
there 1s a real increase in the incidence
of the disease. The apparent increase
may, to an extent, be due to the
awareness of the condition by the
medical practitioners and better
facilities for diagnosis,

National Rallway Users’ Consuliative
Coanell

336, Shrli Hem Raj: Will the Minis-
ter of Railways be pleased to state:

(a) the number of meetings of the
National Railway Users’ Consultative
Council held in 1950 so far;

(b) whether a copy of the maim
recommendations made in them
would be laid on the Table; and
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te) which of them have been
scoepled?

The Deputy Minister of Rallways
(Bhri §. V. Ramaswamy): (a) One

(b) and (¢) A statement 1s laid on
the Table [See Appendix I, annexure
No 63]

Shipping Service

387, Shrimati Nla Palchoudhuri: Will
the Minister of Tramsport and Com-
munications be pleased to state

(a) the total tonnage in dead-
welght of machinery plants and other
commoditics separately imported on
account of the Central and State Gov-
ernments and for the various under-
takings owned, contiolled or managed
by them during each of the financial
years ended 31st March, 1958 and
1959,

(b) the total quantity of these
commodities carried by Indian and
foreign ships separately during each
of the financial years, and

(¢) the total freight paid for thesc
imports to Indian and foreign ships
separalely during each of the financial
years?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c)
Information 18 being collected and will
be placed on the Table of the Lok
Sabha as soon as possible

Train Accident near Kathgodam

388. Shri § A. Mehdi Will the
Minister of Rallways be pleased to
state

(a) whether an accident took place
between Kathgodam and Haldwan: on
the 2nd October, 1859,

(b) if so, the details thereof, and
{c) the results of the enquary”

The Deputy Mianister of Rgllways
(S8hri 8. V. Ramaswamy): (a) and
(b) On 2nd October, 1959 at about
0230 hours Down Ballast train No 8

entered Catch Siding and dashed
against the dead-end at Haldwani
station on the Kathgodam-Bhojeepura
section of NF Railway As a result,
the tram engine and three vehicles
next to it capsized and one more
vehicle derailed One driver who was
in the Rest Van of the train was killed
mstantaneously The Engine crew
consisting of 3 persons and 4 outsiders
who were at that time m the huts
built unauthorisidly at the site of the
accident also sustained injuries

(c) Damage to the Railway pro-
perty was estimated at Rs Seventeen
thousand only The cause of the
accident 15 under invcestigation

12 hrs
MOTION FOR ADJOURNMENT

HoLp-up oF TRAIN BY DELHI STUDENTS

Mr Speaker' [ have received notice
of an adjournment motion from Shri
Vajpayee regarding obstruction of a
train by 2000 students here, which ap-
peared m the fiont pages of the news-
papers What 1s the trouble due to?

Shri Vajpayee (Balrampur) rose

Mr, Speaker: There 1s ng explana-
tion necessary from the hon Member
I am asking the hon Minster

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): Yesterday
No 33 UP New Delhi-Amrnitsar Pas-
senger left New Delhi about 11
minutes late and arrived at Shahdara
20 runutes late There was a crowd
of students They would not allow
the train to start In the first n-
stance, we thought that they were
protesting against the late arrival of
the tram Later on, they said ‘No,
our demand is that an additional
train must be run’ The line capacity
between Dellu and Ghaziabad 15 very
Lmuted There are very cxtensive
engineering and signalling works go-
mg on In fact, we are finding 1t ex-
tremely difficult to run the number of
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trains that we are running at present,
and it is likely that at some stage we
may have to curtail one or two trains.
So the question of introducing an
additional train has been very thor-
oughly examined and it is just -not
possible at this stage. When the
works are completed, then of course
we may be able to run some more
trains.

That was their demand. They
stopped the train for about 5—6
hours. Then the District Magistrate
went there and talked to them.
Luckily better sense prevailed and
they allowed the train services to
resume at 12.10.

Shri Dasappa (Bangalore): Holding
up how many other trains?

sft aIA : gETT 7z TG §
frenfaai & st 53 frar ag #=ar frar
AT IFF[ a9ET fFar srg | g4 7z
? fr afz T@dw #1€ 7€ I 7a
wFdr ar faeet & v gar<l faardf ga+-
T3 AT AT FT AT & T 3% g
FE  FH(TH ATTTATT FT qTET TLHIT
T4 AE FT AFAT 7 FT FTHIT HIET
aqi F1 Aaeqr T FT qwar ¢ e
g "iAad 91 ara frafaay §. ..

Mr, Speaker: I do not allow the
hon. Member to go on speaking be-
fore I give my consent to this ad-
journment motion. I have allowed
him an opportunity to speak on the
limited question before the House.
Evidently the hon. Member wants to
ask if any other method of providing
transport for these students cannot be
thought of, though it may not Dbe
possible for the railways to run more
trains.

Shri Shahnawaz Khan: The only
other method is for the students to
move by road—iravel by buses. We
shall weltome that very much.

Some Hon. Members

Mr. Speaker: There is nothing more
that need be said on this. Everything

rose—

e,
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that is possible is being done. The
students, who are going to be the
future administrators of this country
ought not to take the law into their
own hands, obstructing not only
themselves but other passengers. This
is not the way in which the students
ought to behave. They can certainly
make representations, The parents are
equally interested in seeing that the
students go to the schools and col-
leges. Students do not drop from
heaven. The parents are interested
as much in them. This kind of en-
couragement should not be given io
students. I would not have allowed
this but for the fact that 2000 stu-
dents took part in it. I will not
tolerate recurrence of any such thing
by any students., On the other hand,
the students must behave properly.
They are going to take charge of the
administration one day.

I disallow this adjournment mo-
tion.

Shri Barrow (Nominated—Anglo-
Indians): May I seek a clarification?

Mr, Speaker: No clarifisation is
necessary. Everything is clear.

12.05 hrs.

PAPERS LAID ON THE TABLE

FURTHER LETTERS EXCHANGED BETWEEN
GOVERNMENTS OF INDIA anND CHINA

The Prime Minister and Minister
of External Affairs (Shri Jawahar-
lal Nehru): I beg to lay on the Table
a copy each of the letters exchanged
between the Prime Minister of India
and the Prime Minister of China after
issue of the White Paper No. II on
India-Chinese relations which was
laid on the Table on the 16th Novem-
ber, 1959. [Placed in Library, See
No. LT-1685/59].

Shri Bimal Ghose (Barrackpore):
It must be circulated to wus.

Shri Jawaharlal Nehru: Yes, it will
be circulated.
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SrarTeMEnr ON 710008 IN  Lowss
DamonAr VALLEY :

The Minister of Imgation and
Power (Hafix Mohammad Ibrahim):
1 beg to lay on the Table a copy of
statement on recent floods in  the
Lower Damodar Valley [Placed n
Labrary, See No L.I 1646/59]

With your permission, I want to
add a few words In the statement
that I have just laid on the Table of
the House, I have given the views of
Government on the basis of material
made available to us by the DVC I
said yesterday that from the facts
made awailable to me so far, I was
not 1n a position to concede the
demand for an enquiry straightway
I suggested that Members from West
Bengal should meet me in my Cham-
ber and place before me the relevant
material that they have, to enable me
to come to a decision in the matter
I am still keeping an open mind on
this 1ssye and would not hesitate to
set up an Enquiry Commuttee if I find
this really necessary on the basis of
materia]l that may be placed before
me by the Members of this House

Shri Prabhat Kar (Hooghly) ‘The
statement may be circulated to Mem-
bers

M+ Bpeaker, He has not added
anything new Hon Msmbers will
look into coples of the proceeding.

AMENDMENTS TO Devar (CoNTROL oOF
Bunmping OPeraTiONS) REGULATIONS

The Minister of Health (Shri
Karmork =) I beg to lay on the
Table, und- ub-section (3) of Sec-
tion 19 of the Delhi (Control of Build-
ing Operat ons) Act, 1955, a copy of
Notification No SRO 1493 dated the
11th May 1957 meking certa:n amend-
ments to the Delhu (Control of Build-
ing Oneratons) Reeula lons, 1956
SI;M wm Library, See No LT-1687/

laid on the
Table il

Nororrcarzon uvwper  Mortor Vemycres
Act

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): I beg to re-lay
on the Table, under sub-section (3)
of Section 133 of the Moto1 Vehicles
Act, 1839, a copy of Notification No
F 12(142) /55-Transport dated the Oth
July 19859, published in Delhi Gazette
[Placed s Library, See No LT-1508/
59]

AUDITED AcCCOUNTS OF EX-DRTA

Shr1 Raj Bahadur: I beg to lay on
the Table a copy each of the follow-
ing papers peitaming to -the Delh:
Road Transport Authority —

(1) Balance Sheet of the Autho-
rity for the year 1055-58

(i) Profit and Loss XKccount of
the Authority for the year
1955-56

(1) Financial Review by the
General Manager, Delh1 Road
Transport Authority for 1955-
56

(iv) Audit Report on the Annual
Accounts of the Authonty
for the year 1955-56

(v) Operational Accounts of the
Authority for the year 1055-
56 [Placed wn ILabrary, See
No LT-1688/58]

Rures uwper Supreme Counr Jupces
(ConprTIONs oF SERVIcE) Acr

The Minister of State in the Minis-
try of Home Affalre 'Shri Datar): I
beg to re-lay on the Table, under
sub-section (3) of Section 24 of the
Supreme Court Judges (Conditions
of Service) Act, 1958, a copy of each
of the following rules —

(1) The Supreme Court Judges
(Travell ng Allowance)
Rule , 1059 pubhished in No-
tificaton N GS5R {44 dated
the 25in Jusv, 1659

(1) The Supreme Cour Judges
Rules, 1969 nwu™'schrs 1r No-
tification No 935 dated the
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[Shri Datar]
15th August 1959. [Placed in
Library, See No. LT-1579/
591.

‘NOTIFICATIONS UNDER ESSENTIAL Com-
MODITIES ACT

The Deputy Minister of ¥Food and
Agriculture (Shri A, M, Thomas): I
beg to lay on the Table, under sub-
section (6) of Section 3 of the Essen-
tial Commodities Act, 1955, a copy of
each of the following Notifications:

(i) GSR No. 1062 dated the 12th
September, 1959, making zer-
tain further amendment to
the Imported Foodgrains
(Prohibition of Unauthorised
Sale) Order, 1958.

{ii) GSR No. 1111 datefl the 1st
October, 1959, making certain
amendment to the Sugar
{(Movement Control) Order,
1959.

(iii) GSR No. 1153 dated the 17th
October, 1959, making cer-
tain amendment to the West
Bengal Wheat (Export Con-
trol) Order, 1958.

(iv) GSR No. 1203 dated the 31st
October, 1959, making certain
amendment to the Delhi
Wheat and Wheat Products
(Export Control) Order, 1958.

(v) GSR Nos, 1234 and 1235
dated the 4th November 1959.

(vi) GSR No. 1237 dated the fth
November, 1959, making the
Sugar (Movement Control)
Order, 1959.

(vii) GSR No. 1238 dated the 6th
November, 1959,

(viii) GSR No, 1239 dated the 7th
November, 1959 rescinding
the Madrag Paddy (Transport
Restriction) Order, 1959.
[Placed in Library, See No.
LT-1689/59].

ORDERS UNDER EssSEnTIAL COMMODITIES
Act

Shri A. M. Thomas: I beg to lay on
the Table, under sub-section (6) of
Section 3 of the Essential Commodi-
ties Act, 1955, a copy of each of the
following Statements of Orders:—

(i) Statement showing 134 Re-
quisitioning orders for Rice
served on Millers/ Parties /
Banks in Krishna  District
(Andhra Pradesh).

(ii) Statement showing 173 Re-
quisitioning Orders for Rice
served oOn Millers/Parties/
Banks in East Godavari Dis-
trict (Andhra Pradesh).

(iii) Statement showlng 176 Re-
quisitioning Orders for Rice
served on Millers/Parties/
Banks in West Godavari Dis-
trict (Andhra Pradesh),.

(iv) Statement showing 146 Re-
quisitioning orders for Rice
served on Millers /Parties/
Banks in Guntur District
(Andhra Pradesh).

(v) Statement showing 2 orders
issued to Railway authori-
ties prohibiting and restrain-
ing the movement of stocks
of rice and paddy from the
Railway goods sheds.

(vi) Statement _showing 3 orders
to get declaration of gstocks
served on Millers‘{Pa\rtie.'sjfr
traders in Krishna District
(Andhra Pradesh).

(vii) Statement showing 2 orders
to get declaration of stocks
served on certain millers/
traders in East Godavari Dis-
trict (Andhra Pradesh).

(viii) Statement showing 9 orders
to get declaration of stocks
served on certain millers/
traders in West Godavari
District (Andhra Pradesh).

(ix) Statement showing 183 or-
ders to get declaration of



911 Business of the KARTIKA 29, 1831 (SAKA) Correction of Answers 912
House

stocks served on certam
millers/traders in Guntur

Distriet (Andhra Pradesh)
[Placed in Library, See No.
LT-16980/568].

_

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Aflairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Busin‘ss
for the week commencing 23rd Nov-
ember 1959 will consist of —

(1) Consideration of any item of
Government Business carried
over from today’s Order
Paper

{n) Consideration and passing
of—the Legal Practitioners
Bill, 1959 and the Kerala
State Legislature (Delega-
tion of Powers) Bill, 1958

(ii1) Discussion on the Annual
Reports of the Registrar of
Newspapers for the years
1857 and 1858 on motions to
be moved by Shri C. K.
Bhattacharya and others at
3 P on Tuesday, the 24th
1959,

(iv) Discussion on the White
Paper II on India-Chinese re-
lationg laid on the Table of
the House on November 16,
1959, and subsequent corres-
pondence between the Gov-
ernmentg of India and Thina
on a motion to be moved by
the Prime Minister on 25th
November, 18569, after dis-
posal of questions.

Shri C. K. Bhattacharys (West
Dinajpur): May I invite the atten-
tion of the hon. Minister of Parlia-
mentary Affairs to the fact that
it was decided in the Committee that
2 hours would be provided for each
item under paragraph (iil) of the
List of Business just announced. There

ABH(AI) LED—4.

BAracmd oe v

to Starred Question No. 70

were two notices of motions regard-
ing two reports of the Registrar of
Newspapers, namely, 1067 and 1838,
by two Members. I was under the
impression that each of these would
have two hours allotted to it. That
means, four hours in all. I find in
the Report that the two ¥Wave been
combined and two hourg have been
allotted. I believe that the time allot-
ted would not be sufficient for dis-
cussion of the two reports. I request
that two hours be allotted to each
of the two items. Therefore, I sug-
gest that the time be increased to four
hours

ot wew v (TEIW): AT AT
HT AT AE AT awar

Mr, Speaker: I am calling one after
another This item comes later. I
do not understand why hon. Members
do not look mto the Order Paper and
why they disturb the order’ I have
not yet come to that motion. This
sort of thuing disturbs awfully the
proceedings. Now, statement by the
Minister of Health.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 79

The Minpister of Health (Shri EKar-
markar): Sir, in reply to part (c) of
the Starred Question No 78, dated
4th August, 1959 asked by Shri A, M.
Tariq which was:

“if so, whether 1t is also a fact
that farmers of village Buran
(Delh1) have applied to Muni-
cipal Corporation, Delhi for mak-
ing arrangements for utihisation
of this water for irrigation of
thear land”,

I replied as follows:

“It is understood from the
Delhi Murucipal Corporation who
are the concerned authority that
no such applcation hag been
recejved from them”



land, was received by the Corpora-
their attention. The area

could not be surveyd so far as it is
still under flood waters, It will be

of village Burari (Delhi) for making
arrangements for utilisation of water
for irrigation of their land but the
application was from one individual
person "

BUSINESS ADVISORY COMMITTEE

ForTY-roURTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narain Sinha): I
beg to move the following:

“That this House agrees with
the Forty-fourth Report of the
Business Adwvisory Committee
presented to the House on the
19th November, 1988."

Shri C. K. Bhattacharya (West
Dingjpur): May I repeat the statement
that 1 made to you a little before?
There should be two hours allowed to
each of these motions, that is to say,
two hours for the 1857 report and two
hours for the 1958 report of the

Now, the question is:

“That this House agrees with
the Forty-fourth Report of the
Business Advisory Committee
presented to the House on the
19th November, 1959."

The motion wes adopted.

—

KERALA STATE LEGISLATURE
(DELECATION OF POWERS) BILL*

The Minister of State in the Minls-
of Home Affairs (Shri Datar): Bir,
| behalf of Shrn G B. Pant, I beg
wve for leave to introduce a Bill
er on the President the power
Legislature of the State of
2 to make laws.

§

KR
iggg

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bijll to confer on the
President the power of the Legis-
lature of the State of Kerala to
make laws.”

The motion was adopted.
Shri Datar: B8ir, I introduce the

—

1314 hrs,

ANDHRA PRADESH AND MADRAS
(ALTERATION OF BOUNDARIES)
BILL—contd,

Mr. Speaker: The House will now
take up further consideration of the
tollowing motion moved by Shri B, N.

*Published
2, dated 30-11-1086.

in the Gazette of Indiy Extracrdinary Part II, Secilon
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Datar on the 1%h November, 1969,
namely:

“That the Bill o provide for
the alleration of boumdaries of
the Siatey of Andhra Pradesh and
Madras and for matters connected

[Mz. DxroTY-SPEAKER 1n the Chair]

Shri Tyagl (Dehra Dun): Last time
a demand was made on behalf of the
Members that they should be pro-
vided with survey maps to know as
to which villages are to be trans-
ferred. What has happened to that
demand?

Mr. Deputy-Speaker: That question
wag raised yesterday and we have
discussed that in detail. Now, per-
haps, it is no use taking it up again.
Now, Pandit Thakur Das Bhargava
may continue

The Minister of State in the Minis-
try of Home Affalrs (S8hri Datar):
How much time remains, Sir?

Mr. Deputy-Speaker: We had four
hours for the genera] discussion and
we had taken about 24 hours. I sup-
pose we have about 14 hours for
general discussion.

Shri N. R. Muniswamy (Vellore):
Many Memberg want to participate
‘What about them. (Interruptions.)

Pandit Thakur Das Bhargava
(Hissar): 8ir, 1 may at the outset say
that somehow yesterday I could only

KARTIKA 29, 1881 (SAKA)

ond Madray 918
(ARteration of
Boundaries) Bill

national standpoint. The homes are

disrupted amd people are sent from
one State to another and Parlament
should be convinced of the validity of
the report as well asg of the fact that
they should be transferred The

transfer of three lakhs of people is a

serious affair

Mr. Deputy-Speaker: I quite appre-
ciate the point of view of Pandit
Bhargava but my difficulty also must
be appreciated. There is the Busi-
ness Advisory Committee and usually
I find Pandit Bhargava present. [
could not speak particularly about
this particular meeting and say
whether he was present or not. Again
when 1t makes a recommendation, it
12 placed before the House for its
approval. When the House has
approved it, Members can see whether
the time would be enough or not.
When once we prescribe the limit, we
should attempt to stick to it. Ewven
then the Presiding Officer has got an
hour with him and he can extend the
time by an hour or so. If, instead
of five hours, we were to ask that it
ought to be 10 or 15 hours, how is that
possible? That would rather be a
reflection on us that we could mnot
foresee what time would be taken
by the Bill before us. I am prepared
to give him more time but he should
also consider the overall limit.

Pandit Thakur Das Bhargava: It is
a very general question. It happens
every day in the House. The Com-
mittee allots the time and the House
acecpts it but we find it difficuit when
we actually take up the question
here. When we were considering the
Arms Bill, which was one of the most
important measures for India, at the
end of clauses 13 and 14, we found
that the whole thing had to be
guillotined. At the time when the
the House accepts the recommenda-
tions of the Committee, no Member
is fully conversant how the debate
shall proceed and what time will be
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far ag we can but in some cases when
we find we cannot do so, one hour
morc would not suffice This may be
considered by the Busmness Advisory
Committee and more time should be
allotted We should not make haste
lLike this What would these three
lakhs of people say? How do we
proceed 1n the House? 1 do not want
the others not to speak Even if
there be five more hours, 1t will not
be sufficient

Mr Deputy-Speaker: Other Mem-
bers do want to speak

Pandit Thakur Das Bhargava. 1
also want that they should speak If
I am speaking anything irrelevant, I
will be guided by the Charr I wall
not touch those points which are not
important But I will not be domng
justice to me, to my countrymen and
to the Parliament itself 1f 1 do not
make those points which are import-
ant in this case and which ought to
be considered by this House

Mr Deputy-Speaker How long has
he taken already”

Pandit Thakur Das Bhargava. The
one point that I touched has not been
finished and if I go wrong somewhere,
I may be restrained and I will not
mind 1t

Mr. Deputy-Speaker: I have no
objection to Pandit Bhargava's con-
tinuung I have no intention to stop
him in the mddle but at least he
ought to place some limit on himself
He has fimished one point 1n one hour
If he has ten points and requres ten
hours, he may continue for ten hours
as he was saying yesterday I am
not obstruchiing him now but he should
take into consideration, I hope, the
overall circumstances Now, he may
begin

Pandit Thakur Das Bhargava: Sir,
I do not want to adopt an attitude
which you do not ke I will stop
m the middle of a sentence unless

NOVEMBER 20, 1956

and Madras 918
(Alteration of
Boundaries) Bill

you order me to proceed further.
The Rules provide that in the matter
of Bills, every Member must be
allowed to speak fully and the Rule
does not say that he should be asked
to stop his speech m the middle or
in the middle of an argument

Mr. Deputy-Speaker: The Rules are
made by the House and the House
itself fixes the time Instead of going
into all that, I have requested hum
to resume his speech.

Shri Nath Pai (Rajapur) Sir, I
would hke to ask a small question
I am qute sure that Pandit Thakur
Das Bhargava has to make a very
valuable contmbution to the debate
Some of us also are very much
mterested 1 this I would lke to
know the time that can be allotted,
because I feel that I want to make a
very valuable contribution—of course,
it will be for the House as a whole
to decide who makes the valuable
contribution But with all humilty
and profound regard for the scholar-
ship of Pandity, I would like to know
whether you would tell me, if I make
such a plea, that I may go on as long
as I lked Only five hours have
been allotted for thus Bill I would
like to know how you are going to
distribute the time

Mr. Deputy-Speaker. Pandit Thakur
Das Bhargava has not asked me to
allow hum to go on as long as he likes,
rather he has left it to me to stop
him as soon as I like

Pandit Thakur Das Bhargava: It is
qute right I agree with my hon.
friend's suggestion that he will make
a valuable contribution I have never
doubted the idea that he will make a
better contribution That 1s not the
pont at all My hon. friend has
taken a point which 1s not germane
to the subject (Interruption) Yester-
day also, Sir, several hon Members
interrupted and did not allow me to
proceed



o19  Andhrs Pradesh  KARTIKA 29, 1881 (SAKA)

Mr. Deputy-Speaker: 1 would
request him to proceed with his

will die themselves.

Pandit Thakur Das Bhargava: I was
speaking of an example in relation to
villages Nos 129 and 150. These two
villages are shown to be contiguous
in the Madras plan Siur, I made a
submussion to the Chair and I repeat
that today also. I requested the
Chairman kindly to look at these two
maps. I want you, Sir, to give your
undivaded attention to these two
plans These will prove to you that,
as a matter of fact, the contiguity
which Shri Pataskar has taken on the
basis of the Madras plan 1s absolutely
wrong.

Mr. Deputy-Speaker: Even then
there would be difficulty Ewen if I
feel convinced of the strength of the
case of Pandit Thakur Das Bhargava
I will have no vote to cast in hus
favour, 1t would be the hon Members
of this House who would be requred
to vote on hig side and, therefore, he
has to convince them rather than the
Chair

Pandit Thakur Das Bhargava: 1 am
very sorry to hear it from you You
may or may not have a vote, I am
not concerned with that If there 1s
a tie you will also have a vote My
point 1s, so far as the Chair is con-
cerned the Chair may, as a matter
of fact, fecl that Shmn Pataskar's
award 15 wrong.

Mr. Deputy-Speaker: What should
the Chair do?

Pandit Thakur Das Bhargava: The
Chair can express its views If the
Chair ig helpless, all hon. Members
are helpless.

Shri Tyagi: I want to know whether
the hon. Home Minister accepts that
it 1s wrong as suggested by Pandit
Thakur Das Bhargava.

and Madras 920
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Mr. Deputy-Speaker: Order, order.
There ought not to be more than one
hon Member standing at a time.

Bhri Khadilkar (Ahmednagar): Sir,
I rise to a point of order. The hon.
Member just now sald that the award
1s wrong It 1s not an award, 1t is an
agreement between the two parties
concerned; that must be made very
clear

Mr. Deputy-Speaker: Where 15 the
pomnt of order?

Pandit Thakur Das Bhargava: That
1s exactly where my hon. friend is
wrong It 1s an agreement between
two Mimsters about the principles,
but so far as the report is concerned
it 15 not an award

Shri Palaniyandy (Perambalur): It
was discussed in the legislatures also.

Mr. Deputy-Speaker: Order, order.
Every point that he makes 1s not to
be opposed here and now. Let him
proceed Let us hear him, and then
the hon Members can rebut him or
support him

Pandit Thakur Das Bhargava: It 1s
the report of a mediator The Gov-
ernment 1s not denying 1t. You can
see the report

Mr. Deputy-Speaker: He should
proceced with his speech now,

Pandit Thakur Dag Bhargava: I am
submutttng that no arbitrator was
appointed 1n this case This has come
out from a mediator. 1 do not want
to go into this question; the House
knows better than myself what an
arbitrator’s award is. An arbitrator's
award is respected in other ways. If
1t were an arbitrator's award I would
have dealt with it in a different way
Here we have a mediator’s report on



—village No 132—which intervenes.
Shri Tyagl: It is so, Sir

Pandit Thakur Das Bhargava: 1
hope the hon Minister will kindly
look into the matter. Taking these
two wvillages ag contiguous so many
villages have been taken away
Village 132 that intervenes 1s an
Andhra wvillage I hope thig pomnt is
absolutely clear, and these four or
five villages at least will not be
allowed to go to the other side.

Now I will refer to the last
example I have already referred to
mne or ten examples; not that there
are no other examples, there are 82
such examples but for want of time
1 am only taking 11 or 12 I now
come to village No. 201 which has
been given to Madras. Let us take
the question of contiguity m regard
to this number. There are villages
Nos. 186 and 200 which are un-inhabit-
ed. Certainly they are not Madras
villages. There is no population in
these villages and the whole area
bélongs to Andhra—Tiruttani taluk in
Andhra. These un-inhabited villages
are the property of Andhra; certainly
not of Madras.

Shri Tyaglh: What is their language?

Mr. Depuiy-Spoaker: When Oay
are un-inhabited, whose Ianguage is

Shri Tyagl: Their names must be
in one language or the other.

Pandit Thakar Das Bhasgeva: Wahan
no pervom is there how can thave be
any langusge?

Shei Tyagi: The namas of the
villages will indicate that

Pandit Thabur Das Bhargava: In
Andhra the names of the villages are
all “Andhrians”.

Shri Tyagl: Are they “Andhrian”

names” :

Pandit Thakur Das Bhargava: Of
course, there 18 no doubt about it.
These two un-inhabited villages do
not form part of any pocket of Madras.
Villages 201, 185 and 176 are conti-
guous to those wvillages. Village 176
1s actually shown in the survey plan
as lying east of 201 whereas in the
Madras plan 1t 1s not shown like that.
Therefore, according to this plan and
also the eye-sketch plan 1t 15 abso-
lutely clear, as clear as day light,
that these are not contiguous to
Madras

time that no such plan has been pre-
pared; but, ultimately he had to
admit that such a plan was prepared
and it is there Whenﬁnmw:thl;
plan prepared and boundaries given
That plan is not forthcoming in spite
of the Speaker's order and
of our humble requests.
we must decide whether
existing in one
been given to Madras
rightly.
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ares must be a large ome. According Pataskar never went to the spot. I
to me, they are configuous. Any know Shri Pataskar. He has been
perton can go and se¢ them They our colléague. He is a very respect-
are sl] contiguous in the Puttur taluk dble man and he was our Law Minis-
of @i Chittoor district. This can be ter. I do not want to say that Shri
found out not only be referénce fo Pataskar was partial to anybody.
fals may but by mere sight. Any Not at al I do not think he was
peryory can go there and seé for him- partial He 13 a man of eminence.
®, Any Member from this House He 18 one of the leaders I do no
¢sn se¢ it and the hon. Minister may want to say anything against hien.
g0 mad see. I challenge anyone. Let But, at the same time, if our leaders
Htm go and find out whether 135 commit a mistake, if the hon. Minister
Buttur village 15 contiguous or not to commits a mustake, we must correct
those forty-seven villages which have the mistake

beéen given ag pockets to Madras

There is no doubt about it The One of the four principles which
Madras plan, of which 1 shall speak were laid down was that the Llme
later, is absolutely wrong and it has should be contiguous and sometimes
been manufactured by a certain per- it happens that the lines are not coa-
son who has bias and with a view to tiguous An interveming line between

g

that the Madras contiguity may
shown there What is the result?

g

Now, there 1s another village which

18 only a small village On the other
hand, the entire group of 47 villages
go away to Madras What 1s this?
It 15 1mpossible to think of 1t mn the
history of the whole of India, and in
the history of the world even such an
anomaly, such an absurdity and such
a tyranny has never taken place On
account of a wrong location, 47
villages have been taken away and

two States cannot be contiguous
unless, of course, as 1n this case, it
crosses the boundaries ‘Therefore,
on that basis alone, the people of these
47 villages cannot be deprived of
their rights because of a wrong map
and a wrong location My hon. friend
the Minister will not allow the other
map to be brought here This is the
difficulty

I spoke yesterday giving another
example about the location of one
village. Again, 20 villages have been
given to Madras What 1s this? The
village 1 spoke of was In reference to
the 12 houses That 15, No 134—
Gopalapuram

Shri N R. Muniswamy: The name
itself shows that 1t belongs to Madras
It is a Tamilian name

I am concerned only
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understand that This thing shows
how the gentlemen are ramsing ob-
jections If the name 13 there like
that ought not the population be look-
ed mnto? Therefore, I submut, and I
beg of you and of the whole House
very respactfully on my bended
knees and folded hands that the
House should not be a party to the
giving away of these 47 wvillages to
Madras at least because of this mus-
take If thus 13 a mustake, the House
has to rectitfy the mustake

Shri Tyagi: Let that mistake be
investigated

Pandit Thakur Das Bhargava. It 1s
very clear I can prove it now Let
the plan come and 1t will be conclu-
sively established by mere inspection
of the plan then I must say a word
about the plan also First of all let
us look at the plan which has been
placed before the House by the hon
Home Minister This 1s an eye-sketch
plan I have never heard of this plan
before, but it has been placed befoie
us What 1s 1ts worth® It 15 sad
that after Shr1 Pataskar made his
report, one Government made a plan
or sketch and the sketch was sent to
the other Government They wanted
to see how wrongly 1t was done
There 15 a note here which says

correct location of the
census willages which have been
wrongly located 1in the census
map 80, 100, 90 etc™

The census map 1s that of the Madras
Government They themselves 3ay
that there are mustakes, and what are
they? ‘They further say “about 100,
98 and B0 etc, etc” What 13 the
meaming of these “et ceteras” At
{east, 1f not one, there are 82 exambples
oa the whole

I have referred to this plan Fortu-
nately for the Minister, he 15 likely
to say that his case was very good
He has placed a plan which we never
asked for. The plan we asked for is
the plan of 1087-88 Instead of that
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plan, he has given us this plan, which
I am having here, and even from this
plan I have shown to you, and 1
mantain that the House will come to
the conclusion, that at least 128 wvil-
lages on the basig of contiguity alone
will go to Andhra and be retained
in Andhra We have to rely on the
plan on which both the concerned
Governments rely Are we to be gwd-
ed by the officers, whose names we
do not know, in this regard? As a
humble Member of this House I main-
tain that by a companson of the plans,
I have come to the conclusion that
the contigumity 1s shown wrongly I
pomnted this out to the hon. Minmster
Out of eleven examples of plan there
1s only one case in which the A hon
Minister did not agree with me, and
that was I think in regard to No 257
I gave the reason why he did not
find 1t Rcgaiding 207 he felt that
the contiguity is not made out Theie
is the village No 207 I submitted
that 1t 1s contiguous to 184 The hon
Ministcer rightly pointed out that they
are not contained m this plan as con-
tiguous But I am bound by this
plan—I have got a copy of the survey
plan It 15 nol my making In that
plan 207 and 204 are shown conti-
guous to each other, they are attached
to each other That 15 not all In a
plan of such a nature, where the
boundaries of the willages are not
shown, how can I be sure about the
contiguity unless the boundaries are
given? In this eye sketch plan also
the boundaries are not given There-
fore, he felt some difficulty in tracing
out the boundaries 207 and 204 are
contiguous m the survey plan It is
a question of fact

Yesterday, I gave a story:

T & s wrafac ark
In all these things, should we not
see to the question of fact? Is it not
a question of fact? What is the use
of appointing a mediator who does not
go to the villages? In these things
what are we to consider? I am very
sorry that the hon. Minister said
yesterday certain wrong things He
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stated the position wrongly. Of course,
Shri Datar is a man for whom we have
got the highest respect. Though he
s younger to me in age, so far as
respect goes, he commands our res-
pect as much as his leader Shn
G. B Pant and Shn Jawaharlal
Nehru We respect him very much,
but I am afraid that when_I find that
he 1s wrong, I must point out to hum
that he 1s wrong He will excuse me
it I refer to what he said. Yesterday
he pointed out that all the things that
I was referring to were not objected
to in the Assembly and the Council
there He said that nobody said these
things and nobody objected, and ask-
ed why this man from Punjab 1s com-
ing forward 1in this matter and
whether I am pleading a case as
in the Supreme Court I am only
submitting one thing I say 1t most
honestly and believe me when I asy
that I am only interested in the fate
of those people, who are our country-
men I have got no other interest

Will the hon Minister kindly look
at the contents pf these two debates
in the Andhra Legslatures’ I did not
read them before yesterday, and
therefore 1 could not contest the
point of my friend 1in that regard,
though I knew the facts I have
goven through the evidence and gone
through the debates which took place
the same day in both Legislatures
The Chief Minister said. “We are to
give the recommendations on the 31st
July and we must have the whole
argument today and in a very short
time”. Certainly 1t was a very short
debate, in the Council, on the 28th
July, 1858, and the recommendation
was to be sent on the 30th July. The
hon. Chief Minister made a speech
then. There were about six more
members who gpoke. I would res-
pectfully beg of the hon. Mnéester to
go thrpugh the _speeches.
find that at least two of them
strong exception to
read out to you the speech of the
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him to read these portions. But so
far as the hon. Minister is concerned,
I would most respectfully subomut to
him to kindly go through the speeches.
He will ges that Mr. Sanjeeva Reddy
humself was apologetic and he said,
as a matter of fact, that these maps
are incorrect.

Shri Tyagl: Party discipline

Pandit Thakur Das Bbargava: I will
show 1t 18 a case of party discipline
and there 1s nothing more. If a whip
1s 1ssued to me, either I must resign
from the party or vote for it I have
made very conflicting speeches in this
house many times agamnst the prinei-
ples propounded by Government, but
at the time of voting, I have to vote
for 1t, as otherwise I have to leave
the party. This 1s our complaint every
day m this House In the Assembly,
more Members cnticised this report
of Pataskar than agreed to i1t Only
2 members agreed and they were one
Mr Mir Kassim Al Khan and Mr
Sanjeeva Reddy He also was apolo-
getic I will read out the names of
those who opposed this Bill in terms
stronger than mine They gave the
very same arguments as I am giving.
Unfortunately, 1 have no time If you
allow me ten hours ..

Mr, Deputy-Speaker: If the hon
Member wants 10 hours and if the
House agrees for 10 hours, what ob-
Jection can I have? I can put it to
the House

SBhri Tyagi: Time will not decide
it. The matter is more complicated
than even the McMahon line, it seems.

Pandit Thakur Das Bhargava: I am
not asking you to put it to the House
I do not want to take up an attitude
which you do not or the House does
not ant to like, If the House restricts,
me, I will mt down.

Shri N. R. Muniswamy: There Is
no objection te Pandit m‘u g
Bhargava having more

total time for the Bill is extended by
2 hours,
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Pandit Thakur Das Bhargava: The
gentleman has such a large heart that
he wants to hear me. This must be
the attitude of others who are opposed
to my view. There is no conflict be-
iween us.

Mr. Deputy-Speaker: 1 will put it
to the House, for extension.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
1 beg to move:

“That the time allotted by the
House on the 21st August, 1959,
(vide Forty-first Report of the
Business Advisory Committee) for
consideration and passing of the
Andhra Pradesh and Madras (Al-
teration of Boundaries) Bill, 1959,
be extended from ﬁve hours to
six hours.”

Pandit Thakur Das Bhargava: Even
the Deputy Speaker can extend the
time by one hour.

Shri Satya Narayan Sinha: Origi-
nally Government allotted 3 hours for
this Bill. Then I agreed to 5 hours.
Now I am agreeing to extension by
one more hour. That means, from
3 hours it is now 6 hours. What more
does the hon. Member want? The
decision about 5 hours was almost
unanimous.

Pandit Thakur Das Bhargava: My
objection is, this is not like the Andhra
Council, where there were only 16
pages of proceedings on this important
Bill. This House is a responsible one.
Article 3 of the Constitution enjoins
on us to take full responsibility.
(Interruption).

Mr. Deputy-Speaker: There is a pro-
test that the Andhra Assembly is also
a responsible one,

': Pandit Thakur Das Bhargava: But
there are only 16 pages for the whole
of this proceeding.
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I beg to move:

That in the motion moved by
Shri Satya Narayan Sinha,—

for “six  hours”
“twenty hours.”

Shri D. C. Sharma (Gurdaspur): In
view of what my hon. friend, Pandit
Thakur Das Bhargava, has said, I
submit 6 hours are very inadequate.
So, I request you to increase the time
to 10 hours. I beg to move:

substitute

That in the motion moved by
Shri Satya Narayan Sinha,—

for _‘“six hours” substitute

“ten hours”.

Shri N. R. Muniswamy: I beg to
move:

That in the motion moved by Shri
Satya Narayan Sinha,—

for “six hours” substitute

“seven hours”.

Mr, Deputy-Speaker: I will put
Pandit Thakur Das Bhargava's amend-
ment first. The question is:

That in the motion moved by
Shri Satya Narayan Sinha,—

for “six hours” substitute

“twenty hours”.

The motion was negatived.

Mr. Deputy-Speaker: I will now put
Shri D. C. Sharma’s amendment. The
question is:

That in the motion moved by
Shri Satya Narayan Sinha,—

for *“six  hours” substitute

“ten hours.”

The motion was negatived.

Mr. Deputy-Speaker: I will not put
Shri N. R. Muniswamy’s amendment
for increasing the time to 7 hours.

Shri Nagi Reddy (Anantapur): I
think it would be better to ad;ust our-
selves to 7 hours.
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Bhri Satya Narayan Sinka: All right.

Skrt @orsy: We agree provided all
the extended time does mot go to
Pandit Bhargava.

Mr. Depuly-Speaker: The question

.

That in the motion moved by
Shri Satya Narayan Sinha,—
for “mx hours” substitute
“seven hours".

The motion was adopted.

Mr, Deputy-Speaker: I will now put
Shri Satya Narayan Sinha's motion
as amended. The question is:

“That the time allotted by the
House on the 2Ist August,
1859, (vide Forty-first Report
of the Business Adwvisory
Committee) for consideration
and passing of the Andhra
Pradesh and Madras (Altera-
tion of Boundaries) Bill, 1859,
be extended from five hours
to seven hours”.

The motion was adopted.

Mr. Deputy-Speaker: We may place
some time-limit on the speeches also
May I know how many Members
want to speak? There are at least 12
Members and some may be absent,

Shri N. R. Muniswamy: Madras and
Andhra Members may be given pre-
ference

Bhri Nath Pal (Rajapur): This is
Parliament, not the Andhra Assembly.
Mr. Deputy-Spesker: ¥ we stick to
the decision that one hour will be
given to the clause-by-clause con-
:rderlﬁm-;, we have spent 3 hours so

Siat Negt: Reddy: Yesterdey some
time wag talien on technical matters,

included in the general discussion.
Jut of 7 Bours, € hours are for general
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Was 50 great that about Tiruttam the
bon Chief Mimister had to say that 1t
is & very sad thing that the bitter-
8 persons spoke against
One member 1n favour
Mr Ahmad Ali Khan, who did
deal with 1t in detail but only
touched the general points Then Shri
va Redd: smd I am accepting

gentleman Who denies that? Then
he says that on that ground they have
to approve the report But did any-
body challenge a division?” We also
sometimes do not have a division, and
the House approves a report in that
way without any wvote or division
Then, as somebody suggested, in the
Andhra Assembly 1t was a party
question So, all party members had
to vote in favour of 1t, and that is
how this was passed I will not take
any more time, but may I respectfully
beg of the hon Minister to go through
repotts and the Asseinbly debates and
find out for himselt 1f any of *he
points were advanced or not and
whether the cnticism was bitter or
not If he 1s satisfled that there was
no bitter eriticism, I have nothing to
say on that

1 was submutting for your conside-
ration the plans Let us, first of all,
consider the Madras plan, which 15 the
most important one The other plans
were not called by Shr Pataskar He
comsidered this plan and this plan is
the pivot of the whole thing The
question 13 who prepared this plan?
This plan 1s said to have been pre-
pared by Shr1 Arputhanathan The
name, certainly, 13 an abnormal
one,~—and he 13 a Madras civiban—
and if translated, it means the doer of
wonderful things He is peyy ATEEAT

Mr. Deputy-Speaker: Pandityi asked
a little while ago what 1s there n
a2 name?

Pandit Thakur Das Bhargava: There
is nothing in the name When the
name and the work of that man are

NOVEMBER 20, 1050 and Madras
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consistent, there 13 something to com-
ment His pame 15 Arputhanathan
Arputha 1n Madres means ‘wonder’
He did a wonderful thing He 1

TN AT What has he done?
When there was a census In 1951, the
census figures were absolutely wrong,
as I will have occasion to show It 1s
wrong, and I will prove 1t 15 wrong
You know what happened m Punjab
I know what happened A man from
our district went to a Muslim village
and put 400 slips 1n the census list and
that way the Muslm population was
inflated and he was informed of this
act This was so  everywhere So
much so, that the SRC stated in one
paragraph of their report that the
census figures will be found to be
inflated, and that 1s perfectly true

Shri Narasimhan That 18 so for
both sides

Pandit Thakur Das Bhargava: He
has no rght to interrupt me He
should hear when I speak

Shri Narasimhan 1 was only say-
ng

Mr Deputy-Speaker [ request him
to resume his seat

Pandit Thakur Das Bhargava Yes
terday also, I found him sitting wnth
the hon Mimster and nsfructing hum
I have no objection to that At the
same time, I wanted to contradict him
when he was not nght I, therefore,
beg of hum to kindly Lsten and if I
do not give full facts then he can
raise objection

My hon frend sad that some man
was appointed from Andhra also
Kindly go through the reports and
vou will find how those persons from
Andhra acted, and it was commented
in the Legislative debateg that action
should be taken against the Andhrs
people and they should be imprisoned
It was said in the debates of the As-
sembly As a matter of fuct, after read-
ing the debates, I have become wiser
and I know what the Madras people
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dhd 1n Andhra I am not an enemy of
Andhra or Madrss, both are my
friends, and relations

1 was subnmutting that Shn Arputha-
nathan was appointed by the Madras
Government

Shrl N. R. Muniswamy: Both the
Governments prevailed over the
Central Government to appomnt

Pandit Thakur Das Bhargava: The
map was prepared by him He was
asked by the Central Government, at
the instance of the Madras Govern-
ment, that the census ships should be
taken possession of and that the
Tamil-spgaking dnd Telugu-speaking
villages should be separately shown
That was his function Afterwards,
the Madras Government

Shri N. R. Muniswamy. Has 1t been
accepted by the Andhra Government
as part of the award”

Pandit Thakur Das Bhargava. I wll
read out that to my hon friend He
was asked to prepare the plan How
did he prepare 1t? He went to the
Collector’s office and took possession
of shps How did he prepare 1t? The
necessary information wag not there
in the ships Many of the slips do not
contain informat on about the langu-
age, the boundaries of the contours
If there 15 mention of language mn one
shp, all the shps are taken to refer
to the same language Or, they will
take mto account the names ‘The
names of the villagers were there
From the names, caste and other parti-
culars he presumed certain things, and
with that information he prepared
this There 1s another difficulty When
the shps were taken possession of in
many cases the slips did not contain
mention of the mother tongue As it
15 a decisive matber, from the slips he
had to find out their mother tongue
In some slips that information was
wanting In some cases they were
effaced and they were not found
What happened” He says m s
report that from the name he came to
the conclusion what was his mother
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tongue, from the community he came
to the conclusion what was the
mother tongue So, these were the
things which were employed by hum
to frame this census report Then he
says

“In some cases the enumerators
had omitted to mark aganst the
appropriate question the symbol
relating to the mother-tongue
language of the individual
represented by the slip In some
cases, the symbol marked was
either unintelligible or meaning-
less For example, the language
symbo] marked by some enumera-
tors i1n the case of children was
‘0  According to the instructions
1ssucd for the original census sort-
ing, the language of the individual
in whose case there 15 no entry
in the slip should be taken as the
language of the district, unless the
entries rclating to other members
of the same houshold provided a
different indication specifically ”

So, this ind cation was not conclusive
It 1s very wrong On the basis of that,
the mother tongue of the children was
shown as ' Then he says

“In the course of the speedy
sorting done in 1951 the sorters
naturally found |httle tume to
look up the ships relating to other
members of the household or lost
sight of the omission at the 1mitial
checking stage and sorted such
slips under the language of the
distriet At the present sorting,
I nstructed the sorters and
Compile-checkers to fix the exact
mother tongue i such cases by
tracing a slip relating to othel
members of the same household
and whenever this could not be
done the ships were exammned by
me or by my two Deputy Superin-
tendents and we fixed the langu-
age with reference to other inter-
nal evidence such as the name of
the individual, and the community
to which he belonged Only those
cases where the language of the
individual could not be fixed as
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sbove were put under ‘other
languages’”

Now, as regards other th ngs he says
“The percentage figures for

guage

sub-taluk have been exhibited in
the map only In respect of those
villages where Kannada 1s found
to be the predominant mother-
tongue. Boundaries have also
been roughly indicated wherever
possible and necessary In the
case of surveyed areas =

13 hry

May I submit at ths stage that so
far as T.ruttam Taluk 18 concerned,
1t 1s divided into two areas One area
ig said to have been surveyed in 1988
and other area, which 1s not surveyed,
eontans many villages which have
now been made over from Andhra to
Madras So, thus 15 a case of partial
survey of the Tiruttan: Taluk and he
13 speaking of that area He says

“Boundaries have also been
roughly indwated "

Now, in a boundary dispute rough
mdicat on or flexible indication 1s out
of the question It 13 the worst kind
of an offence agamnst those men that
there should be roughness and not
exactitude He says

“Boundaries have also been
roughly indicated wherever possi-
ble and necessary In the case of
surveyed areas, umit boundaries
have been indicated in full But
in the case of unsurveyed blocks
and areas, boundaries of units
bave been indicated only in cases
where one or more of the adjacent
units have a predominance in a
different mother-tongue language
Boundar.es shown are not to
scale

In the map scales are not there

“Boundaries shown are not to
scgle and are only approximate

of
Boundaries) Bill

They serve to indicate the location
and not the area or contour, Afl
the unity in which a language
other than the principal language
of the State predom nates, ie.,
where the number of persons
spealing that langusge exceeds
50 per cent have been coloured.”

This 18 the way 1in which this map
has been prepared, according to the
person, Shr1 Arputhanathan, hamself
He has said that I am reading from
his note It means, if you will kindly
have a look at this plan, it would
appear that this plan 1s not a proper
plan for the fixation of boundaries It
cannot be a proper plan even by
taking this plan because here the
boundaries of many wvillages aré not
given How can cont guity be fixed
unless the boundary 1z there” How
can you say that they are contiguous?
In a petition, No 35, which had been
presented to this House and which
had been circulated through the kind-
ness of the Petition Committee, 82
wrong locations have been po nted
out They can be verified That w»
not all I have got a paper m my
hand which will show that as a
matter of fact in regard to many
villages the dimensions shown in this
Census Handbook 15 quite different
from the dimensions giwven in this
book prepared by Shri Arputhanathan

For instance, the extent of village
No 150 1s shown as 091 square miles
whereas the three Telugu villages,
Nos 94, 76 and 93 are shown as
measuring 4 70 sq mules Yet, from
the plan itself, if you compare that,
1t will appear that these three villages
containung 4 70 sq mules are shown
having less dimension than the one
village, No 150, which 1s only 0 81 sq
miles That means that this plan =
entirely undependable so far as con-
tiguity 1s concerned

This 18 not the only one nstance
1 refer to the hon Minster—I
take hiy time—some
can verity for

o
fis

he
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leglon. It is innumerable,

Therefore this plan which is said
to be dependable according to Shri
Pataskar is a plan which ought not
to have been touched even with a
pair of tangs. When the boundary is
not there, when the acreage is not
shown and when the contours are not
shown then what have they shown
and what have they prepared?

Now, in regard to the willages the
agreement was that thig thing shall
be done village-wise. What is a
village? The question arises as to in
what sense the Andhra Government
understands it and in what sense the
other Government understands it. It
s0 happens that many of these villages
have got hamlets, even to the extent
of three or four hamlets. As a matter
of fact the village should have been
a revenue village. But the revenue
village has not been considered and
the census village has been consider-
od.

Even taking the census village Shri
Arputhanathan did a very wrong
thing. He splitted certain villages,
took the hamlets into consideration
and gave them census numbers,
whereas in the case of Andhrians he
did not split those villages into
hamlets. Therefore a wrong has been
done. I would respectfully submit for

and Madres 940
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No, 60, Negidala. Similarly, Paliput,
No. 7.

Bhri D, C, Bharma: Paniput is in
Punjab.

Pandit Thakur Das Bhargava: Not
Paniput, but Paliput. The hon. Pro-
fessor should listen. Then No. 45,
Nelattur; No. 46, Shivada; No. 82,
Keechalam. These are the villages in
which the hamlets have not been
splitted. They all belong to Andhra.

Now look at the other side. Village
Nos. 260, 114, 116 and 117, all these
have been splitted into hamlets. On
that basis contiguity has been found.
So, this is an unfair way of doing this.
As m matter of fact this hamlet affair
should have been uniformly treated
in both the places. So this is not
right.

Now let me come to another point.
1 submit that according to law this
plan is one which ought not to have
been allowed to be brought into
existence. Section 15 of Act XXXVII
of 1948 and section 13 of Act XXIV
of 1938 say like this:

“No persong shall have a right
to inspect any book, register or
record made by a Census Officer
in the discharge of his duty as
such, or any schedule delivered
under section 10 and notwith-
standing anything to the contrary
in the Indian Evidence Act, 1872
(I of 1872), no entry in any such
book, register, record or schedule
shall be admissible as evidence in
any civil proceeding whatsoever
or in any criminal proceeding
other than a prosecution' under
this Act or any other law for any
act or omission which constitutes
an offence under this Act.”

So, according to the provisions of the
law these census slips are not to be
taken in evidence. They are for a
certain purpose and we know with
what care they are formed. Therefore
the law insists that it will not be
utilised for any purpose whatsoever
and yet the Madras Government have
chosen to get a map prepared on the
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bans of that' The question was very
easy Apart fromn my objection to the
acceptance of these four principles,
to which I am coming later on, my
humble submussion 1s that as a matter
of fact this was very easy to find as
to what were the villages mm which
the majority was Madras and what
were the willages in  which the
majority was Andhra Even 1n
Kerala, 1 think one or two months
have been taken to frame a fresh
electoral list The whole of Kerala,
as a matter of fact, has been taken
census of Smmilarly, m this small
area there would have been no d ffi-
culty and census could have been
taken

But apart from the powint of census,
to which 1 am coming now, at least
this contiguity 15 a question of fact
which can be seen wth eyes with
reference to the revenue records of
those places But then

g & s Mfafer ag

This Shri Arputhanathan hag shown
the cont guity absolutely wrongly He
has shown all these places bilonging
to Madras They do not belong to
Madras They belong to Andhra This
15 1n Andhra Province This in Andhra
Taluk Ths could be seen very casily
‘What 1 am submutting 1s a very simple
affair and 1 would feel most dis-
appointed if the Government does not
accede to my request, namely, that at
least now an nspection 1s made of
the two places, Nos 134 and 135 of
Puttur taluk and of the other con-
tigwities It should have been made
by Shr Pataskar, by Shn Arputhana-
than He sat in a room, 1n the Collec-
tor's room and out of these census
ships he framed somithing He never
h mself went to the spot, nor did Shn
Pataskar My complamnt against Shn
Pataskar 3s that as a mediator he
ought to have gone to the spot This
objection was raised by those people
interested as will appear from the
award. The people put many written
snd printed obgectrong before him,
some of which I have also got here

NOVEMBER 20, 1950
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with me, that these contours were
wrong and that he could see that for
himself, but this was not done which
even a simple wviliager would have
done had he been appointed a
mediator This 13 the difference
betwen the mediator and the person
who has got his head over hus
shoulders and a conscience 1n his
heart

What did he say” He said There
15 one plan prepared by the Madras
Government the Andhra Government
has not got a plan How are we
concerned with that? The people of
Tiruttan: whose fate has been decided
gave maps to him, they placed objec-
tions beforehum In one of the rulings
of the Punjab High Court I find it
sad that an officer or an magstrate
should not sit looking on when the
cocks were fighting he should use his
intelligence One map was prepared
by the Madra. Government and that
wda the map prepared 1n this manner
All these defects were pointed out
and the people protested against it
He could have got a new map prepar-
ed, this was not difficult because
according to my friend even in 1953-54
these survey maps were under pre-
paration Only half of 1t had been
prepared 1n 1935 and the other half
has not been surveyed up to this
time In the absence of a survey map,
as 1 have said twice or thrice, 1t 15
mmpossible to fix the boundaries, 1t 18
impossible to find out the contiguty
between the villages and to find out
which people are in a majonty or in
4 minority

What has happened” You can
visual se for yourself how the Andhra
people 1n these 318 villages will have
to live? They will be transferred to
Madras State If I am lLving 1n a
village mm which the Telugu speaking
people are In a majority, 1t must be
their village But by the wrong loca-
tion of even a smal] village with 12
houses and 90 souls, another village of
3,000 persons with a Telugu majority
has been given away to Madras This
i1 the negation of all justice
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Now I will place befere you the

kﬁamhjutdthcduputehereu‘;
very important area in Andhra, one

the most important. There is a temple
there which 13 one of the most ancient

temples and Andhras worship there.

Shri Ganapathy (Tiruchendur)
Madras people are worshipping even
in Tirupati

Pandit Thaknr Das Bhargava: But
it 15 a Telugu temple, my friend will
concede

Ths 13 the bane of India that we
are hero worshippers and people of our
own States are treated with viry great
respect and affect on So far as others
are concerned, 1 treat Shm Raja-
gopalacharn and Dr Radhakrishnan,
for instance, with great respect I
almost worship them in my imagina-
tion as the leaders of our nation But
if Dr Radhakr shnan 1s treated as
belonging to Madras and not to
Andhra, how w.ll the people of
Andhra feel? If Shr1 Rajagopalachar:
1s trcated as belonging to Andhra and
not to Madras, how will the people of
Madras fecl” What they fcel about
Dr Radhakrishnan they fcel about
their land The question 1s very com-
phicated Even the syllabu, of
students 1s changed even the land
tenures are changed even the income
tax changes, ¢ven the per capta
mncome changes cverything change,, f
you change a man from Andhra to
Madras So 1t 1v a wvery serious
matter Now, the Andhra people have
to pay so much money a. compensa
tion to those whose lands have been
taken away There are many other
questions

When I read the reports of these
procecdings yesterday I came to know
what the difficulty was I read the
SR.C report, and I will also read out
some portions from it here It 13 a
most serious matter These people
lLiving there are very much attached
to their land as generally all people
are attached There is nothing wrong
255(A)) LSD—5
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about that When you are changing
1t, it really grieves me that 1t is bemg
hustled in this way and not treated

properly

I may give you some figures I shail
give you the 1851 census figures to
which objection was taken by the
Telugu people The populaton of
T.ruttan1 Taluk, most of which ia
being transferred to Madras, was
2,32941 out of which the Tamihsns
were 1,21,859 and the Telugus 1,02,685
—t e, the Tamilians were 52 4 per
cent and the Telugus 435 per cent.
These are the figures of 1951 to which
the Telugus object, and I will give
reasong for that In makng ths
wonderful map, Shri Arputhanathan
in 1955 took the very same mater al of
1951 census, but what figures did he
give” Tamilians instead of bewng
1,21 859 were shown as 1,40,961 by him
i 1935 from the very same material
of 1851, so that they increased by
19,000 Wonderful

Shri Tyagl: They are so prolific

Pandit Thakur Dag Bhargava: No
question of beng prolific  Another
census was not taken, but the same
matcrial was used The Telugus were
102,585 They were reduced to 87,454
that 15 they became 15,000 less, on a
mcre recounting by an officer, so that
the ratio of Tamilians rosc to 60 per
cent from 52 5 and for the Andhras 1t
fell to 37 per cent from 43 5 When
the population 1s treated 1 ke this and
a difference of 34,000 15 made, the
Tamilians can be very easly shown
as being 1n a majority Even if a
twin was born, 1t would affect the
merits of the case because 1f the
populat on of Tamihans 1s 50 1 per
cent 1t w1l go to Madras, and if the
Telugus are 49 9 per cent, 1t will not
remain in Andhra When thdt 1s the
position when the difference 12 so
little if you make the d:fference 34,000
in the preparation of the census
figures, how can just ce be done m this
case” The proper thing to do was to
take a census again May I ask the
hon Mmmster why they should have
taken the 1951 census In 1960 you
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are going to have a new census. Why
not abide by this census so that there
may be perfect satisfaction at least
according to the prmciples to which
the Chief Min ster of Andhra agreed,
those principles which are absolutely
wrong, which are not umversally
applicable to the whole of India and
were condemned by the SRC report
and other people Even according to
those princ ples, the people there
should feel that they have been done
justice, but you are not having that

If you look at the census figures of
1851 you will yourself be conv nced
that as a matter of fact 1t was qute
wrong In 1831 in Tiruttany town
there were 58 per cent of Telugus and
41 per cent of Tamils Between 1951
and 1855 a great difference has been
made If you kindly see Petition No
13 al] the figures are g ven there In
1931 the total population was 1,98,455
There were 99,227 Tamuhans and
87,2483 Telugus So, the Tamilians
were 5l per cent, and the Telugus
were 48 per cent, and the others were
one per cent In 1951, all this chang-
ed, and changed for the worse, which
means that in 1951, the agitation had
begun to grow, and all the enumera-
tors in Tiruttani were Tamlians It
15 an admitted fact that they were all
Tamilians, and, therefore, the Telugus
complamned that the population had
been mflated Even here, the nfia-
tion In just one village 15 not very
material, but 1f in ten willages, you
infiate the population and increase
the Tamul population which 1s near 50
per cent by even one man, the balance
is upset, and those willages go away
This 1s the absurdity in this case

Dr. M 8 Aney (Nagpur): What
happened in the census of 19417

Pandit Thakur Das Bhargava:
Those figures are not available I
would have hiked to give the 1841
figures also, but they are not avail-
able

As regards the villages, if I read
out to you how the populations have
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been changed, you will be simply sur-
prised. I would refer the hon Minis-
ter to the speech of Shnn Gopala
Reddy, ML A in the Legislature He
has given certain instances of this
kind of bungling so far ag the census
18 concerned He has given the names
of certain villages to show how those
persons who belonged to the Telugu
areas were treated differently

I have got here a statement con-
taining the population according to
the 1931 and 1951 census, 1n regard
to twelve villages, and they will ghow
that between 1831 and 1851, such a
great and glaring discrepancy ‘was
made in regard to the populations
that 1L just takes one's heart away
How was 1t that these Tamihans were
more procreative, while those Telugus
perhaps began to practice birth con-
trol? These Telugus have not increas-
ed 1n population, they have decreas-
ed on the contrary Whereas others
have incicised, these pcople have
decreased They have decreased by
6 per cent while others had increased
by 10 5 per cent or so

For instance, 1n Ramapuram, in
1931, the figure was 815, while 1
1951, 1t was 1197, as far as the popu-
Jation was concerned The number
of Tamilians which was 424 in 1831
rose to 812 in 1951 whereas the num-
ber of Telugus which was 391 in 1931
came down to 380 in 1951 Durnng
the same period, the one lost by 11
persons, while the other gamned by
about four hundred persons This 18
the story of many other villages also,
of which only twelve examples have
been given m this report I do not
want to read the whole of it, because
I do not want to waste the time of
the House, but 1t would appear from
a perusal of these figures that there
18 no question that these figures were
inflated, and these figures are mot
right

Mr, Deputy-Speaker: Is the hon.
Member likely to conclude within the
next ten munutes?
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Pandit Thakur Das Bhargava: I
have already submitted that I shall
conclude at any time you may order
me to conclude I want to have my
full say, and I am desirous of having
my full time, because I have devoted
many days to the study of this case
as a disinterested person, but if you
want to curtail the time, and if the
House s0 agrees, and 1f the exigencies
force you to do so, I am not going to
blame you; I am going to blame my-
self only, and I am gomng to blame
the Parhament which has not pro-
vided sufficient time for this, to which
I am also a party But I cannot help
If you would allow me, I shall at
least mention the pomnts without ex-
patiating on them

Mr Deputy-Speaker: Will the hon
Member conclude in  another fifteen
minutes?

Pandit Thakur Das Bhargava: That
will not be enough, but as I have
submitted already, I am in your
hands Whatever you order, I shall
abide by

Mr Deputy-Speaker: The hon
Member may try to conclude within
the next fifteen minutes

Pandit Thakor Dag Bhargava: You
may kindly ring the bell, and I shall
sit down, because I shall not be able
to see whether 1t 1¢ fifteen minutes
or ten minutes which are over

Now, the gquestion arises as to the
principles on  which this question
should have been decided and should
be decided in the whole of India
The States Reorganisation Commuis-
sion devoted a good length of time to
this matter, and the history of the
Andhra question also had given us
some mclination as to how this ques-
tion should be decided In para-
graphs 201 and 208 of their wreport,
the States Reorganisation Commis=
sion have stated that a district as
such should be separated, if neces-
sary, or at the most only taluks could
be separated, but not villages They
have alto stated “%hat 70 per cent

population should be basis on which
an area could be called unilingual,
otherwise, 1t should be considered as
bihngual These are the two main
considerations which they have stat-
ed So far as the question of village
as a umt was concerned, they have
stated unequivocally and m very
strong words that division on the
basis of a village would mean *ha
denationalising of the whole of India
and would not be proper

Agamn, 1 would refer you to paras
154 to 157, 162 to 166 of their report I
shall not read all those paragraphs, but
I may just point out that it was stated
in those paragraphs that it would be
a very great hardship on the willage
people and 1t would be an act of de-
nationalising the people, 1f willage
were to be regarded as the prmncipal
unit for division

Shri N. R, Muniswamy: They have
stated thig also m para 208 of their
report

Pandit Thakur Das Bhargava: 1
have alrtady referred to those para-
graphs In paragraph 298 also, they
have stated that 70 per cent should
be taken as the basis The Dar Com=
mission had stated that in thewr report,
and the States Reorganisation Com-
mission have confirmed it

Shri Nath Pai- It was one of the
stupidest things that the Commussion
had sad

Pandi{ Thakur Das Bhargava: All
right, 1t may be a stuprd thing,
according to my hon friend, but I do
not want to argue this point with my
hon friend now But I am stating
the opinions of our leaders on the
basis of whose report some things
were decided It 1s open to my hon.
friend to consider them stupid or nnt
But I should think that ordinarnly,
these considerations which they
thought should have weighed wcre
proper And 1t 18 not they alone have
stated this, There are many other
persons who have said hike this Our
Prime Minister also had stated that so
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far as the linguistic question was
concerned, language should not be
the sole criterion, and the States Re-
organisation Commission have devot-
ed many paragraphs of their report
to prove this The Dar Commission
had stated that there was no basis for
lingustic States, they smud that it
would create disunity; and we have
seen what kind of mtuation it has
created It has created, and my hon.
friend will admit that, Bombay,
Gujarat and all this kind of trouble
for Government and for the people
at large. I am at one with the Darx
Commission and I should think that
thert should be no division m the
country But that is quite a separate
fssue, and I am not going to dilate
on that just now. So, my hon friend
will excuse me if I do not reply to
him just now; we shall have another
occasion, for this, perhaps when the
Bombay 1ssue comes up,

Shri N. R. Muniswamy: Such inter-
ruptiong are spicy and make the de-
bate more lively

Pandit Thakur Das Bhargava: So
far as this question 1s concerned I
would refer you to just one para
graph which 1s of very great import-
ance, and I shall be failing in my duty
if I do not bring it to your notice,
and read a few lines from it At page
29 of their report, in paragiaph 106
of theirr report, the States Reorgani-
sation Commission have stated.

“A prelimmnary  but essential
consideration to bear in mind,
theretore, 1s that no change should
be made unless 1t 1s a distinet
improvement in the existing posi-
tion and unless the advantagcs
whichk: result from 1t, 1n terms of
the promotion of the welfare of
the people of each constituent
umt, as well as the nation as a
whole—the objectives set before

the Commussion by the Govern- -«

ment of India—are such as to
compensate for the heavy burden
on the administrative and fnan-

Yesterday, a remark fell from my
bpg to the effect that the Chief Mi-
nister of Andhra Pradesh was under
duress, to which my hon, friend
rightly took objection. I told him
then and there that as a matter of
fact duress was not of a physical
kind Shn Sanjiva Reddi himgelf had
said in these two arguments—in fact,
these were the very terms—that he
expected that the boundary queslion
would be settled by mutual consul-
tation, by mutual give-and-take. But
this was not done They had a con-
ference, and he admitted the fact
that the Tarmilians did not act up to
that, they did not agrec He said
that he was wunder the impresrion
that the result of this would be ex-
change of population He said that
on this basis, he would agree to the
original thing, 1t was under the im-
pression that there would be no ex-
change and the population would re-
mamn as it was that he agrced 1
submitted yesterday, that so far as
that was concerned, 1t was certamniy
wrong for him even to have agreed.

May I humbly refer you in  this
connection to articles 163 and 187 of
our Constitution, which lay down the
extent to which the executive power
of the State officials or State Minis-
ters extends? According to the provi-
sions of the Constitution, articles 163
and 187, thewr power only extends to
the subjects mentigned m the State
List and the Concurrent List. The
State Government has got no autho-
rity to agree to exchange villages or
alter boundaries. It is only the Gov-
ernment of India which under article
248 of the Constltution, is competent
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s0. Therefore, the executive
of the State Chief Ministers
not extend to do this sort of
As 1 submitted yesterday,
had no authonty to barter away
a single inch, even 1if there was
agreement among them

So far as contiguity of the alleged
type 1s concerned, 1t was a wrong
thing that was followed If that was
agreed to, such results will follow as
will astound the people who are liv-
mg there They will certamnly be
very much discontented The villages
round about that place are all Telugu-
majority wvillages They have also
been given to Madras

g

do
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This 1s not all I will submit for
your consideration two other princi-
ples the prinuple of the language
of 70 per cent of the population as
well as that of taluka or firka There
are other principles also which have
been stated 1in page 20 The SRC
had occasion to look into the compo-
sition of the Madras State itself The
Madras State was sought to be re-
organised They considered several
parts of India and came to the con-
clusion that on the basis of the langu-

age of the majorty of the people
spoken there, there should be no
change They said this 1n respect of

two places at least—Deviculam and
Peermedu, where the figures were
58 and 54 All the same, they were
not allowed to be taken away May I
humbly usk one question of the hon
Minister which he will kindly reply”
What would happen to article 14 of
the Constitution® Is he pgomg to
apply different critcria® Is he gomng
to follow diffurent procedures in
different places? It 1s the Government
of India which has to decide It 1s
Parlhament which hag to decide If
some States agree among themselves
to have a different rule, are they
gomng to allow a different rule?

Therefore, my submission 1s that
article 14 of the Constitution 1s con-
travened We should not adopt a
procedure which 1s contrary to it If
Shri Pataskar had his own discretion

(Alteration of

in the matter, he would never have
done this I am perfectly sure of
that If Shn Datar had to arbitrate,
I am perfectly sure he would have
kept only those principles 1n view
which he wants to be apphed to the
whole of India

As I submutted yesterday, the
Chief Minister of Andhra Pradesh
stated several times ‘I am not going
to abide by this It does not bind
me 1 want to apply the principles
of the SRC' But then, who forced
him to ggree to medistion? I do not
think Pant)1 did 1t I cannot believe
that Pant)1 forced hum to do so Then
who dud 1t? It 1s said the Chief Mi-
nisters themselves did it, they agreed
to mediation and the report has been
accepted So the whole House 1s no-
where! We are not bound here by
what the two Chief Minusters have
agreed to  We are not bound by
their views We do not want that the
two Chief Ministers should decide the
destiny of the lakhs of people who
are living in those places Also one of
them had backed out several times
by saying that he does not want to
be bound by it Now, he says as a
gentleman ‘I have accepted it I am
bound by the act of gentlemanlmess’
1t may be an act of gentlemanlimess
for him But 1t teallv destroys the
peace of lakhs of people, which 1s not
proper Then I come to another im-
portant point One of the piinciples
was that if m any State there 15 an
economic advantage, that 15 to say,
if there 1s an irmgation project 1m
one State, the ayacut and thc benefit
of it should go to that State But
what do we find” The Aramiyar pro-
Ject has been given to Andhia It
had about 33 willages 20 willages
have been allowed to be kept with
Madras Is this the pimciple? Has
this been accepted? These 20 wil-
lages should have gone to Andhra
Pradesh even on the basig of thos:
principles which they accepted

So my submussion 1s that contiguity
18 not accepted, the majority princi-
ple 18 not accepted Agamn, the un-
mhabited willages, by ther very
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nature, must be regarded as belong-
ing to Andhra Pradesh, because the
land is Andhra. But they have been
given to Madras. As a matter of fact,
there was no decision, there was no
agreement about it. When there was
no agreement on & certain principle,
who was there to make a new princi-
ple for them to the detriment of one
set of people?

It is said that the Chief Ministers
agreed and that the legislatures
agreed. In the legislature, the point
about this not being accepted and the
point regarding uninhabited wvillages
also were brought out. It is very un-
fortunate that things happened in a
certain way. Shri Pataskar came to
Hyderabad. He says in his Award
that he called many people. Now,
what, as a matter of fact, actuated
Shri Reddy to accept mediation?
‘When the first award was given, peo-
ple were in wrath. They even took
away one village from Puttur. They
were in wrath. They approached
their Chief Minister. The Chief Mi-
nister in the Congress meeting and at
other places always said that would
not allow a single inch of Andhra
to be taken by Madras. I am saying
this on the basis of the speeches he
made in the Assembly, copies of which
wa have got. The gentleman who
was in the Chair and who has left
us now, also said that they would see
that justice was done. He also said
to these people that they will not
allow a single inch of territory to be
taken away.

At the same time, Shri Pataskar
says ‘because of my review’. He made
a review. Review of what? The hon.
Minister’s speech gave & wrong im-
pression to the effect that the whole
award was reviewed. It was not the
whole award that was reviewed. The
review was only in regard to some
villages in the Hosur area which is

in Madras. The review application
wu made only in regard to them.
What do we find in the review appli-
cation? Pntukar gtands con-
demned. he accepted the review
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application? On what basis did he
review? On the very basis w be
hag not adopted in regard to us—on
the basis of contiguity. He said that
when there is a village and a forest
and then attached to the forest there
is another

was on review. First of all, he de-
cided in one way. On review,
decided to give three villages—Kri-
shnagiri and others—to Andhra, and
the Andhra people including the Chief
Minister, were more than happy over
it. The Chief Minister hag referred
to it in his speech and said: ‘When he
has given me Krishnagiri, how can I
object to his award? All right, if
three villages can satisfy him while
818 villages are taken away” from
him, if that is his logic, if that is his
arithmetic, I have nothing but pity
for him. He himself said that the
maps on which Shri Pataskar was
proceeding were wrong. Others have
said that it would work havoc on An~
dhra. Nobody raised objection.

4

Shri N, E. Muniswamy: They are
not official pronouncements.

Pandit Thakur Dag Bhargava: I
never suid that. They were told by
Members of the House. Unfortunately,
his pronouncements are also not offi-
cial.

The auestion is not whether it is
an official pronouncement or not. The
fact is thore.

1 was submitting one more point
which is very important. The Prime
Minister hag said times without num-
ber that administrative convenience
is one of the very important things
which must be considered in the re-
organisation of States. In 1911 this
question was gone into. Telugus and
Tamilians were living there for many
years and they were rather inter-
mingled. So, this Chittor district
should be looked into from the point
of view of language, of administrative
convenience, ete, In 1911, out of
Cuddappah in North Arcot they took
this out and made Chittor a separate
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district on the basis of language, and
admmistrative convenience (Inier-
vruptions,) I do not follow what has
been said

Shri N, R, Muniswamy: At those
times the Chief Ministers were An-
dhras—that 15 what he says

Pandit Thakur Dag Bhargava: So
far as the Chief Ministers are concern-
ed fortunately or unfortunately those
persons belong to a category of lead-
ers I am not gomng to criticise any
of the Chief Minister’s work They
may have done wonderful things for
Andhras What I am submitting here
18 that Chittor was made into a sepa-
rate district on the basis of adminis=
trative convenience For hundreds of
years all these documents were regis-
tered 1in the Telugu The number of
Presidents who speak Telugu and
who belong to the Telugu area 1s
much more than the Tamilians This
census 1s given on the first page of
appendix D to the Memorandum of
the Tiruttaniu Commuttee The num-
ber of students, the number of schools
are 811 given I wish I could read
them but there 1s no time It appears
from all these that the Taluk in which
all the documents were registered m
Telugu language 1s essentially a
Telugu area It was the Telugu
kings who reigned there For hundreds
of years the Telugus ruled there
Tiruttan: taluk 1s a very prosperous
place People from the south and
north go there In the 1931 census,
58 per cent of the population were
Telugu

In the 1847 and 1851 famimnes many
people went to Tiruttani taluk and
there was a1 influx of Tamlian
population wrich went there for live-
Ithood Many pilgrims are there
Therr are many barbar shops There
1s a floating population You will be
astomished to hear that 80 per cent of
the properties in these areas belong
to Telugu people They are rooted mn
that place To ask them to go away
to some other State 13 not good and I
cannot think of the absurdity of such
an order They have to obey but that
is a dafferent thing But should they
‘be treated sm foreigners in their own

(Alteration of
Boundaries) Bill

land In the whole of Chittor district
1t 18 the Telugu environment that pre-
vaills Our Prime Minister has said
that only the undisputed Telugu
districts must form pert of Andhra
The Partition Commuttee believed and
the Ministers also believed that it was
undisputed place How is it that 1t
has become disputed after Andhra has
been separated?” Bhagthe Chor K
Langot: h: Sahi' What is the boun-
dary question? In all boundary areas,
there are bound to be mixed people
and they must live amicably together
like the people belongmng to one coun-
try It 1s entirely wrong to uproot
them You are bringing such chaos
and rum to the whole country which
you cannot dream of I beg to warn
the Government of India (Inter-
ruptions.)

Mr Depnty-Speaker: Order, order
Hon Member may continue

Shri Nath Pai: Continue?

Mr Deputy-Speaker: He 1s going to
finish withuin a few munutes, I suppose

Pandit Thakur Das Bhargava: T will
finish as soon as you order me I
have already submitted and I shall
fimish after stating my points

Mr, Deputy-Speaker: He has said
that he had two or three points and
he would flmish them within ten
minutes

Pandit Thakur Das Bhargava: In
the absence of your permission

Mr. Deputy-Speaker My permus-

sion 1s there

Pandit Thakur Das  Bbargava:
There 18 no other course for me I
have only to abide by your order as a
Member of this House I will certain-
ly sit down the very minute you want
me to sit down

Mr. Deputy-Speaker: There are 3o
many other hon Members and it s
rather unfar to them if I do not
allow them sufficient time
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Pandit Thakur Das Bhargava: 1
wanted 20 hours and I wanted that
all of them should speak. I will not
take up the time of any other hon.
Member. You may order me to sit
or allow me to finish my speech after
stating all my points.

Shri N. R. Muniswamy: He may
sum up all the points.

Pandit Thakur Das Bhargava: I
respect my friend very much and if
it is his wish that I must sit down and
say only the last word . . .

Shri N. R. Muniswamy: I never
meant that,

Pandit Thakur Das Bhargava: It is
a question of crucial importance to
these lakhs of people. I want not a
single Madrasi to be asked-to go to
Andhra leaving his home where he
may have lived hundreds of years and
to which he may have affection and
attachment. If I am asked to Ieave
Punjab I will fee] strongly about it.
Bui ultimately I may have to move
but that is a different question. I love
the trees of Punjab, the people of
Punjab, the stones of Punjab. So,
these people will love theirs. ‘Why
should they be asked to leave in such
a large number? Yesterday, our hon.
Minister was telling us, reading from
the award, that 326 square miles of
land have been given away to Andhra
whereas 405 square miles have been
given away to Madras. But what is
the other picture? They care more
about lands, stones and trees than
about human beings. 2,40,000 people
from this area have been given away
and 99,000 from that area. It is a
strong wrench for them. This should
be loocked from a human point of
view. Instead of weighing one
against the other, if we add them on,
it comes to 3,30,000 people. They are
being uprooted from these places. This
is not the right way. That shows that
Shri Pataskar did not realise what
things are behind this. I beg the hon.
Minister to look at it from the human
point of view. First things must come
first. I am quoting this from the hon.
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Prime Minister when I say so. The
first thing about reorganisation is that
you must look to the wishes of the
people. In the SRC report they have
given an idea of the wishes of the
people. What do the people say there?
What did the Chief Minister say? He
said that he would not exchange
population. The Chief Minister said
when he and his colleagues went there
the Madrasis only wanted to take
and not to give and so they said that
they could not give and Andhra
Minister departed. I know that in
Madras also there is a feeling—that is
also there in Andhra—that there should
be the status quo. I beg the hon.
Minister to see that the status quo is
restored. I would like him to see that
these persons are not uprooted and
treated in the way in which we will
not treat even those who do not be-
long to our country. So many lakhs
of people have come from outside, so
many refugees have come; we have
tried to be humane to them. Here we
are dealing with our own people, our
own flesh and blood. Why should we
be so harsh to them? Why should
people who have been living in a
particular place for hundreds of years
be expelled from that place and sent
to other places.

My humble submission is that this
matter should be looked at from this
standpoint. You will find that the
people of Chittoor and Tiruttani have
been speaking Telugu for hundreds of
years. In fact, their customs, their
habits, their mode of living, even their
clothes are absolutely different from
the Tamilians. Of course, I believe
that India’s culture is one but, at the
same, these things are there in the
S.R.C. Report itself.

In view of all this, if you want to
go by the principles you have accept-
ed, if you want to do justice, I would
request the hon. Minister to send at
least one man from here to find out
whether the details which have been
adumbrated in this plan are correct or
not. Sir, according to Section 35 of
the Evidence Act these two plans are
of no value. After the report they
asked both the Governments to sent
two officers. We do not know who
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they were. Certainly this House can
ook better mto these things Are you
going to be bound by the decision of
two officers to which the two govern-
ments have blundly put thewr signa-
tures® These are things which we
can see for ourselves We can see for
ourselves that the contiguity 1s not
there Therefore, you are duty-bound
to see that so far as these principles
are concerned at least you observe
them According to me, you should
accept these principles The Govern-
ment of India and Parhament cannot
do their duty to the people if they do
not accept principles Wwhich are
umiversally correct, even 1if they want
majority by sending people from a
particular willage to another state
Even if you want 50 per cent
majority, even the birth of twins can
change the fate of thousands of people
according to this arrangement As I
have submitted there was one village
No 90, consisting of 3000 people The
contiguity of that was with a small
village m which there werc 12 families
and 58 human bemgs changed 1ts fate
and the fate of forty six other willages
because there was a majority there
in that small village Is this the way
to do things? Will my fate be
changed by a village which 15 50 miles
away from me’ 1s it your prinuple
that the majority of that village will
change my fate?

Sir, I have submitted all these
things for your consideration I would
beg of you kindly to use such influ-
ence ds you possess in thc interest of
humanity You werc pleased to say
that you have no vote You have
heard my arguments If I am correct
i this, if what I have sad 1Is
correct—] know that you can cxeit
great influence on the hon Minster
and other Mimsters—] would beg of
you to see that injustice 1s not done I
would also beg of this House and
those hon friends who agree with me
and accept the principles that I have
adumbrated to see that we in this
House do our duty and bring all the
pressure that we are capable of on the
hon Minuster either to see that the
statuy quo 18 restored and there 18 no
exchange of population or, if he does
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not agree to that, at least let the peo-
ple know that the principles by which
therr fate was to be decided have at
least been observed in practice and
they have not been given a go-by by
people who ought to know better

Sir, as I have already submitted, I
do not want to say anything against
Shr1 Pataskar He has not been
partial, but, at the same time, he has
done something very wrong He was
not an arbiirator He was only a
mediator Who 15 a mediator” My
humble submission 1s that he 1s only
Just Iike a dalel who hears one thing
here and another thing there He did
not personally look into contiguities
or cases nor did he appoint any res-
ponsible person If one person could
not decide 1t, the whole House could
have decided Even if you appoint
one p rson, appoint a person with full
powers Shri Pataskar had no powers
His hands and foot were tied by these
principles and plans

Considering all these facts my
humbie submussion 1s that the Home
Mimister should at least accept the
proposal to refer this Bil]l to a seclect
Committee which can go through the
whole question and do things rightly

Mr. Deputy-Speaker: Now, the
original motion for consideration as
well as the othex two motions, one for
rcference of the Bill (o a select com-
mittec and the other for circulation of
the Bill for eliciting public opinion,
are befoie the House I will now
call upon some hon Member fiom
Madras

Shri Narasimhan (Krishnagni)
Mr Deputy-Speaker, Sir, I would not
take much time of the Houe
Although our revered friend Thaku:-
das)1 took a long time in ¢xpla ung
his standpoint, I am sotry the advi-a-
bility of accepting his advice hais
failed to convince, at any rate, me Of
course, a man of his experuzer
erudition and even encrgy can
certainly succeed in picking hol~
anything He has tned to pick holes
m the very valuable solution that
Shri Pataskar has placed before the
House and the country This solution
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weas accepted by the two respective
leguslatures, and i1t was also mention-
ed and discussed mn the Zonal Council
which, I mght say, has a statutory
responsibility mn all  these matters.
Under the States Reorgamsation Act
the zonal councils also come i the
picture, their advice 1s also sought
Therefore, many competent people,
legally and statutorily, have entered
the picture and thus solution has come
before us After all, it 13 not to be
forgotten as to what type of contro-
wversies these linguistic 1ssues are
capable of taking, have taken and are
likely to take in  the near future
Under these circumstances, at least
m the case of Madras 1t became
netewrary WO Pl Bh End o wh inese,
if necessary, through medation or a

sort of compromuse

There have been claims and counter
claims They might be raised even
now Some people chose to do so
Pandit Thakur Das Bhargava took the
4rouble of quoting the delhiberations in
the Andhra Assembly, but he did not
quote a single report from the Madras
Assembly There have been many
speeches there and counter claims
have been made, and ultimately a
solution was found About territoral
claims one can make any kind of
claim and also take the support of
history We have also sought to
take the support of hustory
m our claims, the recent
claims against China The Tambans,
for instance, thought that they could
claim Tirupathi Accoading to ancient
people Thiruvenkatagiri was our
termtory, but the Tarmilian's claim for
Tirupathi was given up by accepting
Shr1 Pataskar’s report By accepting
‘Shr1 Pataskar’s report through their
1egislature and in the Zonal Council
which 1s statutorily responsible as far
as these border problems are concern-
ed, they gave up therr claim for
Tyrupathy, not so gladly but wilingly
Under these circumstances, if you
start picking holes m a solution which
is essentially a compromse—it 1s well
known are displeasing to
all concerned, there will be no end to

and Muadras oSz

gus story I would, therefare, recom-
to this House one paragraph
gyom Shr1 Pataskar's report while
considermg this Bill and also while
considering the two dilatory smend-
njents sought to be accepted by wus
He says
“l commend this report for the
acceptance of the Governments
and people of the States of
Andhra and Madras If they do
gso, a long chapter of linguistic
controversy m the South of India
will have been closed and these
States 1n the South will be better
able to attend to the more urgent
task of development of thewr
respective regions and the solu-
tion of their problems of social,
adinncdenonnd, wndi Ao “pco-
gress " -

14 hm,

This 1s the advice which I would
request this House to remember while

ving finality to this controversy
There 15 no use prolonging the agony
only the masses on both sides of the
porder will suffer by any delay I say
tpis with a full sense of feeling and
responsibility  As I said on an earlier
occasion, three or four villages from
my constituency in Madras have been
tgken away and have been trans-
gerred to the Andhra State It 13 not
s serious thing Those villages are
not BoINg to any other country After
alls they are transferred from one
ared to another area

Even now, Ican, if I had the
stgength, the energy and the erudition
of Pandit Thakur Das Bhargava,
pymg out the various claims in favour
of these villages being transferred
grom one place or the other The

estion can be reopened agamn, but
1t 18 no use  We have to have a final
decision  In fact, I did not even care
to remember the exact number of
tnese villages That 1s not a folly 1
will treat it as a virtue

Pandit Thakur Das Bhargava: He
h,sremembmdtha!nctanrl;ht.

Shri Narasimban: I can tell all the
ng'mes, but it is immaterial. These
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villages are really, in my humble
opinion, the scapegoats, or sacrifices,
for the linguistic passion that was
dominant at that particular period,
but such things are inevitable. Certain
unpleasant things do happen. Even if
there be irregularities, they have to
be condoned. A fina] sblution has to
be evolved and the controversy has
to be ended,

In any area or fleld—politics of
administration_we are accustomed to
delegated legislation. Laws are made
and even sometimes offences are
created through delegated legislation.
So, there is absolutely no harm in
leaving some aspects of particular
administrative or social matters, to be
decided by leaders, to be decided by
arbitrators, by rough and ready
methods, if necessary, and having
only large policies before them. TIf
they cannot stand the scrutiny of the
detailed examination, if every yard-
stick is applied, and if the decisions
are expected to fulfil all yardsticks—
administrative, social and other
matters—then, it is not easy to bring
forth a solution. They are solutions,
and we have to accept them at some
stage or other.

I appeal to the House not to accept
the dilatory motions. That will raise
a fresh controversy and fresh troubles
which is not at all the intention of
anyone of us here. It was not the
intention of Shri Pataskar either. Shri
Pataskar has done a good job of it
Our congratulations should go to him.
Our congratulations should also go to
the two respective Chief Ministers
who were willing to accept the award.
Of course, on this matter, even at that
time there was difference of opinion
and even today the public opinion is
divided there. The opinion of Madras
is of one particular shape and the
opinion of Andhra Pradesh is another
particular shape. They were pitted
against one another and it really
needed courage on the part of the
hmlblde“bymmth of the two States

e arbitration of Shri
Pataskar,
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After all, they would again be
subjected to the scrutiny of the local
people, It was open to other parties
to get it thrown out by the respective
people, But the leaders there took a
risk and they became responsible.
They gaid: “We will allow this matter
to be mediated. We will accept the
mediator’s award and we will take
the risk by persuading the people to
accept it”. In that way, the two
States by accepting the award have
set a model for other States to follow,
and if other disputes are settled in a
similar manner it would be happy
day, indeed, for India, I therefore, do
not want anyone here to rake up
matters, These things are of course
easily raked up, because there are
grievances and grievances and there
are mjstakes and mistakes, and there
are probably claims and counter-
claims, Let us not do that. Let us
not spoil the atmosphere,
Let wus accept the example
given by the two Chief Ministers and
accept the examples given by the two
legislatures and let us place this Bill
on the Statute Book.

Moreover, I would request the hon.
Home Minister to bring this measure,
when it is passed into an Act, into
operation as soon as possible so that
normalcy can be restored. That |is
what 1 say.

Some of the things that have been
said in the course of this debate may
look disparaging to Shri Pataskar. I
do not think that such things should
be said. Shri Pataskar has taken the
trouble of doing the job, and if neces-
sity had arisen for him to go to a
particular place he would certainly
have gone. Therefore, any criticism
of the mediator by people who did
not know the actual difficulties and
the passions that arcse out of this
case should not merit our attention.

I onte again appeal to the House to
accept this measure. I appeal to the
hon. Minister and I repeat my request
to him, to see that the “appointed
day” is brought into operation as soon
as posgible, I request the House to
throw out the dilatory motions.
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. M. 8. Aney: Before you call
upon the next speaker, I want to ask
one question, with your permission,
My friend, in his speech appealed to
the House and asked us that we
should follow the example set by the

called the “arbitrator” It 13 a very
good piece of advice But does he
want to accept the line the Chief
Minister of Andhra took m refusing to
g1ve such help as the arbitrator wanted
at the time of investigation? The arbi-
trator wanted the Chief Minister of
Andhra to supply him with the correct
map and the correct figure and that
Chief Minister did not do 1t Is it not
the line of non-co-gperation and what
15 the use of taking him as a model
by other people to follow?

Shri Narsimhan: It 1s a great pn-
vilege to be put a question by such
an eminent person, and I hope the
Deputy-Speaker will not deny my
having the pleasure of answering him
This advice will have to be accepted
by other areas with such modifications
as they need An advice i1s an advice
and such things stand modified as
necessary, it 15 not as if they are on
a permancnt footing

Pandit Thakur Das Bhargava: He
went along with the ministcrs to the
Members of the Madias State and
asked them to agree and not to dis-
turb the population The only thing
15, Madras did not accept it

Mr, Deputy-Speaker: Order, order
Shri N R Muniswamy

Shri N. R Muniswamy: Mr Dcputy-
Speaker, Sir, I also join Shri Nara-
simhan 1n appealing to the Members
of the House to put an end to thus
long-drawn controversy as regards
this boundary 1 have been patiently
following the two-hour =peech deli-
vered by Pandit Thakur Das Bhargava
on the various aspects of this question
Many of the points raised by him
apparently seem to be tenable and
presentable, but it will be so only for
a small section of the people But, if
you are making it apphcable to two
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gomng to the details of the principles
enunciated by Shri Pataskar.

The Zfour points, f I remember
anight, on which Shr1 Bhargava con-
centrateq his attention were, conti-
guity, mgjority of the population, the
location gnd the map that has been
prepared He has also quoted the SRC
observations 1n support of his princi-
ples T only beg to state that so far
as the contiguity and the wrong loca-
tion of \ome villages that have been
put m ohe State or the other, 18 con-
cerned, e gave a good deal of reason
One of the petitions presented before
this Houge referred to 82 villages, the
names o} which were given Now, I
may be hardoned if I draw an analogy
By secing 4 man’s face and seeing his
dress anq his language and his habits
and manncre, we can generally say
Wwhether the man belongs to Madras or
Bengal or Punjab Even by the nto-
nation th,t he has and by his pronun-
ciation We could make out, to some
extent, appioumately, where he
bulongs to  Similaily, the wvillages
mentioneq here number about 82, ex-
ceptiig the 12 willages of whuch I am
not quite sure as to whether they
bclong 19 Madras or Andhra, all the
othelr villages, barring these 12 willages
of which I have my own doubts, refer
to Tamilign wvillages The moment
dany villige ends with the name
‘puram”, ;t indicates that 1t 15 a
Tamil vijlage and nothing else When
I was pointing out an 1solated wvillage,
namely, Gopalapuram, I only brought
to the notice of Pandit Thakur Das
Bhargava that the name itself ind:-
cated that 1t belongs to Tamulnad
But he gave an illustration to say
that 1t nReed not necessarily be so

Pandit Thakur Das Bhargava: It
has been given to Madras and nobody
1s objecting to i1t. The only objection
is about contiguity and it has been
accepted that it belongs to Madras.
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dt has been transferred to Madras.
{Interruptions).

Mr, Deputy-Speaker: Order, order.
Even if it has been given to Madras,
then too, he can argue that it belongs
10 the other side. How can I stop
him?

Shrl N, R. Muniswamy: I am only
making up a case. It 18 not a ques-
tion of taking up an isolated willage,
the name of which prima facie indi~
«ates 1t 18 a Tarmil village even though
the substantial population happens
to be Andhras, becaure contiguity as
well as majority of population are
the two things which have been
taken into consideration Out of four
boundaries to a wvillage, if three are
correct and one 1s wrong, 1t does not
necessarily mean 1t 1s wrongly locat-
d. This 1s decided by census slips
and linguistic data.

There are certain data by which we
can decide whether a willage 1s to
be assigned to Madras or to Andhra
I quite agree Shri Pataskar may not
have gonc to all the villages; many
of the Members also could not have
gone But when the two Ch ef Min-
lIsters enunciated certam principles
according to which this could be
decided, there 1s no meaning in our
&omg back on it

So far as the maps are concerned,
the latest map according to the Min-
istry 15 the 1935 map But the map
which our hon friend brought to our
notice 18 the 1951 map That map
might have come into existence when
everything has been done Accord-
ing to that map, if there are certamn
villages which should be shifted this
way or that way, i1t 1= gomng to re-
open so many other things and we
may not be able to solve them. As
@ matter of fact, we will be deferring
the issue. So, delay will defeat
equity and may even be dangerous,
because by adyusting a few villages
in this State or that, the whole
scheme might crumble down Conti-
lulty and majority of population have

been taken into account n 99 cases

out of 100, except in one or two
eases, ag Gopalapuram.

I quite appreciate the point made
by the hon. Minister when he referred
to the Prime Minister's announce-
ment here. When the Prime Minister
informed the House that the Govy-
crnment decided to establish en
Andhra State consisting of undisput-
ed areas, it was agreed that certain
disputeg relatmg to boundaries might
be settled later by a boundary com-
mission or something like that. The
House will be pleased to see that
it was decided that census slips of
the disputed areas in the border
districts should be sorted out and
village-wise hinguistic data prepared
before the question was pursued
further That was decided by the
two States, Subsequently, at the
mnstance of the two Governments, the
Central Government appointed Shri
Arputhanathan The hon. Member

said that his name was Arputha-
nathan and he has done *“won-
derful” work The name was

gwen to him by his parents and he
cannot be responsitble for his name,
if the work done bv him according
to Shr Bhargava happens to be
wonderfu! The two States approach-
ed the Central Government and the
Central Government appointed Shn
Arputhanathan, Deputy Secretary to
the Government of Madras as the
Superintendent of Census Operations
and Shri G Bhimasankaran, a Deputy
Collector of the Andhra State, as the
Deputy Superintendent of Census
Operations, for the collection of
census particulars of the border
villages They were directed to sort
out the 1951 census ships of all the
villages 1n sixteen talukc and com-
pile the village-wise language data
So, accordmg to an agreement enter-
ed into by the two Governments,
both of them started functioning

In this report of Shri Pataskar, 1t
is said on page 8:

“The Andhra Government has
also conceded in the memorandum
pregsented to us that the claims of
the Tamilians to areas in the
Puttur, Chittoor and Tiruttani
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taluks of Chittoor district may be
considered after the census slips
have been sorted and village-wise
language figures are available.”

The same memorandum has been
submutted also when the SRC toured
the country. So, when the two State
Governments have agree to a certain
formula to be adopted to a certamn
conclusion, there should not be much
pomnt m our reopening the sub-
ject, asking them to prepare a map
according to the Survey and Boun-
dary Act. I agree it 13 an important
map, which can be acted upon, but
so far as the agreement of willages
and boundaries are concerned, it is
very dufficult to ask for the survey of
400 or 500 villages. So, they agreed
on certamn principles to be adopted
1 will only read the last one:

“Due consideration may be given
to geographical features such as
hills, forests and rivers, as consti-
tuting natural boundaries between
the two States and to economic fea-
tures such as irngation sources and
their ayacuts being i1n the same
State.”

This 13 a very salient principle,
from which so many other things
have come to limelight. Qut of 35
villages which have been getting the
benefit of the Araniar project, 21
villages go to Madras and 14 to
Andhra. Bhargava)i pleaded that
since this project has gone to Andhra,
naturally the ayacut also must be
given to Andhra. But he does not
realise that he cuts the throat with a
double-edged weapon. I can pay him
back in his own coin and say, since
the ayacut is in Madras State, the
project also should be in the Madras
State. Of course, I am not putting
that forward as an argument, but I
can say that. Though he has put his
arguments in an impartial way, ulti-
mately he is more sympathetic to the
Andhra State than to Madras,

(Alteration of
Boundaries) Bill

Pandit Thakur Das Bhargava: Yon
are mistaken. I am sympathetic to
both.

Shri N. B, Muniswamy: He argusd
as if Madras has manipulated it. If
there has been any manipulation, 1
cannot be held responsible nor any
of us here. But we cannot cast
aspersions or insinuations against
thore who are not before us to
defend themselves.

Regarding 3 villages in Krishnagiri
taluk, a subsequent reference was
made by the Home Mmstry to Mr.
Pataskar to reconsider his own award
and to see whether those 3 villages
might be given to Andhra, because
they will serve as a springboard to
jump to Hosur, where there happen
to be Telugu people, so that conti-
guity will be established, if that
jump 18 given Unfortunately, the
reason was not accepted by Ium,
because the other areas happen to be
Kannada area and they have their
own objection. They are trying to
get it on their own side. So, these
are the arguments put forward by
Bhargavaji When the argument re-
coils on himself, 1t is better to leave
it and not to press it. These three
villager m Krishnagin taluk are sur~
rounded by huge forests. It is stated
that geographic features might be
taken a< a boundary line, If that is
to be taken into account, then the
huge forest 18 to be taken into
account, as a pgeographical feature in
favour of Andhra Then why these
villages have been given to us. As
these wvillages are really predomi-
nantly populatrd by the Andhras,
they should have gone to them. It
was done because there is adminis-
trative difficulty and, at the same
time, they have to traverse a long
way. They do not understand that
by arguing in such a fashion they
will get extra responsibility. There
will be no revemues accruing from
those villages. They will have to
travel 4 or § miles in the forest, Who
will travel in the forest where there
are only wild animals? So, no kar-
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I am only saymg
that they are putting forth therr

ments can be used agamnst them

As regards Tiruppattur, there are
two tanks in that taluk Those two
tanks are stated to be in Andhra The
ayacut 1s 1n Madras State So, what
happened was that Shri Pataskar
thought over the matter m the case
of the villages Javadiramasamudram
and Golapalle These names are
neither pronouncable nor familar
though I belong to Madras, because
such are the names of the people and
places there So, I am amazed how
my friend, who comes from the north
of India, has amassed so much of
knowledge, and also read so much
that he can prerent his case so mar-
vellously in favour of Andhra I am
very happy to find that, although his
sympathies are with Andhra, I wish
that he equally shares the feelmngs of
Madras also m this matter Now,
those two tanks have been transfer-
ted to Madras State because the
avacuts are to be enjoyed only by
the Madras State So, the lttle
tanks also came to us That 18 a
good decision The same principle
was not accepted in the case of
Aranmivar proiect for which huge
amounts were spent by the Madras
Government Even the members of
the Madras Leaislative Assembly
objected to the spending of money
on the Aramivar oprolect for this
reason that it 18 a doubtful area and
1t mght possibly be claamed by
Andhra and therefore 1t 1s better to
wait for some time Thev said *No,
we sghall spend the monev” They
went on svending the money, think-
ing that if they spend the money
thev would get the sympathy of the
arbitrator, or the Government of
Andhra, and that 1t would be allotted
to them. Evidently, they thought so.

and Madras 973

of

Boundares) Bill

They never knew the game that 1s
gomg to be played on them. After
that, what happened was that they
spent the money and now they have
enacted a special provision m this
Act—section 41 There was no need
for this section 41 in this Act This
section 1s intended to prescribe certain
principles for the administration of
the assets and habilities in respect of
the administration of the project and
the construction., maintenance and
operation, but at the same time, 1t
states “but shall not 1nclude the
rights and lhabilities under any con-
tract entered into before the appomnt-
ed day by the Government of

Madras” That 1s clearly stated m
section 41 If they have not enacted
that, I would have been much
happier

At the time when the Bill was
sponsored by the hon. Mimster, he
was able to give us =ome i1dea about
the wvillages going from and coming
to Madras State He has given them
very clearly But I will add a httle
more of information The total popu-
lation that has come to Madras 1s
240,357, out of which 203,689 from
Tiruttan), 142 from Puttur and 36,526
from Chittoor The total area 18
405 15 8q miles out of which 358 70
sq miles 18 from Tiruttam, 10 28 eq.
miles from Puttur and 46 19 sq
miles from Chattoor Likewnse,
Andhra gets from Madras 151 villages,
of which 76 willages are mn Tiru-
vallur 72 in Ponner: and 3 1n Krish-
negri  The total population 1s
05,5468 as follows Tiruvallur 49,709;
Ponner: 45,035 and Krishnagir: 802.
The area given to Andhra comes to
326 39 sq miles as follows Tiru-
vallur 123 23 sq miles, Ponnern:
198 01 sq miles and Krishnaginn 515
sq miles Madras gets an excess
population of 1} lakhs, and that
means addit onal responsibiity So
far as Madras 1s concerned, 1,58048
people are coming here and 77274
Andhras are migrating into Madras
Therefore, you will be pleased to find
that by this boundary dispute Madras
i enjomed with the extra responsi-
bility of looking after all these people
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who come to this area, They will
have to be provided with all the
amenities to which they are entitled
ta.

Now, from 1058 onwards up till
now this area covering 450 sq miles
has never seen any development
“There are no schools or roads there,
not even kutcha roads That was a
discarded area, because both the Gov-
ernments never knew to which side
“that area would go That is the
reason why these people have been
suffering all these years to such an
extent So, 1t i1s high time that we
purh through this Bill to see that
those people are satisfied, instead of
going on delaymng it

The last point raised by Pandit
Thakur Das Bhargava was about the
SRC 1 am not gomng to take a long
time on it except to make a slight
reference He says that the SRC have
defimitely stated that they are not
going to accept the census At that
time, thi= subject had already icach
ed a certain stage It 13 true that
the SRC has stated that district
should be the basis and 70 per cent
of the population should be taken
into account and wvillages should not
be considered as units But <o far
as boundary disputes are concerned,
they ware very defimite that they
are not gomng to accept it because
this has reached a defimte stage
They have stated in paragraph 395 as
follows

“The boundary of the Andhra
State m the south ha< alreadv been
the subject matter of discussion
and the Prime M nister’s statement
in Parhament, dated March 25,
1853, made 1t clear that a boundary
commission would m due course
demarcate the southern and south
western boundariec of the Andhra
State The Andhra Government
has also conceded in the memo-
randum presented to us that the
claims of the Tamilians to areas n
the Puttur, Chittoor, and Tiruttam
taluks of the Chittoor district may

{ARerafion of
Boundaries) Ml
be considered after the census
slips have been sorted and wvillage-
wise language fijgures are aviil-
able.”
It further says:

may be settled satisfactorily by
negotiation between the two gov-
ernments We do not feel called
upon m these circumstances to
make any particular recommend-
ation ™

It will, thus, be clearly seen that
even the SRC has deliberately left it
out of ther purview The ques-
tion of the border dispute between
Andhra and Madras was already
undergoing a diufferent process of
settlement and some definite prina-
ples have already been agreed to
between the two States Therefore
they too when they have been ap-
proached have negatived their con-
tention sa\ving that since it has reach-
ed a certain stage of scttlement they
do not want to disturb the entire
st up so that the whole thing 1s
given a clean go-by ‘That was the
reason on which the States’ Re-orga-
misation Commussion refused to con-
sider this As regards the other
points

Mr  Deputy-Speaker: He might
ctoclude now within a minute

Shri N R Mupiswamy: I may be
given five minutes more 1 wnll
abide by your decision, but I may be
gnen five or @1x minutes

Mr Deputy-Speaker: He mght
take five minutes and finish now

Shri N. R Munlswamy: What
Pand't Bhargava 1s asking us to do
really 1s to re-open the entire thing,
I would respectfully state that by so
doing we would giving a fresh lease
of life to other people who are only
waiting to create some trouble As
a resfit of thuis there will be some



Tharefore it is right that we push
The other point is that the Madras
people have been creating their
not today but they have
mnmdw be exirting before
1000. Before 1911 Chittoor and
North Arcot happened to be in the
same district. It is also true that
there have been two sections in the
Registrar's office at Ranipet or Wal-
Jajah—I do not remember whether it
is at Wallajah or at Ranipet, There
have been two sections—Telugu
section and Tamil section—where

giri and Tirupati is sald to be
the northern boundary of the
Tamils, The southern  houndary
happens to be Kanya Kumari We

in one and the same State.
Kumari was in Travancore and Tiru-
pati, at one stage, was in the combin-
ed Madras State. Subsequently when
it was divided into two halves North
Arcot and Chittoor and Tirupati and
Chandragiri went the other way about.
Therefore, I would say that accord-
ing to what is stated 5,000 years back
in Tamil literature the northern boun-
dary is Tirupati and the southern
boundary is Kanya Kumari. People
have given up their rights. Rightly

& moment, as he has said, that in

8
]
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Committee
Mr. Deputy-Speaker: We will come
to the amendments later on. He

might conclude now.

Shri N. R. Muniswamy: On the
whole I commend this Bill. I con-
gratulate the Ministry also. They
did not spend even a minute longer
than was necessary to see that it is
pushed through inspite of the several
hurdles which have been met with.
Moreover. I have seen that other
hon. Members are very much anxious
to see that these are pushed through.
The two Chief Ministers have accepted
these. Pandit Bhargava, who had
much sympathy with them, unfortu-
nately has not been able to convince
us and give reasons for us to accept.
1 request him to accept this Bill and
vote for the passing of this Bill

Mr. Deputy-Speaker: This discussion
would continue on Monday.

14.35 hrs.

PRIVATE MEMBERS' BILLS AND
RESOLUTIONS COMMITTEE

F1rTY-FIRST REPORT

Sardar A, S. Saigal (Janjgir): Sir, I
beg to move:

“That this House agrees with
the Fifty-first Report of the Com-
mittee on Private Members’' Bills
and Resolutions presented to the
House on the 19th November,
1959.”

Mr. Deputy-Speaker: The question
fs:

“That this House agrces wit
the Fifty-first Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 19th  November,
1959.”

Shri D. C. Sharma: I have to submit
that the time allotted for my Resolu-
tion on administrative reforms is not

;78
of Lok Sabha at Hyderabad .
or Bangalore

adequate. It is a very vast subject and
a big subject. Almost every hon.
Member of the House is interested in
that subject. I would therefore re-
quest you to increase the time allotted
for this Resolution to 4} hours.

Sardar A, S. Saigal: Previously also
on other resolutions we have done like
this that if the House has agreed we
have extended the time. In the case
of his Resolution also on the day he
starts his speech we can consider this
and extend the time. '

Mr. Deputy-Speaker: I hope Shri
Sharma would agree to that proposal
The Chair has always got one hour
in its hands and if it is desired that
further extension is needed, we will
see te that.

The question is:

“That this House agrees with
the Fifty-first Report of the Com-
mittee on Private Members’ Bills
and Resolutions presen‘ed to the
House on the 19th  November,
1959.”

The motion was adopted.

——

1437 hrs,

RESOLUTION RE: SESSION OF LOK
SABHA AT HYDERABAD OR
BANGALORE—con.d.

Mr, Deputy-Speaker: The House
will now resume further discussion of
the Resolution moved by Shri Prakash
Vir Shastri on the 4th  September,
1959, regarding Session of Lok Sabha
at Hyderabad or Bangalore.

Out of 2} hours allotted for the
discussion of the Resolution, 1 minute
has already been taken and 2 hours
and 29 minutes are left for its further
discussion today

Shri Prakash Vir Shastri may con-
tinue his speech.

Shri D. C. Sharma (Gurdaspur): [
hope I will have one minute to pro-
pose my Resolution today.
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[Sart C. R. Parrasax Raman in the

Chair],
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“This House is of opinion that
one Session of Lok Sabha be
held in South India at Hyderabad
or Bangalore every year.”

There is an amendment to this re-
solution, in the name of Shri Vajpayee.
But the hon, Member is absent. If
he was going to move it, I was going
%0 rule it out of order. But since he
is absent, nothing further remains for
me to do about it
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Shri Nagi Reddy (Anantapur): This
is a very peculiar Resolution in the
sense that it is sometimes neither diffl-
cult to oppose nor difficult to accept.
There are various reasons for it

Shri C. K. Bhattacharya (West
Dinajpur): Neither accept mor reject!

Shri Nagi Reddy: For various his-
torical reasons, it has so happened
that our capital has been in the
North. If it had been somewhere in
the Centre, it would certainly have
been better. There is no doubt about
it. But sometimes there are certain
things forced upon us, and the loca-
tion of the capital of India is one such,
Therefore, we have to put up with
that already existing fact, whether for
good or bad.
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Shri Ansar Harvani (Fatehpur):
Question.

Shri Nagi Reddy: There is a feeling
like that. I am only saying that there
is a feeling like that, Not that I am
saying it.

An Hon. Member: It is a fact also.

Shri Nagi Reddy: I will come to the
facts. A kind of integration becomes
almost a necessity for the proper
cohesion of the country as a whole.

Shri C. K. Bhattacharya: It is a re-
presentative of the North who has
asked for a session of Parliament in
the South.

~ shri Nagi Reddy: I know. If he
had asked for the establishment of a
few of the heavy industries in the
South, one would give up the idea of
having a session of the Lok Sabha in
the South. Therefore, I was coming
to the point that people in the South
do have a feeling—there is no doubt
about it—and it has been expressed
often enough in this House that the
affairs of the country are so moulded—
whether a session of the Lok Sabha
is held in the South or not, is not the
point—by certain groups of people
who do not feel the geographical
unity of the South with the North.
That feeling has been there. - I am
afraid that there is also truth to a
certain extent in that.

Therefore, if you want to have real
integration of mind, of all parts of
the country, and unity of the country
as a whole, it is much more essential
to go a little bit deeper into the whole
affair. Let me give a single example.
This has happened a number of times.
If it is a question of a huge irrigation
or hydro-electric project being con-
structed with the help of the Centre,
it naturally becomes a national pro-
ject. So the money should be spent
from the Centre. But even if it is as
big or much bigger than that—take,
for example, the Nagarjunasagar pro-
ject—then automatically the question

at Hyderabad or Bangalore

comes that it is to be in two stages,
the first stage is smaller than ‘the
second stage, we have not accepted
the second stage; so the project ig
much smaller than Bhakra or some-
thing else. Therefore, the Centre
could not spend anything on it; the
State should provide the funds for it!
If you think in terms of development
of the nation, I can tell you how the
people of the South are feeling; they
are feeling that they are being let
down, even though they have chances
of development. I will give you an-
other example. You will find huge
deposits of iron ore in the south. There
is a feeling in the South and let me
express it openly. How is it that not
a single steel project could be set up
in the South? Why was no investi-
gation made whether it was possible
or not? -

An Hon, Member:
even in the North.

There is none

Shri Nagi Reddy: We will come to
that. Again, without coal or steel
certain huge industrial projects are
possible to be set up anywhere. The
Hindustan Machine-building Factory
or the Electrical Factory and other
new factories are coming up. But we
do not hear their being established
anywhere there,

Shri C. K, Bhattacharya: May I ask
whether we are discussing the indus-
trial development of India?

Shri Nagi Reddy: I am discussing
the holding of a Lok Sabha Session
in relation to the development of the
South.

Mr. Chairman: I was listening to
the hon. Member and I take it that he
is opposing the holding of the Lok
Sabha session at Bangalore.

Shri C. K, Bhattacharya: What have

the steel projects to do with Lok
Sabha session?

Mr. Chairman: I understood him
to say that there was a seniimental
feeling in the South.




capital was Kurnool. Let us know
also the difficulties before we take a
decision. In the Waltair session, we
discussed one of the most important
pieces of business—the Tirupati Ven-
kateswara University Bill. We want-
ed certain reference books and we
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in the South, But I want to remind
him that when the Government of
India decided to have certain State
undertakings, the first preference was
given to Bangalore where the factoriss
for telephones, machine tools, aireraft,
etc. were built. When our planners
plan, they think neither in terms of
north nor south but in terms of the
suitability of the place. Sometimes
the North, sometimes the South or the
East or the West suffers.

The session of the Lok Babha is »
business affair, It is not a
nial affair like the annual
the various political parties. I
that whenever we hold Congress

!5%3
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along at certain places, what difficul.
4les .are involved and what inconven-
Jences it entails on the local popula-
tion. We have to spend huge suma of
money for erecting pandals and to give
sccommodation to the delegates. Lok
Sabha session takes 5-—8 weeks and
sometimes more. It will entail great
«xpenditure and many dificulties to

for a temporary period. Have you ever
heard any other country transferring
ita capital from time to tme? Tn

the eapital. Delhi is the capital for
India and to say that Delhi is a city
of the North is preposterous. It is
fastly developing into a Cosmopolitan
city in which the Puniab’s. Bengal's,
Madrasis, Andhras, Malavalees and

[PAanmr TBAKUR Das BrARGAVA in the
Chair)

It is fastly developing into a real
capital, into a real hope of Indian life,
Indian culture, Indian philosophy,
which is one and the same whether In
the north or in the south. Therefore,
T appeal to my hon. friend to w'thdraw
this resolution mot only on financial
grounds, not only on administrative
grounds but also on cultural, linguls-
#tic and national grounds,

Sari O. K. Bhattacharya: Mr. Chair-
mean, Sir, this resolution might be

at Hyderabad or Bangalore
looked in
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Bombay or Ujjain or any other plasa
An Hon, Member: Ujjain?

Shri 0. K. Bhattacharya: Because
that is the central place of Inda ma
astronomically ascertained.

Therefore, the Mover of the reso-
lution might base his claim on this
particular fact that there is no fixity
of the place where the Lok Sabha may
sit declared by the Constitution. I
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fore, having a session at Simla
of Delhi is quite is different
having a session in Bangalore
of in Delhi. 1Tf it

i

have to go there. That means such
a huge exodus that I feel it might not
be practieally possible to have this
session outside the capital city.

Shri T B Vitial Rao (Khammam):
Tele.communications are very wall
developed.
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Shri C. K. Bhattacharya: There are,
of course, telecommunications very
well developed, I admit. My hon.
friend may even lay claims on tele-
pathy, 1 won’t dispute it. But even
with all telecommunications and
telepathy the physical difficulty - of
having 700 Members removed from
Delhi to Bangalore with the M'nisters
and officials is there. That is such a
huge experiment that I believe it is
not practically possible to have the
gession in Bangalore though it may be
desirable in other ways.

Of all the arguments that have been
put forward, disputed and debated,
the most important one is integration
of the people. I believe, Sir, the in-
tegration is already there, un-
less it is disturbed by interested peo-
ple. India has ach’eved’that integra-
tion through ages, through thousands
of years. I want to remind my hon.
friends from the south that Bhava-
bhooti is a poet from the south and
yet when he concludes his “Uttara-
ramacharitam” he pays his obeisance
not to Godavari, Krishna or Cauveri,
but to Ganga. He says:

“gEiEA |q AAIZT A WA WA
LUER B

That is how Bhavabhooti concludes
hig drama,

Shri Nagi Reddy: Is it your opin-
jon that we should be satisfied with
Bhavabooti and you should be satis-
fied with industries?

Shri C. K, Bhattacharya: I am not
going into industries at all. I am not
one whose interest is served by taking
part in things that can be derived from
people who work in the industries or
in industrial unions; I have noth’ng
to do with that. Therefore, I am not
straying into things with which I am
not familiar or with which T have
nothing to do, I am naturally limiting
myself to a sphere in which I have
travelled in my own life.

Shri Narayanankutty Menon (Muk-
andapuram): Only spiritual?

_‘%—1

" present.
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at Hyderabad or Bangalore
Shri C. K, Bhattacharya Why only

cal plam for the benefit of my friends
there, I wish I could do sumetlung
for their meta-phys'cal benefit. I am
only trying to prove that if my hon.
friends over there apprehend that the
integration will not be achieved unless
they get heavy industries in the south,
it is only a false apprehension. The
integration is already there, unless my
hon.- friends in their own wisdom
choose to disrupt it.

On the whole, Sir, the position is
this. There is the option given to our
Pres‘dent in the Constitution to have

a session outside Delhi, but taking
practical things into consideration,
taking administrative conveniences

into cons’‘deration, 1 believe it is not
possible to have a session outside
Delhi though it may be desirable in
any one of the other ways.

Shri Vidya Charan Shukla (Baloda
Bazar): Mr. Chairman, Sir, I very
strongly support this resolution moved
by my hon, friend Shri Prakash Vir
Shastri. It is rather unfortunate fhe
way the debate is going on. It is not
a question of north versus south, it
is just the opposite, We do not wa;nb
to have any distinction between the
porth and the south. Sir, those people
who oppose this resolution either do
not understand the importance of the
thing which is under contemplation
or they are indifferent to it. It is not
a question of physical integration or
otherwise. Those people who oppnse
it probably close their eyes to the rea-
lities ag they exist in our country at
The conditions that existed
at the time of Bhavabhooti are not
existing today; the conditions prevail-
ing in our country are entirely dif-
ference, and it is absolutely necessary
that we should have something lLike
this. B |

It will be important not onlv for
the people who will be attending the
sessions but also those who I've there.
We will come into much greater cen-
tact with each other and we w'll be
able to understand each other much
better.
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A lot of excuses about difficulties
have been given.. Whenever anything
important or unusual is being attemp-
ted all sorts of difficulties are placed,
If a thing is considered to be import-
ant and imperat've the difficulties have
to be removed and they must be re-
moved, Only because there are diffi-
culties in doing a good thing a good
thing should not be left off like that.
Even if it is not possible for the Gov.«
ernment to hold a session of the Lok
Sabha at Hyderabad or Bangalore im-
mediately, the M nister should be able
to give us an assurance that whenever
it is possible in future the Government
will very sympathetically cons'der thig
and arrange to have at least one scs-
sion of Lok Sabha every year in tha
south.

Shri Nmyanankntty Menon: Mr.

Chairman, Sir, 1 agree w.th my hon.
friend Shri Shukla that this matter is
not to be considered so lightly nor, as
my hon. friend from West Bengal said,
should it be divided into two camps
of people, people from the north ard
péople from the south. Of course, one
can understand the technical or other
d fficulties in holding a session in the
south, but when one hears a sort of a
fundamental objection that this august
Assembly should meet in the south
because something of a bad motive is
smelt behind it, a lack of integration
of either the emotion or intellect of
the people, that will have to be strong-
ly objected to. When this resolut on
was moved, certainly we could say that
we were most enthusiastic about it,
those coming from the south or those
who belong to our party. But we
could not possibly understand anybody
who unfortunately happens to be
coming from a State from the north,
taking a serious objection to it, and
say that the whole underlying feature
of the resolution is a d'vision between
the north and the south. My hon,
Triend says that integration is already
there. But I fail to understand whe-
ther he realises that the emotional
Integration of the people of India is
yet to take place. We are one with him
if he desires that and we are one with
‘everybody that the emotional ‘ntegra-
tion of the people of India, to whatever
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region the people may belong, is the
final goal of ours.

* My hon. friend has tried a bit to
accuse certain people from this side
who have spoken and said that emo-
tional integration in this country hav-
ing been achieved, unless we from this
side try to disrupt that emotional in-
tegration, it will continue to exist and
it is there. Speaking on this resolu-
tion, I wish to tell him that we are
the least interested to disrupt the in-
tegration of the people of India. At
the same time we are interested in
getting the emotional integration of
the 350 m'llion peoplé of India which
unfortunately today, because of other
reasons, reasons best known to him and
to hig party, is certainly lacking in
the country today.

The most important reason, whether
it is palatable to my friend there or
palatable to the Government, is still
existing. That is, the people in the
south feel that they are a bit neglect-
ed, We from this side are not accus.
ing anybody that they have deliber-
ately done it, but let thef face the rea-
lities of the situation in thig country
today. It will not help my friend if
he shuts his eyes and says what he
wants to say, and accuses somehody
else for the situation that faces us to-
day, and has arisen today. My friend
there will agree with me that if peo-
ple in the south really feel that on
account of the Government of
India . . .

Shri C. K, Bhattacharya: I definitely
do not agree with what he s saying.
He is imputing something which I did
not mean.

Shri Narayanankutty Menon: That
feeling w'll have to be removed. If
he looks into the minds of the people
of the south he will agree with me
that feeling still exists. Are we not
to join together and see that that
feeling is removed from the minds of
the people? If there are no legitimate
reasons for the same, are we not free
to remove these fears from the minds
of the people? If there are no legitimate
grounds, let us say that there are no
grounds. But to shut one’s eyes to
the realitirs of the situation is mnot



, responsible for the emotional disin.
tegration of the country is something
is unfair,

Babha should be held in the south, I
for one believe that the question of
expenses is quite immaterial and un-
fmportant.

The whole question is whether by
‘bolding a session of this House in the
south the objective that has been put
fTorward by the mover of the resolution

be realised. I feel that when the
people of the south in different d'rec-
tions feel that the political and admini.

today, is not given to them, that fear
will have to be removed. 1 have got

For one thing, because of the conges-
tion in Delhi the Government are con-
&'dering the removal of many offices
from Delbi to places like Chandigarh,
Gwalior, etc, The important question
-is not whether physically a particular
office is situated in a particular town

Jbut the difficulty is that the people of
the south find it difficult to get their
say reach Delhi. When they want to
get things done, because the offices are
situated in Delhi, it is very impossible
for certa’n sections of the people to
‘have their say reach Delhi and get
Ahings done. When Government is
ceonsidering shifting some important
soffices from Delhi, in the light of the

006
at Hyderadad or

sentiments expressed by the peopls
of the South, let some of the offices
g0 to south, just as they go to Chandl-
garh or some other place in the North.
I subm’t to hon. friends coming froms
this part of the country that 1 am nol

s
4]
£c
is
]

ment also to come to a
within such a short time, I suggest
that a committee of Parliament be
appointed to go into this question
thoroughly and consider the objections
raised, including the financial impl.
cations as put forward by my hon,
friends. The committee may also con-
sider the difficulties regarding library,
transferring offices, etc. and that com-
mittee may make suitable recom-
mendations to the House, whether it
will be feasible in the near future that
a gession of the Lok Sabha can
held in Bangalore or Hyderabad.

It will not be possible for my friends
simply to brush it out by saying that
it is impossible to get accommodation.
When the Vidhan Saudha bu’'lding

¥

built in Bangalore at a cost of Rs. 3
crares, I remember the then Chief
Minister of Mysore, Shri Hanuman-

thayys, saying in reply to certain
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question is, when the suggestion is
made that a sitting of this House
should be held in the south, we will
have to respect the sentiments of the
peaple. We have not become so spiri-
tual in order to be above sentiments.
‘We must be prepared to respect the
mentiments of the people.

80, I appeal to the hon. Members
coming from all sides ot the country
that the sentiments of the people of
the south should be respected. Let us
not dig deep into the reason behind
it, but respect those sentiments. Let
a committee of this House examine this
proposition. After going into all
these questions, if that committee
comes to the conclusion that we can
surmount all the difficulties expressed
on the floor of the House today, let
us agree to the suggestion. As my
friend from West Bengal said, let us
not come to & conclusion so hurriedly
that this resolution is not at all accep-
table, because it will be feeding the
sentiments of the people there. 1
appeal to him also to wait till the
«wommittee is appointed,

Finally, I appeal to the Minister of
Parliamentary Affa‘rs not to reject
this resolution haphazardly, in a sum-
mary manner. Let him agree to a
committee being appointed. I hope
that a suitable solution will come out
of the recommendations of that com-
mittee. All sections of the House,
Including my friend from West Bengal,
will be satisfied by accepting the re-
commendations of that committee.

shri C., K, Bhattacharya: My only
difficulty is friends from the south
have cancelled each other. One friend
has asked for the entire expenses in-
wiead of the session and another friend

IWG(Al) LSD—T.

has asked for the session and net Ior
the expenses.

Shri Nagl Reddy: Let a commities
be appointed to go into all the Qdés-
tions.

Shri C. K, Bhattacharya: Have it by
all means?

ot wtvd  (farrerre) ¢ awrafr oY
NRTaT 7Eed X 4g gy oren § fe
aYw AT 1 O wiwadea sfeer F o
W | g W gl oy afe
/Y AL THET T Y Tg S AT v
&, T o | 1 O afwaww <faw §
A ¥ ff wreamd fr qrrae wr
Qe v, et & Y arar 1 afy
daet Ww AT w7 wfwdee § awedr
T THEAAEAT AT T AT X I ¥
qgFa g w6 91, 9¢ W fggena
q @Y% a7 & wfwdgq & wemar Wi
WY Q& W% w7t § o) fir 2 9 v
Y 1T A7 At A WK 7| & fad
QU FEH 5T W@ § | Wit I el ¥
X AP F A & 3y Frvarferarerdt
¥ qawt w1 Afws aew @ &
w1 W e § e & vl
w7, R fegea A depfr
& s, fggeam ¥ wwr & wefrw agt
g T {7 ot
A TTRN AT W GT FC AR I A
warfes § ¥ fggem™ # orar €
WTEAAT GO §&T & 7EY W0 ! A g
T W F v eferva ar firee dew o
&, =t ¥w wafeat ok gE e B
wafeat 2w & gedw woat W ha
wdlt § W WA F@ w TEE T
& vyt depfa ¥ fafay s a3 §
WX 3T WAl WY AT & @ IAA
eqr faeelt & av W gl 9T AT A
I wwAl & A W FE @ W
TR £ | xafed ¥aw A6 g W
Q% wfigies dreiT ar fxoae § w1
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R ¥ R o g F afT O,
et v & o o A

gg W el & wg W oEw
T qag N o & gt ¥ fLaw
g & 3 Qe grew & g ol A et &
-t % Qe A1 TR F W W
WAT B1 wiRATA FOF | T 6 T FC
7 1< wmr § % 70 % W
gree 7 uf fafer a a O
W It T et w1 gy w3 A
¥ el Trreret AT ot 1 o T g
grwE A A ¥ Ty R
o & 7 wawar fry 3w & wT oA
g | el afkdt & e e ot et
ot &1 feeeht o gepfa w1 wTa
Qe W XfE ¥ vy T
R g TR e W g
ary Tfew w7, g ST §7 gy &Y AT
o %, ghm 99 & ¥l Frowy
Y o g A § s fe &
g 0 T & gwwfaw s
OF @ & | F awwen g fr et 7
fegeat war, AL HOT ¥ yeAF N H
areEfay TR QY g A Tw A
o ST AreEfas Tor A § | e
® et €t wren & qen W R
afe &7 §arn2 & ar w7 v T
¥ fodt aum & Fa wex i & ford
% w1 w1 oafudT awd @
ol wewfa o sfg @i 7 W
o qw A gfa goir ? A A o
W AT § fad dare g

gt 9 SN A wgr 6 g W @
& 7l W af|d | ww W W
e § e yo o2 ¥ 0w oF o
are wd ¥ fod fveeft s gt &
&« QW W oww ¥ ol o
ool § 1 Wor #y sher ¥ Ford, wiem,

at’ Hyderabed or Banpsiore

freare site qifedrdy wt g 0, 3
WM To & & o gt ¢ T ¥ figAr
wrer agw st § 7 ol wey ke F
Uw JaNEt w OO 9@ | gl
¥fta g et e v ¥
forr W€ woa 3 A Sax WY 4y
WIRY MR A wag &
wigduw a¢ s @ @ § ot
W A | WX T WY AW g
whidra afiaw & v < A w0 vl
9w 0T AT A9 WA | g
T TV w0 &7 WY ST N qorr
¥ foa 2wt ¥ 27 O o & 5 At
wY aga a¥ wrEr g qwar & | A
P gy Y A WA W gYE w1
& fad wry &% @ 97 Wi fawdr
¥ 3 wek afew § e oY 7y wegfer
o 1 & o Rt A ¥ e e
T f for wore g Fre 3o A7 wfeder
Ik PR F v AW
R At & N e~y dfedew § o
gl & 9% g0 W T@r AwA o
Tworfifa & M FR TR R E TN
oz ved § fod g g forr e
R, 1y qoAfa ¥ a T ol 7 o
frrra ft 3% & | A § I TR
F wfder & w1 § @t w0 fafaw
QT A 31 qaAifaw T v A
W Wy 7§ T e e § 2
Iy Wy gt wfwan ®0%d, 1 W
ar worn € R ) UF g § oWy
a7 fie ol agy aw yaw ¢ yefed
% sfirder TG 4 T TARY 7 |
wre gar Y gar § o agt & Wt ey
T S QR | O A § Oy
W v a1, dfew dwe F ) vy
% % 7T ur fi5 w5 R F oy aqy
¥ g% wfwdes LR aw 1§ gem
e § fr afnioe W g amg wad

| Wt ow W qu W @ v Ty
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Pt & 7 wefd & wwr fis oft
oW @ W wiewew frowm ar
o §-fear ofr o @ W W X
wrew Sfear wra & o dfedza €
T W A e §, Ay i s ?
g W g gw & o ¥ qg e
wm Tff @ 1. Wy wfe ot @
T fro gwe dre &, WAT T W W
v 5% @97 & a7 75 I & qvx fy
@ | ¥ fad qg wEe s wax g
QAT & WV T w7 wfwder e
W @ 9 ¥ g W F gw S oW
TRAT & G F AT qHA, T TS G |

W wear W e fggem §
T or B & fod e @R, oo
Mt i rR e A Wit 57 &
ford wedt ¥ T W oA v Wy
T fFar @ 1 W g B |y
T fr gw g o< frew foosafaar &
fird @ qwr v § IR @1

F W%t W wiwd s & f,
mmwﬁmmm%
ford felt ymmT ®t AER € R oW
&are aff § | ¥ T 9y Toww g
qgt aT I R afer 7 siw dwr e g
qr vk W 9 W & fer & ) W
¥ @ @ ¥ A R A a% Rl
T @ &, e ag waw el
k| faw au fege W
EOT I T AT Ry O 6 W R ¥
farg Sty a7 FEiR F A Y o
o§ Wy | 9oy qg W P T
dfwer qg s Wt ofr S & e Y
wrt wiife feeelt gw o ¥ § gl 9T
T e & s o wmaed
T et § 1 WY g T Y .
W I Wl W s f A o
Jnfy we ol § o 3w o Iufy v
# g T aeg ¥ arwvet W A
A wfgd 1 .

ot Hydersbad or Bangalore
T g W A ey
ven g1

-w\wﬁm(wmﬂv—tfm
wqgfen afagt) : ewmafe wew,
TEIA% FEAT A WYX TG W N
O g A § GRIET ¥ we dw o
THE #F WX T & A 99 O
e W oy ¥ IR v s
T Y 1 F IX & g ot F Y o
wrgen fe mfeem & g o offeufer
w WY §T WA Tt awe
# a8 ®x w0 § fo g F agt T
w1 § 1 FfwT.gE AR www T
Y ¥TEA W A @ | TR e
AT €W A %7 § R gy Wvw wAr
w  wfeaww fggem & fedt
el e F o @ 7 wwmEE
7EET B TN F e @ ag
w1t a9 g § g, ag W aE
& #iv w7y s aiferar ot s g
w1 g duw qff oifieena & 9T W
mwz'r .....

gq_mﬂhmw:aﬁmm
v e?

it amfgar : AT Aaww A WA
Fag ¥ wac Ay F M gwavg &
wim w<i fe 7 # ofeue w1 ow
fow QAT TiferarT € T I
&Y, T TR WEET ¥ % TG a¥
qwar qr | AfeT I AT 7 W |
a%E & ard A w | = @ woAl
TINEAT F § wO A, AN froow
N T, g AR A Y W §
w 7l a3 a% T ot At |

gy wra / ag Frde wear sgar
g fr frg avg ¥ fergerr w1 <ot
et F §, s ag fggea R ag@ &
g wek ¥ wr frere & AT O
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Wi | foer wor Tow & ) Ayt ¥
&7 2g faefow avdt e agt 47 o=t
" dor vk § f W&, g F
Q) ar et e A W A,
& xfr gfowT ox araef | qer avE A
WY RN REYT HTAAT Y A7 0T R
g fr frgem & wremew gwar
*Y wre &, o o 7 o St A dsar
wiife €7 aeg ¥ g g fordy fordy @
figera ¥ &Y w1 # Wi By A
W ¥ gy g 1 AG A oA
oo 7 1 adt T WAt wr wiw-
T QT § ) ¥y w7 v2w € o
wfl wff 9T oy < fgre AR AMA Y
et & 1 ag & W oW w7 R
wgi fe yfr ag feed vt ¥ g
T & wafey agt o< i) W wfv-
qaw &Y |

1550 hrs,
[{Mr. Derury-Spraxen in the Chair]

o ag Ay A AT w1 ogAA §
@ AT AT AT AGTAT |y qATH
o mad | gwfeg § wga g fe dw §
e art ae &t sare faar e wnfgd o
w7 Iy § fe aear g wE
WA F 7 EY T AIT F & 1 W W
WAT FAGT R Y | TF qC W W
qarer g & g ww fee o,
¥fwr oAt & AW SEAr I
aft & | ¥k #7 g a9 oy A Fw
€ u=al Wy e v Tnan @
fore wwT TewT waATe 9or AY A-Y TA-
T W7 qAT ALY 957 g7 Afew ¢ WA
& qATe J3y a7 fr Al WY frg axg &
wiZT WY | TEATAR WEET O g T6
fi afor Area F W AT °7 wfwdw
w&E & WramTeE gwa st 3
& wft 7t § wfow W oY wwiwr § Fe

oo o qwar adt gEd FeeY o W
AT A TR W7 W A Gy
w0 s fioar o gy & 1 7 oY Ene
¥ fr o& arcg we st ST 9 WM
o QAT W g FOT O T o
T <y & 9 9¢ w & Fod A fegr
a7 fr tq aeg ¥ o grd e
TWAT FY ST {F WTAT T WIC
awar g fr @@ a@ F YR WW &
Mg w Tofaw wrd w W
W

o AT % i@y § IAT ARA
W afigor wrea & weare wr T
m#r%trﬁmﬁwmmiup
TWe Ffadw ® garw § IT 9< Thar
& Y mr waar § o gafag 3g wrdw
for fiqor e & wfa sy Wik w=-
draar o ot 8, @g faerge Ty §
WEwTT g7 aF §fwareq & WeEr
Hvfedy & qare § 99 7 & IO AT
w §f wiw s @ wfe
§ Fordtw qeY § i gwy afwe Wy
& qhr Fere AR 7 A et Ao
wy 9O @ wiy § AT g Tw
£ fir sTRae o IR wKe & WY
qg wramr & fe foely ¥Mfome WY
¥ e afedw § 99 ¢ ofaw e
w0 §t woorr & 1 gafeg ag ¥ wEr @
fir frr wrea & why swr & A
afi o § 9 fega A AW W
o wE G W R B G
gz & s ) fear o wifigg Wi
Wy g WK W s afiger W,
ey w5 @ T vy vy W A 6
e & Firg e g & fin 3 oy rareTdY
w1} wwrg @ Y, Tk 7 §, R F
& waar feest F § it @, WM
¥ ot goar oT A ww oW
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wewrer gt wwar @ W wm
o TAY T W Twd & fad smeepea©
R § ww T ¥ fior IO
R afiger &7 FoATy A wW 4wy

g | 7g @ | e Wi 2 e
*1 gt o axf @Y ot & oix fawr
ot FhrGHT o7 JWT WA AT AN q*A
off § & wr kA ey darw
AT AT WY AT TER WG e
o oY Fuer WA ¥ avr gy Afwe ofzww
ForE A FA N amag?
wft atg ®T qF A W AT W G
o fe o ofewr F Jow e §
o o o wew® § wewr 2R F
AT & o fear o 1wl
o ¥rCT WT afpor wca wr & 7@
gurer § Qar v faegw W #
fergeam & +€i afew 1€ 3t 2w W
¥ Wifod ok we fer @ §f, =X
feard grit & | TR Wit TATEA
T Al § 4g I AKE WK
oo W #Y quwarEry wAefa
WY &t I Y § 1 wefed & Frdew
o wigeT § R T yem™ 8 T
Wi TAY FRTAE WERT @ @ 6
faregw g fey fire fegeaa & W
fer g......

JIOW AR : TR @ I
W Y e T T AT R Y @
wrat ?

Wt qofyar ;. sorsew wERY, @
g frdem won wga g e @ v

&t Hyderabad or Bangalore

¥ o O Wt o fr w
T & Wt ¥ wr ot § ) e
oF wr fader wow wiger g f
feyenw & forer owr Qv Trifiee
g enfe W o aRr v oft oY
W wwg f qEwmAl W AT
TR TG wF & fod 7y et it
wgy T 4y fie & o e wfemie .
U 7 we faur o W A &
ATNATE  QwaT werire At o ey
wndt | v fgrgearr w7y e e
¥ gfer ¥ ar omd Y wreeY qor W
amer far <orifaw s wfew qwen
¥ arq @q agt 9T wfee g o
W g | W ATE ¥ IO | e
oY zfmwr & hwer €, ofeww &
atfcer Wit qF § amwmegd & i
T g W O i AT oY ST qee
¥ e AT §

W WO WTOR g W e
T fir O wgeT A W
e ¥ wwdt §F waar A€ qEdr wg-
et zfirelt & weelt @, Ot amr ff
¢ afw ot wafdfe ot o
fergeamar & wweft § wofod g ot ww
SR & TR QRO W9 AT AT ey
g, A E g yw v aw
s wrge g fe g A W e
awe fel Torifar @t & gfr
®r W avg afwor wrefay & Iwar
T Q97 99 A7 wr I 7oy fear ar
@ & wiar I At § WK e
wT W ¥1 qfcfeafr § oafie 3w
THAT WY YYF K AT AT WA
& Y& aTg w7 ey arv e Agr €

oY TN 4 ¥ ey @ st
W@ GHY aTiae QRT W R
® WY a1q WY § wfeT 7 ITEY ST
wrgar § fw amfos qwor agr 9
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o0 wog & fewnm § ot o AW
£ fs wdr sug wiit vk algrd
ot Of fearor Iere e & o Ot
€ Y wrw AR ) wfgor & o aF At
£ 1 aifeariz w1 o § 0% JUT A
Ty & Iwr A g fawre & fe amn-
forw wrAel # gwar @ S
gt & oft arvar 1+ % gy fragw s
e § fe gwer W owdw W wg
AT THAT g, TAATE AT
& w9 qraTfaE ovaT 8, aF OF &
g & 1 dfrofaw gfeewior & afe @
oY g% a1y £Y wrgm fs agr ox foms
AT wraw go, W@ & gafear aww @
§ awar W g, s vaw fe
&&ﬁﬁm’tﬁh!ﬁmﬁr@#q

g e & wior vy 9 o agr fegem
T ¥4 wf9F g aF TN ¥ W,
UAAHT FaFS § ¥q7 w¢ foeely 7
a1 R T TR TIA gEOATE §
QT wary 5 1 9 ofcherfagr aro
& ¥ 9% "y F o @ oy gy
g foeelt ®Y & T W W
favwg far grm s 9 oo ww @
o e ve Wy 9% f T §
s A gw g § afy ¥y amg @
o W frig ot agNT fe @ o
Tt feeely f & e wfgg

o™ T g% wTear w1 e
fis aorerc wewr dge § 1fe wdwe
e & ford arelt oy ot € s gy
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ot Hyderadad or Bongalore

T qrferarae o1 Jue Y gwar §, wrehr
TNy gre € oY gronfe qF 7% wgw o
whwre o At § e o fadar v
g for 39 grove & AY g A
q ST wa Wity arelt g8 § Wi T
X At wgE W amg gaw § W
Tt & At wiws sg agr 93 gaw
& awdr § S ogr 9 fie o @
Wt Srwgar QA I TwA § WK
¥y far & faq agr o< A AT grfear-
F w7 forat a7 awar § 1

wafed ¥ ot 7 3§ gu F Ay
FeAT gt g fe g 9 weaTy vy
forar ar § g ofvw Y § o & @
Nearas #gRA ¥ AT T g
g fe 7 afc wyd swarx W wifvw &
Ay aga W Y |

ot wddt (wEeomqe)  ITTew
:ﬁiﬁw.ﬁw%-ﬂm @

Jqreqw wgvew ;@ qg Ay € |

ot e : T A Farare g
€ wa # § 1 g & 7@ WP E |
€8 faarg 7 forg avg w7 orew ArIT
frqr & & wowar g fis 3 faor ot
Ty {1 ATt 7 FT T TR =G
g ar &Y wrraT I & T Y AN
& vt s g7 faaTz ¥ ag & &
are &C Kt 1 faw wrear ¥ sfa
g T TEETT §3A & A gufeqe
foq mar § Iwd SO Wi ofww &
e & f 77 fearg wEr w@ N
For T § 1 g 3w F OF AT
¥ & g fer ¥ vwdfew g
ST oY § WYX KW g B aguw w0
* wror smawwar § 1 oy &vw § e
TReT W qg wer gard qn SeFly
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¥ wrare g3 wfafen ¢ s auifes
R/ § qfy @7 e W T wTAT
g ¢ oY g7 Q¥ 7 A W ;HA
£ o fr wror Y gfie & ok g
g ¥ fgraar o g § v
s g 1 gt wgrafw werfy oY §
¥g wql & faor § ore Emaewar
fewa gd w1 qwe fear § Wi
w0 W A Ia% 4w Pavig &1 wmTTe
Tour € fr 7g a9 & qw are 7f faedft
& w1 g Fedt gt ww & W agr
T qar v A I y@E TE |7
ATFT L 419 F7 947 Y & aqq
gl Y o @ ag sl g §,
2agd gwar § A fe gor shy o
R WA R Wi g

¥ wamar g Me-ear ¥ wiwdad
=Y feeeft & a1gx T & 1 o Ty
AEAT § | TW TAGAT Y q@THA W7
a0 {1 ayarh @ foeely @
T 9T Hrw A TN D A el Y
adt, gafed ag faeelt @Y ndY ) qg A=
oY e 7dt § 1 T IEAY FATE
w0 Y€ wuer @ o af wr § W
& o af wrfgd | oY daw
T § e T gaTe fad Atw-aar &7
¥ wiakas aret & o1 fegas®
AT aeowg &

16 hrs, 4]

W A & @ Ty wg e o
awar & oY facaraw & 98 97 &
A & xa wwT ¥ wiwdys 1 @
3T 1 o vg ar & fy g Ay fear
T FeaT 5 wgr wivdas & w9 §
wiw srggor WX fas wfsarear
& | RfeT g e o weare B gafed
Fru ¥ s wragfor w1 wmfaw wfs-
arear &, & o wwar g ag S A
o, witfs wg sfomeat Sy Y §

ot Hyderabad or Bangalore

faraw ger el e ot w1 Y AT
¢ fir wrror ar fore ey & g -
¥ wiwggr  feslt & amr
7 ¥T qf, qfew yisy 7 Qdr feafir
o1 gwat §, WK afx g el
w141 %1 FAy W WX TW e
# wreAT w3 aY ag wirsy fawe § A
|T FAT § T g WYAT gAY WiW-
§Tq farelt & FgY argT wT HR 1 &Y
oY off g qW § wAw 2w W@ §
wgr WA § F wiwder Qar ¢
afad & w4 rar § 1 ey SR ¥
fasrar gt wfa § sfare § dsh
GEIMEECERC R L f
fararr gy At o | oy W A 1
FUE T FT TF 6T A TLTgr §
fie e WTCA T A T qT AT IAH
o aaaifar @), ge e # i
/0 R q | T A e
T & Y ¥ WWIT qT, OC Qv
qr w&T | T gAe wwE & fax
T frw w1 § A g A0 v
& 7Y wrar

g% st W
aY ag Ty« ™|y

off wrder  safed g aw wfe-
ATEAY BT TN § I 7 €9 KW o7
oA ®C | AT @ W & W0
ATy JE g€ § o aw I v
- wT A

wift firare 3 o T7 e § S
e § fe e g | o N and
ot T wE w1 R fs ar e & o
§ wft sl g, agy W A
o, o Wy 439, ot ag sfea
BT 1 AR W Y I T oY an TR
weeat ¥ fad Rl § ard gl
o Oy T & frow W TR
# oy W grvw gm, ag oolw A @

gt wroor
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wy et § i o et § am i
AN X TR ¥ YW {§ WM AT
¢ sew e fem am wfew
fis ¥w ) THaT W T w0k & A g
wa s o o § fedr uanfas
Qi ¥ fafg & fag ot 1 Fec W
ofaw & 1€ 7T AT wWr FE AN
a it & O srawawar @ A §
A g o mw ¢ fe g AW
wga foarwr §, wa O g wfgm &
gt farror ogd § oY e Frarerar
AL JTT WY Aga wod) ey §, Al
v @ foure 3w F gre g owar
t & W wfeaat = wen WU
T & | wAwEw WA A g
TR T W% wawT A fe 3w & g
it & BX gq g At A T
wERT #X o e o e & el
Wi W W s T s oy §, w
wry o fmar o o oy § 1 W aafy
U gewa @ § T §, 9X F 'R
g f& sawt o W § fs q@ weaew
% fewe v & fod oF SR8 wrEw
® Ag, JWR qft mgE @R
FT | TG FAL qAY TG F WIHE CEN
W W R wisareat § et fiew
¥ g fear g gar o farare w0
o W qg $38) I afcfeafrm TC
fw 77 & O ot ag sy R fie
g &I A § A w WY oA qg A=
& ®ik wfa 7@y el 1 Afwr w
&4 AT I @ TWE N G AT
fear mar & & w1 ofomm 2@ ¥ 39
T FT AAAT 9T Wy AG g0 WK
ok sfy & s g wifgd

Dz. Melkote (Rachur): Mr, Deputy-
Speaker, Sir, various speakers have
presented various points of view. It
is rather unfortunate that sentiments
of lack of unity between the North

the South is in no way mfenor in its
patriotism, loyalty and unity in the
country and support to the Central
Government as compared to be
people of the North, It it is
felt by the Government that by
moving this Resolution, the unity
of the country would get jeopardised,
we 1n this House from the south
would be the first to withdraw this
Resolution and not support it. The
Mover of the Resolution has wvery
ably supported 1t by facts and figures.
What 15 the reason for asking for a
session of the Parliament ig the
south? Members are not unaware that
during the month of August when
sessions are bemng held here in Dethi
usually, the atmosphere, the humidity
and the heat of Delhi is so unbearable
that the efficiency of the services and
of the Members sapped to the extreme
and they have felt therefore that =
session in the South would not merely
be welcome from the point of view
of greater efficiency. If thereby we
can strengthen the unity—not disturb
it—further, as our Rashtrapati has
himself been doing by staying in the
south for about a fortnight and by
observing the 15th of August in some
part of the South, it is more wel-
come. Government has felt that by
the Rashtrapat: going there the umty
will be cemented further and so why
should anybody come here and say
that by holding a session in the South
there will be disunity in the country.
This is a matter which one has got
to comsider, from the point of view of
logic and facts. Is it necessary? What
would be the expenses? Is it feasible?
What are the difficulties and what
could be the advantages? These and
other matters have got to be consider-
ed dispassionately.

The Mover of thizr Resolution has
done his very best in collecting data
but it is my contention that these
figures may not be quite correct. Pos-
sibly much more sums than what is
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igvolved in these figures are neces-
sary. The movement to the South
with all the paraphernalia of Parha-
and Government is not such an
ma

Hyderabad or anywhere—that advant-
age can never be got in Delhi at any
time during the months of June, July,
August or September. If, therefore,
a session has to be held in Bangalore,
the possibility of giving Members

other important directions, particular-
Iy, at this juncture, when are faced
with numerous difficulties m the
Northern border. Whether we should
undertake a legislation of thus type at
this juncture is a matter for serious
consideration both for the Government
and 'ourselves. But spart from this,
if the Government also supports this
move at this juncturve, I feel that a
committee should be set up to investi-
all these possibilities, go down
th and find out which would
place and what would be
ture involved and how it

done. All this data has
to be collected before we could
exactly what should be done
, Shri Vajpayee has him-
t Governments have moved
to Simla, Gwalior to
Bombay to Poona for
sessions. It is coming today
place. I, therefore, feel that
can be con-
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ot Hyderabad or Bangalors
it arevgew wrafiw (Hero-—die-—
gy wifmt) : e e, w
TR 9¢ a0 awE § o & o W
T farg AT 1 Sadw feqr A,

ot waern fey (o) :
ot

ﬂmwﬂﬁuﬁ:ﬂ,g} oft
[ AU e W §G W EW
I wEm ¥ ag f A, ey
T 7 ft afeor o s ¥ www e
Geeq & WM § A WA adam §,
T AW W TR ¥ ITT OFR WX
Wtk § 1 & wwwar g 6 @ v
M WA R W & fawrwat
R g, ¥ X W@ W qwar o O
Tqw w A At § W e g
forrat et §T &< %, T § WAy
&, @ 2w & fgr & g, o ¥
werar § 1

ure At § e oy o e g
qT AT AT §, TAT Ty F@ g
T8 weeat A qg ey e afy o o

TY ATEAT FX QT W XA I AT
® g% wrarr @ §, G aw Qoft o
wfe afiror & it € W IO H
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(o wrwper mafis)
gy wr ox @7 ¥ gldad F ewT
-wrelt §, vafad g e a % oF 9
ofer & & o, ROF IO WA
%7 ZHEY GUTHIA F@T §, N Iq Ww
£ fir 39 ArAAT W € wOO. A IeR
fm oY, aftF Iw W ud 9w
WTAAT FY WIT IF AT HTA AU W
39 gfe ¥ & qowar g fs ag g
w1 o ¥ fga & v, qav AT )

™ qg A weTw ¥ wwy §
Tregafe o are g, € are A, @
T afY, 7§ A faor § ong, wgt
= $r§ sriwe e o ) a5 afew
ad, o W ofew § o, W &
-fafaw Wl § AW, T T ATAAE
% g ¥t gfee & ond, afy a5 avw
1, &Y qg ATAATEE QHTEAEAT ¥ AT
Y § 1+ ST W O Y v —
ATST ¥ ATAAT, TR KT qTAAT, WAT
qaq O ® ma—fet e
ATaAwY w7 FATESY ¥ & o feeet
fieat ave WY qEAT, T AT g
#Y W AT qAeET § | W el A
5 T ant fggeor o o gE ¢
AEATeR® oA 1 fawir s R
¥ fo qoe, W, dETa o W
sraesar §, T & A awwar |

¥& fea gf 43 oF Wegaa Fon
qr, N dae s g wrar ) g% q14-
e geea 7 ¢7 v & fad o wis-
#z & oY, fieg a8 WA qa A AN
€ | Ivd g T fs Wy Ofed
e WX IAT K WA w, 94
T oftws #t wraaral ®), ok @
AT W7 AT R ¥ WA
feqr NT | TX CF AFIT KT AAAT
awmeef 1 IR @ R @™
-gfiz & firwre figar ord, oY oy W

« VAL

) Mmfm de’ma’tging

@ gfir & g7 @ w1 fawi wom
w1y wegar wfrard’ o ureses €
fawmage % Tw T ST & WK
TR T §aE 7 ATGT W AT A oy
& WY afe 3w gfee & amrge wr frwre
fiwar amar &, Y wr€ mfawe ata gfY,
dar & Y gaRar | @ SEQATT 9T
Ty TYW ® ITGIT T ATAYT W A
wit ¥2F & fag v g g, et ana
7 &, 9T A9 w aw & gafed
X W, W ug 30w w fag
§— agr gux Wik 2w w0 wwer
& a%ar § Wit 7 fedt $1F w0 vy
&) E%aT § | TF NHTT AT N WA
& A § GUEd ¥ qraATHy W gAY
qui gz & ferd w1 wae woaw stigh )

Shri Keshava (Bangalore City): Mr.
Deputy-Speaker, Sir, I rise to support
this resolution wholeheartedly. In
fact, I myself had given notice of
a resolution of this type a long while
ago, and I have been consistently
giving notice of it. It is very lucky
on the part of my friend, the present
mover of this resolution, that this
resolution has been drawn at the bal-
lot. Even during those days when
my resolution had been drawn, it was
not in the order of preference. It came
in a little later. During that time,
there was a lot of discussion among
the members of the legislature in the
State of Mysore and among other peo-
ple also about this matter; it agitated
their minds It was also considered.,

I have absolutely no hesitation in
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lature and both Houses of Parliament
can easily and conveniently hold a
sesmon an the city of Bangalore

We should not agitate ourselves and
complicate matters by saying that it
is a shifing of the capital or anything
of that kund It 1s not a question of
shifting the capital. It is only a ques-
tion of holding a session of Lok Sabha
m the south, in the city of Banagalore
for a short while

The question of accommodation also
need not bother us at all As some of
my friends have put it, I have abso
lutely no objection in heartily wel
coming the suggestion that a commut
tee may be appomnted for enquiring
mto this guestion We nead nnt_reads-
1y resolve here to hold a session theie
Let the Committee go into the ways
and means of holding a session and
Tet all the incidental matters connect-
ed with 1t be considered by the com-
mttee and let their recommendations
or report be placed before the House

1 heard the hon Member from
Himachal Pradesh saying that there
are 700 Members of Parliament and
we may demand 700 bungalows in
Bangalore In fact, they have not
‘een able to provide one bungalow
for each Member of Parhament in
Delhi In fact, many of us are Lhving
mn hostels and 1n the Constatution
House and other places Such being
the case, 1t 18 not a question of accom-
modation There 15 no difficulty at
all 1n securing accommodation for 700
Members of Parhament or even for
the retinue of Government that 1s
likely o follow

Matters as to questions in Parla-
ment, how to get information, etc,
were also discussed and the difficulties
were considered I submit m this House
that even now particulars regarding
questions connected with the South
and the far corners of our countrv
are being secured here by means of
telegrams and telecommunication
facilities, etc The only difference will
be that questiens relating to the north
will have to be handisd the same way
&8 wo are now handling questions re-

at Hyderabad or Bangalore

laging to the south. That 1s the only

ce that we may have to face
Merely because there are a few daffi-
Cuities of this type, we shoujd npt
feel that 1t will be dufficult to have
@ gession 1n the south, such difficulties
Owed not come in the way of our
CGming to the conclusion that a ses-
Slyn be held 1n the City of Bangalore

I am not pleading for it on account
of the fact that I come from the city
o Bangalore or that Bangalore 15 the
Capital of Mysore State 1 am putting
* on a much larger ground In our
COuntry we have had the administra-
tign at Delh: for several thousands of
Years, even during the days of Akbar
ang Asoka, and the admimstration has
Neyar made iiself fe)t 1 the far south
It 15 only now that we have freedom
8ng our fiag 1s flying in all the places,

even the British flags did aot
fiY In these circumstances, 1t 1s very
Necegsary in the larger interests of the
COyntry that the august House and
thy gccredited leaders of Parlament
Mgt find their way, come to the south
@ng have a session there We find
Miny time people standing in  the
QUeye to see the Lok Sabha 1n session
Pegple 1n  the south also are very
Myjous to see the Lok Sabha in ses-
810n  So, 1t will be a matter of grace
if we shift ourselves for a short while
ang have the House conducted in the
lollth

4n hon Member was pleased to say
4t we have been given rallway pas-
3€§ and we can travel all over the
COYyntry It 18 not a question of facility
of travel Have we all travelled all
OVear the country” We do not go un-
lesg there 15 some defimte purpose I
am gure many Members would not
hage travelled far down south unless
was some definite purpose
Meraly because we are provided with
“Ilwuy facility, 1t does not mean that
is no need for holding sessions

of the august House in the south It
¥ not a question of running away
the heat of Delhi, just as they

414 during the time when they shifted
0 Sumia. Nor does it matter or that
MYgivies aze not located there We
49 realise that the mineral wealth in
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our eountiy iz hidién in the bowom
off thh- north and we cannot expect
thatthe industries in the north should
be shifted to the south. Even if that
be-w0, it is a poor consolation to have
Lok Sabha sessions there with that

ot wo o fam  (Vwwiw) :
IS WRRG, WA AEq X
woAT geaty @A gg A e
gsT & gaw gufeqq ¥ §, s
Rw3 g 7y wEATT FTAYTICE - B AW
q¥at § | 17 § AT 1 wETT ¥ A
F ot faararad wft Wi ¥ wegy #
wk § sTeY WG go N AN ow g
qT ATA NEATA® AT A e A
YszT Y § ag WA WY A w7 g
q afcara grar gar aa wrar |

gy aF @ N gwar w7 9 §
IqF AR 7 | ¥ Fepta 7 AT 5g
gy § @y gEd Y AT @€ § 9
grwr 2@ w3 A uf wy oW
wear § fe @ ghar oW @ €, gem
T g ¥ ff w @rd W)W
o\ €& aTg W A wAwar 421 17 A
aFd Rl N fr @ rawd
wift g faaY 7wt fin s T TR
agt ¥, wrdt et § wgrefhed ot o

at Hyderabad or Bangslore

T @rCTaheny T vk i
% gt & famd owd § Wit e @
arw ww-wr o wcy & | et A @
Wy & qgt apby grTaeq wr e
wTR TG § | Qg A gy T —

a% wewpgfes., a¥ &=y fromar:
|9 WY TRy W W g Wiy

st o wo wal - wEwr wpNw
vt &fag

st Wo o A : wAT wHWr
WATE FEAT wraew ¢ @ F awy ot
& fg frg 2T § 1 wawr o ag 4fe
T AW Wi wvw 7% <oT § fr ow W
gy <€, fedt e & wfr oA
JqAW 7 WA WX gL ag F, g ey
W HTe g | TE WA gl qw #Y
ghar <t § 1w & Are g e
wraar 3w F frefy w &

gdT WA ¥ Y€ WEUE 6 9
o g ST ¥ AT ST e
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et squeqy wrey o o § Wi W

Wt s 7 3 gY I FHW Y gH FAT
& oy  AfeT @ TRT R AW 7
w1 wfs "1 7 3@ ¥ T 78 e
¥ e Q¥ wvat Wi wawla g7 14 wm @
ot fie Srwadr ) W0 wRw owEY §
f§ god wram @k g § wrE
wgy ¢ fr ol s wud g ¢ W
o wxm ¢ e oo W TR
g & st Sawr ana o fawar €0
T FE AT 7 W A fag
N MU ST G FT ¢ o
#r wifam arw @ e T AnTgR
# xaw wfede feqr smg o @
e I ot §m 1§ e § e
qg ddt  aer § oy ke s
&Y wTEET WY Jwe § o€ o ) WA
wa ¢t R R gy oww W@
w & wgn fawz wwen sofeqn
@ of 1 Y@ fay weraw wew ¥ F

at Hyderabad or Bangalore

T W 6% farw ween & Qfer
® 4 IEN 10 HENT W AW
fear 8, 99 WM W @ SR &
o FyET enfer wet O Y W
i gz awg & € i
VAT § aTg W TR W a ¥
o Ay Ivfeqd 7 wad

™ W ¥ @Y 7 [q NS0T 5
iy weyragifor gawar g W &R-
war g fa wifaw gfee ¥ f gew) v
e a1 A o & 8 g ofgd )
<ot $1€ @ o feawd oy v o
W AR F TWAE ARG & WAAr
v g fs g gant afgm & )

Shrimati Renuka Ray (Malda): I
just want to speak for a very short
time and say that I see no reason why
the idea. behind the resolution should
not be supported. There 18 no reason
why one small session of the Lok
Sabha should not be held in Bengalore,
where there 1s accommodation. I do
feel, of course, that the present is not
& very appropriate time to think m
terms of any extra expenditure on such
matters. But that 1s not a reason to
summarily dismss the idea altogether.
I do not think that members are cor-
rect 1n saying that automatically the
question of holding 1t in Calcutta,
Bombay, Nagpur or other place should
come up Just because we think of a
place in the far south. I do feel
that 1n a country as vast as this there
is no reason why we should not adopt
measures by which we lose nothing
and gam much If we have one session,
say August session, atBanagalore—
Bangalore hasthe accommodation—of
extra expenditure will be there be-
cause all the Ministers have to go and
stay there for some time That has to
be thought out. I do not say off-hand
that it could be done I also do not
think that the present 1s appropriate
for it. But I do feel that we should
not summarily dismuss the idea, but
should give it some thought. I do also
feel that it is not for the people from
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, Which 18 a central place,
to say that it 15 not at all necessary

have it 1n Bangalore and that the
question of unity also 15 at stake, or
that the questson of the capital beng
changed comes up These things do
not come up over this I feel that we
ought to consider thus 1dea We can-
not do anything about 1t at the moment
because, as I see 1t, 1f there 1s any
additional expenditure that has to be
gone 1n for, at this moment of crisis
we cannot think of it It 18 an inap-
propriate moment But it 1s also a
thing that we should consider some
time 1n the future I do not come
from the South Though I am taking
up the time of the House, I felt that
I ought to support the underlying idea
behind this Perhaps a committee
could be formed to look into the mat-
ter

Mr. Deputy-Speaker: Before I call
upon the hon Minister, I would call
upon the hon Member from Delhi to
his say.

qew, & waw sfa wmac sefu
AT 9T g fF Wmd AR T 9
NaT sTwaw e § | F wwwar g
fe a7 faarg wq7 @ wmar afz fedt
feeelt a1 #t N w7 wrwe « faqr
oA |

IFT TF H1F TAT NI T THT
& g7 437 o1 grwey , faodfY aret &
fwz ag oF aa AN awg g AR
feelt ®Y ag A7 aga 7ww ¥ W
wr &1 feg fesl w1 oY e
guT $TT 97 A faeg T aww m@r g
e oy v g fie et 7 gwT wTea
¥ §f 9 g § At 7y vy S
goir 1 frwelt o ol Wit & Wi g

at Hyderabad or Bangalore

g i wme o ww
wefrat g g & fis freeft amsy ot woolt
aepfa 7 1g w7 g ow fafyy agfy
T af § W% qw at o aepf Wt
R gOUT § | WY §w W wifey
%77 ¥ forg fawelt arat 3 woeft ar ama
e @1 4 wew @A O
TGS THAT WEAT § | 2w oy
T & St A wfewre sna § fn &
WA agy fawe @ @ wwd € o
3% faar aar & yrov wod 1§ wrew
% gz 7 7wt § | dfea feeslt aray
7 Y 7Y & @ § O 39 whverr
*ge faar § vt g« wiwwr v g
& w1z N faeelt A1t & wwer gweTd
3, 379 ¢ w3 & a1y wTq TR AR
fear 81 w9 & I wrw gawr
Lptocicd

¢ qra & # wgaT wngQ §
afy feet ardt £t vk & whng &
atE w4t 7 7€ § a1 f mow) famre
femtar angatz fs amit g oot @
AW 4 & fog 9 g v a3 @,
7 |

st o wo wWT : qye o #Y
qTAMY |

=it 7w swwree ;. afs wTo Ay
& |IfaT 91 T FT A Q@OTT FI &7
wEaL g9 /it 1 faar gy @y
AT WZYATT 1T |

Q% WA wqew o ara feady
TE |

ot T T : faet § e
o g ag et & folt g€ & 4
art A ¥ 17 frwe ww qgT THiYE
grafd 1 feeolt F ov g f Wiow
qeyTraTandagurd | wgt e
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ot ety § wg Ok feeht o et
e et 1

feeelt & &Y ©F a1 Wy T
v foeft ol aft 1w
o qgr & wér T W@ A o W
Iusr faeelt Y afer o ot Wt o
Wy WY ot arg freeft o aferay WY
Waewa g d3zary ..

JISTN WA Tgr AT I
e

oY st AATRT : {F A T I
Faaw ;T 1 97 Rar § fr gETY
@ ¥ A UT §E §, § 76T TWEAY
¥ AT 9T TT ACA F T &Y I AT G
€1 NfEifarstmd g arag
w3 @ € afeT 9 garer fraffam §)
T ALY W1 O] § W wEwT 2|A F WA
tfEwftwsdfrag adr waévlve=
feramard g 1 ww At ara g A AT
awfrafasamascd T fw
ITEY T AN FT Aydr &1 gAY
gt egfaaT I g e AEr o
47 a1 faeelt 4 O fadi T wrowdor At
¥+ wfae wif agr gedt @ 1wl
¥ et 7 wdT it 1T @ W) g wlww
Wt 7g € AT ¥ 1 Ay aw aTTa w7
AE AT DA 1 T AW
% fr alzd N gfr F oz gr wEd W
faart fFar smg A ST F1 AT
fiear 1At Srfge 9T 9 IwF g A
wgr ovar Arfgy 9r 1 SfwT 38 YT
wrg fi gwar 4t gfie & qgr wfadqm
&Y O 9 JwAT ALY ¥ 1 3@ v § faedt
wY w7 feafr @, a¢ 2@ St g=vq R
wrat 9 fedY #Y ug wer wrq e ag
faestt areT & & Oy ate S @Y A,
wy foedft arar At @ 1 WYE w9d W
o fie & Ia< 93 T @H AT4T L
NE Wt 5 F e & g AT E,

Session of Lok Sabha 1036-
at Hyderabad urBulgalgn
wr w1 fw F TaE w1 @R e
g, wr§ Wi fis o sk o7 g wTar
g oY r§ wgw fir o x@ a1 3w W w

T AT E )

o) feafe § § wgar g7 §
fie afe arirg aven ey ¥ 3w g §
WY §@HT w17 wierey w1 wary § o
&% wraw fore q@ g9 gdar #91 & fag
@i oww o W aferd ¥
&ard &8, it g Twd § fr v
& fesslt & O wuAT QO SE AR
Tr &, S B Y g Wi T
feeft ¥y N g N gz § & oW
Y THY A ¥ T G W W o ay
¥ qg 43 1 @few @ ¥ e
ot T w9 7 7 w @ § v ny e
ol g o wiwdww wom & §
A T W A ¥ S T owr W A
"awar g e A gfa sw w7 w0
AT § & AE WY K AT A Wl
it 1} & fawrrs s g fr o
S WY % FE 9 § ;9T W -
TgT W T |

dayq wid AaY (s wegATOYY
fog) . W WE,. ...

Shri Narayanankutty Menon: Why
not speak in English?

Shri Satya Narayan Sinha: Because
the Mover insisted, because he has
moved the resolution in Hindi. This
is the first time in Parliament that I
am going to speak in Hindi. Let me
speak.

Shri T. B, Vittal Rao: In fairness to
the South, you should spesk in
English.

Y wewoaw Tag @ STSRE
wgreT, ST wEET ¥ Sl A
N A grET T T AT & Y
oY wnr § 3w 6 A 2 g o v
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¥ o weww o age F wge @ 3l
i Y ok § forr Y F & iy v Y
wff o fr xo ey & faafed 7 S 0l
I wrady | /fer § 37wt & fry
¥ wft qyr g §, & el v v
w1 frdw srmgfor g Ay wo g
woere ¥ fod M grera & ar free
wfwsw & Wit (@ Searq W wF w0
frgr s w g | for szt &
W AR F1 g9 feq § o A 5@
frr ¥ RN TN N g
o & g e v ¥ fawr o
a® W wfyde gy S o v
T aWT &7 g §, Fore g ¥ gy
femmilt st §, 9% § axg ot & fad
T % g & fad s gw ey Wik
W w0 R Y | a9, e
g’ gW & wq & #r§ wivags q=a
T, N NI AT FTRETE
farge WU R 9 W g A
& v &1 ofefaest & qaw &
X w7 § g gy avm 1 7g wrd fg
HET W1 AT UG wqg w9ar foe
w9 9t & wivdas & aww @ § 7
fe o w1 OF qETe wT foan, O
¥ %7 ¥ fgd 3za &% w1 fad wie
A wea® qT FT T qET QW@
X9 ¥ fod amw att g g=orm wifgd
qaf TE TR T F1E 7w o § av T
£ 7T Yo o FEEq SYF TAT & AT AR |

Q& WA qE g FA9TE |

o) we3 vy fag @ fex s
AT ¥ A6 ¥ fo47 o qar A 0
R fod gt §romg
 yerw At ¥ 1 T W Ay fa
oo R § | W & qrw e §
wye weEdl & fud fred ifowle o
Few gh ! ow D & frew

Twar g fis 2fore & fiswt Wi i
TR | e R
o1 % gy fir oy wrgkt § P wfor ¥
wfirierer ot Y afier wivwr gae @
fear a1 w ow Y wy atfe?
feriz w1 wfidwr §f 9T e
TR A 1 ey awT oY oy WA
AT TEAT &, XX ¥ ST qEF v
t? wpn e el f g

gx wrrly ween @ QW
L

oft werAraaw fag c o A X
AT T aTE gaR WAl § q@
R, e v e Al wd ) WK
TAR 9T FATQ AW ®Y AT q@#AT A
g% Wy fawem Ay v @ €, @ AW
& o fiF sz v L g 4
WIS oTgT AR Yt 43 GO § g O
AmdsTTa %) qaas g frsgaw
N AERE § I F qwW 7 farwen
TeiEE &t § % oo T gar s
a1 7g OF g T{U GHT FT 97 |
@ § W wE avg 7y oY, dar feen
o< g O 1 feely ¥ W wfEder
BN HAXR | W IE g A
R RN eIy T3
ftam o s fear  foed o
AT I BT AR G @7 a0y wAg
e oY T grere § Y & e Sad
e fargs &7 aF 1 FEd g,
fufen sta w1 & MNif9d, gy feaar senr
e §, 9q H Qe A § | TG T
v &, wgfaqe &, w59 fran
BT § | T @ W & q« AN W AR
& o oy dvr @R 1 T X femr
FEA R WA W | g eI At §
f& aaec a1 QoA § a1 W
6 ¥T G0 ST AAT FC AW | [g
wavay @ N § fs av w e
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o R IT Ko AT to Perer  Go WY
Qo afid s dagwwem
waw § 1 gt agt fafret Wk
fett fafret an i v wOT Yo
wrelt § 1 dEy i AR o e
e wodhr o7 & 1 far o @
wrefaat & g7 fafareedt w7 o off =
gwar | Ig O afy ¥ wrdww F
& fs ag O gug ¥ fad woq F W
ATl & 9Td v B ¥ g T W AT
N fragmarmat ¥ v g Qar
gy rat i o g & ford e fafiee
wgt @, frfreed & wfed B aree
& o7 wC A & o g | S aar
¥ ol a9 Gr and w1 TR q qar
R 4y 7awar | | o Aeiy [P A aw
) A w1 § o o w9 6§
& fr ofigor & st Y gec d AN R
wufasR s §ar sraRk Wi
WAMFga & § ¥R I8 49
sfa @ afigar g Te@ & &
*1 OF BYEA &1 WIW i afern 7 €I
@ I # far o1 e A@ay |

Y1 wgY & f§ gamr 3w wga awT
NIRRT 1 gy AT aET
wJrEar §, 99 *Y eq, gagzw W@
%) fwd, rm * Wad | W GO
g 7 s agr & Sfad= w0 wfiqo
TTAATT ¥ ATEL I Y | 7 AT FEAL
t v wrw corardt § s dfag
Y 9T WY TeAAT ¥ ¥ wd, g
Ty ara § 1 &fwer g GesTr
gt § dforedraT & fifer Aradr ek,
wig 3% @1 wY glawr gY @0 wigfasT
waaN@Esasm i wag
o Ay wei g fe ur & oy @
wx f g gt o afee §,
99 ¥ aq A=A M, viaanie ¥ I
ez WY, 39 ¥ At duwiriear o

w R X, Ty faege oy wf &
255 (Al) LSD-—8.

at Hyderabad or Bangalore

aftw wror ww & TR WY R
TR e e o A w4, T
v dger @ amr o § ) qt T
qg warer AfY & fr ufiyaw § vyt &
qarq WY € 1 Wyl qv oW awg ®
AT WA | wf oy oft ey R
oy, g wrefray « qgt & wmEr
q@r | mAde & § ard wrafaat o
7Y, srw T Adefae Wi T g
¥ ¥¥efeae & mafaq) oY, 3 fevdye
¥ X wrafa) &Y oA o | gt Y
% TF 3¥ #) Far amar § e o€
7gt fafrex amdd af o7 & a9 W
A ¥l g g ¥ frd e ¥
LG GO R LR R ]
% g AR T § @ T W
7w fwqr o7 gwar § 1 @ f
# aga wew ¥ weaw wgay ¥ T
& fir g W@ TR S AT X K |
T ANA N T ¥ @@
war § o ag g Y A R

T ST GO wRE ¥ AR
® & gar ?

St weyaraaw fag @ 97 WX
& & Y awar A wHET w7 T e
7 FAT ¥ 7 WO WY (@ WY
aifag fe #§ N WA @ aHE W
Y 7@ wON | 7@ TwRw WA @
¥ § | T fafr=e v o g,
| Refae #t oy §ir | gt WK
qg v 7 fw Tawrl W agw fan
Ty &Y 9 FEC A § 1 A §, i AT
mi'(i"ﬁm!},mﬁﬁr
e § @, w4 1Y 1 77 O gaw AT
fie wror forer avg ¥ @arw 91 ¢ AR
firor o anr wa ok g, W gu A
a wT fd, ¥fier gz qare zfao
e @Y tfiver Y @ 1 s TR
e & ¥4 oY @0 qERG T ¥
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o [ wierromw fig

e wrihy | vofed warwy
"% 1 dar ¥ F o e ag O wide W
"y oy § et fie g darw o o,
&z wre fery o QY ST faw AE WO R
foc <& wrd |

at Hyderabad or Bangalors

frn ¥ 1 ¥fier 7 ow T W
wr Prardt 1 §T €8 xR WY Fufene
fiear ot gu qo & f x@ WA WY
war feai mar fe g e s ofiqwr
w7 Y Farer wwr fwar w4 § 4y -

e @rd o ofr & frd &, v fird

Shei Narayaaanku(ty Menca: A at & 7gY wg wwar g fir i wierowt
suggestion has been made regardin -

the appointment of a commuttee Whaf % @ T N ] § E W
fs the hon. Mimster's objection to oty & T 7 W v we It ox Twd

consider this matter and decide after

some tume? wi T i § fw serra Y Sofeqer

w7 aug AT feamr F €Y €@ wre

Mr. Deputy-Speaker: When the pro-
pbuhonmd!lsnotcomdenedfent;i- W AT Agy 4o

ble by the Minister, why go into the

q:ean,;n of having a Committee? mwm%‘mmﬂl@n

R fir 7 vt fr g7 o “wgiw
goawa’ ® A o § W) e
Y AT & T T WETTAT X Ay Y

What is the use of it

Shri T. B. Vittal Rav: He cannot be
the judge of the whole thing.

Mr_ Deputy-Speaker: Shri Prakash

Vir Shastri

st Fwr A e o SuTeEe
sgre, # & ¥y 5 vfeqa fear
i Ta WETT N TNiT T NE AT
w o F gf § I ¥ gy F
Tt g & fir wear wY Sofeqe we r a9y
o FRT 39 & 9 & ) N, gy N
frlt 3 @ weT™ 9T AT wigd
T AT HY FAL w7 F Iufea w37
wryget fiwar | ogr aw Ie wR feer
W EY T TR ¥ QN A
W ey ar s dar @ o @
wrw %t feafr wr wx dar @ W,
Rur & T THHAE | W @ T
W wiiwe w7 arar $if efgor wror
w i @ar Wk @ wfe o
weaw 7 gufeas wear fe e awr W
ow ufiwdapr wfir wa & gar wifigd
& wwrn § fe 9 Wrr a7 gwar
i fwdd amiww 37 W s

w3« o1 § v aoeiz Wk dreram
A @ S qgur & wvr & fow o
93 ¥T foqr amwr Ot 36¥ AW A=
|

uw ag ff 7uF frex o fear
fie Forer aorgy 3130 argaverer & arfaarde
*T GATRAT FT 39T forw® & v
I¥ 97 Y Ty agay NF @
AR FIHT I I & fve w7 §
a§ FfsamE af {f v | wR T ATA
adY & Y 8T Y Y 19 Wik A g
gt & fe fex W dre EwT AT
o wiqigs @ta § afaor wmew §
garare I qual § fiear wrar oY
fgT gl aXwT WY qw qT@ W A
T AT Wfgy fe N wi-
wrPedt ¥ oY wrey werrar ot e § AT
a7 ¥ €2tn A qraggwar aff {4
W A w o o Ed vt N
g gl s wr gt e
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wAat aoere ¥ 53 fawrad w3 ot §
41 g APS ofr rewww g & o
e gqq T W @I I 9,
wfeears A 391 sfafaa a1, 39 o™
e A A Jeu Ay @i 4 o
geerdy ® { arfeay €1 g S b
¥fwr at & g o1 arer st AT
LA LR LN LR LR SR
ot fafee o T g T § A averd
wiafedt M qar v v oy A
war a3 afr § &Y § A feafo 7 €@
T AT GET WIAETHAT § fE gETT
araT Wy 8 fRar F gz ¥
@ § wiafedt & ofr 57 w14 v wwar
& A a3 aoft grax § a7 g ¥ T4
Y EELEAT T AfI7AT N F QT A
W14q F& X 5 w7 § o0 wicfaay
¥ fpg TFX ¥ w37 w1 7 wmAr
A FEHAT F 1

Aralr Nty & ag w0 T
fe 34T F gL OF W4T 7 97 W wr
fegruasqrr & gr famgard
X ard wrw g ¥ gad g ¢ QY
0 wag 7 2y wrar 5 ag WO ww
fodt qF {t fear & § ar w1 Fegra
¥ WET & | WX WIRa ¥ QwaT &9
ara & fafga & &Y g4 78 2aar Qv
f ag g w7 < feaa § 1 It 83
faat 3 g g F o g ST R
AT AFHT JTA® & WEAr w;v
afcaras § fig 17 fiw Fedt & Srmare
TRLTAT & A7 ¥7 w11 fiwar aqm, W/
fax ¥ ag wgr § fe o7 s aq
o) 417 w7 T yeA9w WY Qfr Hrr
# feafs ¥ T4¥ o7 07 four § Bfea
vt a1y Y ag & fiw ¥ foy ga v
% faure v @Ay 9y 97 03 fw 7y
wag §r aff § e owadt & oW
1T ¥ U T W ¥ oAy AT |

TR 3 g A gt # QR-Sfea

Hyderabad or Bangalore

T W v eV, TR @T N
afaiaa gwan £ Fwar § T For 3w
gfan & w fagr o o

W wiafow @ /oW ¥ fesg
Efagfew g ¥ off ag o foar T
fir fesslt @er war & o 0 & TaarR
@l wrf § dFT § st agwr
13T fF W Ay wrr A gar WA
wriar s fagfes gfie ¥ foeeft w1

wfoge ago g1 § 1 T @ o

q & qud gfagre 9 gfe oG &Y
g9 A9 fis g aanfta W # o
TN wast § 90F O 7 I 5 6
faram g § wyg &wITe wuie T w% §
W 4 «m & AT wifgg fie a=e
ouF F TwAEr feelt adr O
wEIATa %rer & Y ATCa #Y qoAy
faeelt ag) afes ghmmgz dt 1 wTgw
g gfagre o3 3fte o @Y ande fe
feeeit w1 gfogre @t yafaar aremETe
FqE T HFT wr A W
fau 3% g a% N WA+ Ay
at Feafly ay § fiv faweht oget 3w ® sy
7 feaa Y, e 9@ WG g aw dar
FHT 91 &7 wror feedl & Qoo—{Xe
dta qT et 2t & g et §
W wror o feafy & fawly Ywwr qw
wfewdw 7 § 1 v fafews frare
1T ] feT vadiy qwmEY & g wdeg
& g, frrer wor gt § fe A e
FENE § ffga W) w1 STRY 17X
§T ¥ ¥w wrarw § famre w1 grwme
£ SETT B w10 w7 X 7 o i
oA s rfen wfsargat & @ g
ata § o oa® aTow § I wewnw
7 & ¥1d w7 § oforn 7 #T &9 &1
o WY @ ey ¥ fagra o et
F & Wi frgra #Y eftwre v &
qery Ign fay oF TfEome &
el oY o wif fawifer W T Y
fix a1t grag wwrem 9% frare wE
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¥ & grad @l ¥ sufeqa w2 )
feT gt aw geara w7 e & AT
ag® Y freare o 9 wra ot § e ave
AT ¥ 9T 4 q® wirgT ofaw qrer
F et WA A9 7 g w0
X A WY 77T F g & w9l s\
&1 e awa ft Arar A awda saar g

Mr. Deputy-Speaker: The question

“This House is of opinion that
one Session of Lok Sabha be held
in Sovth India at Hyderabad or
Bangalore every year.”

The motion was negatived.

1651 hrs.

RESOLUTION RE RE-ORGANISA-
TION OF COUNTRY'S ADMINIS-
TRATION

8hri D, C. 8harma (Gurdaspur): Sir,
:i:' to move the following Resolu-

“This House calls upon the Gov-
ernment to appoint a high-power-
ed Commussion, consisting of
public men, administrators and
two judges of a High Court, to
suggest ways and means for the
re-orgarusation of the country's
ndministration so that it could be
helpful in achieving the goal of a
Weltare State”

While I move this Resolution, I do

not lend my support to all that 1ll-
informed and irresponsible criticism
that is levelled against our administra-
tion. One of the specimens of that
criticism was given on the floor of
this House only sometime back. There
are some persons who think that our
administrative apparatus has swollen
beyond its just proportions. There are
other persons who think that our

NWOVEMBER 20, 1050 Recrgonisation of el
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wdministration has not given any wvisi-
ole proof of effucency. There are some
persons also who abuse our admins-
tration for all kinds of evil things:

that it should meet the public at
countless points and also that it should
sometimes come into conflict with the
peopie’s desiwres, wishes and hopes. All
that 1s possible, Therefore, 1t 15 no
wonder that people have sometimes to
speak very uncharitably about our
admimstration and  admunstrators.
But I would urge that it is not a
phenomenon peculiar to our eouptry.
I wonder if there is any country in
the world where the admimstrator 1s
put on a high pedestal. I do not know
of any administration in any part of
the world about which hard things
are not said I think that our politi-
clans have one thing in common with
the administrators and 1t 15 this that
we both always run the risk of being
misunderstood. We always run the
risk of bemng abused and of bewng
sometimes placed in a very unfavour-
able light,

Therefore, when I move this resolu-
tion 1t should not be thought that I
am doing so because I am carried off
by all those things which are said
about our admumstration. I do so
because I know that every country
must have an administration suited to
its own genius, to its own conditions,
to its own 1deals and objectives. Qur
msfortune or good fortune is this, that
we inherited an admimstration from
the British. That administrative
machinery was good in some wavs,
there is no doubt about it; but, that
machinery was meant for a particular
objective, The British looked upon
India from one angle and we are now
looking on India from a different
angle. They had a State which was
more or less a kind of a colonial State
and we are now having a State which
is a welfare State, There iz & word



Now, the administration which was
good for that colonial type of rule can-
not be good for rule under a welfare
State. Therefore, it i necessary that
our administration should be changed
funlamentally. This has happened In
other countries also. There was the
Russian revolution, and the Russian
revolution brought up a new type of
administration.

An Hon. Member: There was the
Chinese revolution.

Shri D. C. Sharma: I do not know

mucn about that, I have visited the .

Soviet Union and I can speak with a
little knowledge about that country.
I have not visited China so far; there-
fore, 1 cannot talk about China. About
Russia I can say that they gave a new
type of administration to the country.
I am not going into the merits as to
whether that type of administration
18 good, bad or indifferent; what I say
18 that the Russian revolution had new
objectives—social, economic and poli-
tical—and for the fulfilment of those
it needed a new type of administration
and they got that. I will not take the
example of Russia only, I will take
the example of USA. Presilent Roose-
velt took over the reins of the office
of presidentship in his country at a
very very critical time. The country
was passing through an economic
slump, the country was running into
all kinds of troubles and difficulties—
economic, social and political, Presi-
dent Roosevelt like a good physician
wanted to restore that country to
health and gave the country the slogan
of a “new deal”. You may call it a
“new deal” or by any other name, but
it was the socialist trend that he gave
to his country. And, for the success
of that “new deal” he did not depend

only ypon the old-time aiministrator,
the old time ‘dyed-in-the-wool' admi-
nistrator,’ upon the traditional type of
administrator, but he brought into
the field a new type of administrator,

17 hre,

It was because he wanted that
socialist experiment to succeed. It is
because he wanted the social objec-
tives of his new deal to be implement-
ed. That is what he did. So, I say
this: in our country, our Constitution
is the best of its kind judged by any
standard, national or international.
Our objectives of a welfare State are
the noblest of its kind. Our ingistence
on the socialist pattern of society is
something new so far as this coun
is concerned. All these things
there and they call for a new type
administrator. The type of adminis-
trator heére was that to which Lloyd
George referred in one of his speeches
as the steel-frame of the British
Empire, We do not want the steel-
frame of the British Empire. We want
the steel-frame of the Indian welfare
State.

Mr. Deputy-Speaker: He might con-
tinue pext time,

253

PETITION RE. ANDHRA PRADESH
AND MADRAS (ALTERATION OF
BOUNDARIES) BILL.

Shri N. R, Muniswamy (Vellore):
8Sir, I beg to present a petition signed
by 2,027 petitioners relating to the
Andhra Pradesh and Madras (Altera-
tion of Boundaries) Bill, 1869.

17.02 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the
23rd November, 18959/Agrahayana 2,
1881 (Saka).
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ORAL ANSWERS TO QUES-"W Y WRITTEN ANSWERS TO
TIONS - 815 QUESTIONS—contd.
Q. . Subject Ootosnes SQ. Subject CoLoMus
No. No.
138. Foodzomes . . S15—ax I8S. Noletless traine . . | 7
155. Unasuthorised construc- 186, in Krishi Bhavan |,
s tivnsin Delhi . . Bar—as§ %7 mi ‘ with die i
187. C.H.S.Scheme for MLPs, 825—ag . ) R B&g
15p. Delhi Milt Sum 88, Chndhlli!'ut . My-6s
Scheme 82934 189, Blptcdunbm Sarss
160. sme nf uih tnd — and Boharali Statieny . 363
34—
I90. Anti-Leprosy work . Bss-66
161. Gommittee on wl:ivlble 836 —40 191. Houses fnr Low Im—- -
16. F. &'r nou-d . 840—4q2 . thm of shi
o Loggt o w OPO o PR e fen
1 Reor aticn of C:enm:
165. Kalks-Howrah Mail . Baa-44 ,:33, ster and  Power
166. Co-operative Farming . 844—47 Commnu;:k ; . . 867
167, Zoologal' Pak in I194. Ropeway to ammy & .
TORE s ” Shortage of staff in Delnd **
. Hous ‘Tourists in 195. age o n
1% Hl;ldflo:l Pradesh 849-50 Hospitals . . . 868
170. TrafficDeathsinDelhi . 850—s53 U.SQ.
ANSWERS TO No.
SQQI SRR 3 I 272, Ra%_d and Inhnidﬁ:m
. rangport
No, Committee . Ol‘!' 869
156. A B.dd‘elu on the Ganga . 273. TmGl:ya coﬂllliol'l ] near 86970
168. Desparch of tel:grams 274. Dﬁ;’;‘m&:‘g b“‘" %70
bymd - - Delhi Electricity S
171. Planting of trees . 85455 275 Unda-nki.nsq -“pmyl 870-71
173. Regulsisation of tobacce . 276. Over-bndge st Shaqur-
in w . s, bast . . A '7:
173. Timber from Andammans . 8ss 277. Pending corruption cases
174 uzhterlsel'mlt Tllln- . on Central Railway . 871-73
gasserl ) 36 278. Waiting rooms at stations
175. D:Iht Mmcow An Ser- 856 on g.jm, . 873
279. Foreigners Negar-
176. Pmﬂm . 8s7 junssagar Proiect . 872
C. Hﬁ‘nﬂ 280, i and _ Power
i I-llmlchll esh . bs7 emes in  Bombay
178. Postal Servicec at State . - . 87273
Durgapur . 858 281, Ru;ﬂm I;lec;nﬁnnon in o
4 of over y State .
e W - B8s8-59 282. Development of fisherics
18 Builock l'owe: Proiect at in Bombay Statte )]
Khanpur Viliage . 8s9 283. Control of leprosy : 874
181. Delhi-Moscow Radio- 284. Trainers' training Camp 874
Teleprinter link . 859-60 38s. Central * Institute *  of
183. Movement of Khandsari 860-61 286. PFisheryin Chilka Lake
184. Robberyin tan . . B6I—63 in Orsss . . . B1%-76
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WRITTEN AMSWERS TO
QUESTIONS—consd.

usQ.

Subject

No.

a87.
288,
289,

309.
310.
3II.
312,

313.
314.

315.
316.
317,

318,
319.

P. & T.

Bomrds in
Refreshment
Lucknow

rooms on
Bareilly line
Over payment to  con-
tractors .
Railway Income at Batala
Staton . .
Jullundur Station .
Co-operative Fruit and
Vegetable Marketing
Irwin Hospital, Delhi
Health Schemes 1n Pun-
mb .
Breakdown of e:lectndty
in New Della
Special arrangements for
Kumbh Mela
Hospitals in Simla .
Medical College in
Hissar (Punab
Trammed pmel for
health .
W. H. O. Regional Office

for SouthEast  Asa,
Delln
Report of Khon!lcom
mittee

Indo-Neps! Postal A‘rm
ment
Hindustan Shipyard

Godowns -
Travel Agents Associgtion
of India

Public Call Offices

Manufacture  of
printers (n India

Purchase of Paddy

Drug for old age

‘Water of the Gangs

Soil erosion m Hnm.chsl
Pradesh

tele-

New Holpiul at l.mP
phal
Fhlunz Co-opennve So-

]awuhn:'runncl

Airport at Chandigarh

Breaches in_ Jullundur-
Mukenan lne

Ewm?nncfoon-
Railway Bridge over” the
Couyazy . - .

(Damiy Teasny)

WRITTEN ANBWERS TO
QUESTIONS—contd.

Corumns

876-77
877-18
878

878
878-719

879
879

B79-80
880-81

881-82
882-83

B83
882-84

884
884-85

885
885-86
886

886-87
887

887-88
888
888
889

889-90
890
890

891
891-92

893

893-54

UsQ.

Subject

No.

320.

321.
»

322.
323.
324.
3a2s.
326,

328,

329.

330.
331

332
333.
335
336.

337.
338.

Derailment of Nlininl
Express .

Derailment near Mud-
baha) Station .

Supply of spectacles to
overnment Employees

wasumerpur to Hu-
palpur )

Canal Guuw:uum n
Ornssa

Jhoom and Fov:ett pro-
duction in Tripura .

New Hmplul at Dm-nl.-
kal

Agnculmrd lon 10 dis-
plneed persons an-

New fnm siding at Quub
Road, Delhi

Bahuda River Project

Per capita consumpnon
of food . .

Toursts to Spin and
Lahaul

an:ger Amenmtes at
Stations

Pasteur Inseieute, Coo-
noor

National Railway Users
Consultative

Shipping Service
Tran  scadent  near
godam

.

MOTION FOR ADJOURN-
MENT .

The Spesker withheld his co-
sent tothe moving ofan ad-

journment

motion Vel

notice of by Shn Atal
Vajpayee regarding sto

of atrain by some students
at Shahdara rulway station

on

the 1gth November,

1959.
PAPERS LAID ON THE
TABLE . .

(1) A cnpycdnch of the letters

g between  the
Minwster of India
the Prime Mumster
Chuna after jssue of the

Paper No, II on
Chinese  relations

Feclit

CoLomns

§i§ fiif

T

906—11



053

PAPERS LAID ON THE
TABLE—contd.

which was lad on the
‘Table on the 16th Novem-
ber, 1959

2) A of statement on
¢ rece::p Ioods in the Lower
Damodar Valley.

) A copy of Notification No
GS R O 1493 dated the rith
May, 1957, under sub-
section of Section 19
of the Delhi (Control of
Building Operations) Act,
1955, certain
amendments to the Delh1
(Control of Building Opera-
tions) Regulatuions, 1955
(4) Acopy of Notificauon No
E& Ida (|1142).' S-I—"ll'rmpoﬂ
ed the oth July, 1959,
published 1. Delhi Gazeite,
under sub-section ﬁ) oi
Section 133 of the Motor
Vehicles Act, 1939.

(5) A copyof each of the follow-
g papers Peitaining to
the Be.thn Road Transport
Authority —

(1) Balance Sheet of the
Authonity for the year
1955-56

(u) Profit and Loss Account
of the Asthority for the
year 1955-56

(ah) Financial Review by
the General Mainager,
Delhi  Road Transport
Authority for 1955-56

(iv) Audit Report on the
Annual Accounts of the
Authority for the year
1955-56

(v) Operational Accounts of
the Authonty for the
year 1955-56

(6) A copy of each of the
following rules under sub-
section (3) of Section of
the Supreme Court Judges
{Condiuons of Service) Act,
1958 .—

(1) The Supreme Court
Judges (Travelling Allow-
ance (Rules, 1959, publi-
shed 1n Noutfication No
G.S R. 844 dated the a5th
July, 1959,

(u} The e Court

W

1959,

ed 10 Notification

0. 935 dated the 1sth
August, 1959

[Daxzy Dagane]
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(7) A copy of each of the
following Notfications un-
der sub-section (6) of Sec-
tion 3 of the Essentual Come-

ties Act, 195S.

(1) GS.R No 1052 dated
1ath September, 1959
certain further

makin,
ent to the Im-
Elrted P s (Pro-
bition of Unauthoried
Sale) Order, 1958

(1) GSR No 11rrdated
1st October, 1959
making certain amend-
ment to the Sugar
Movement Control)
rder, 1959

(m) GSR No 1153
dated the 17th October,
1959 making certain
amendment to the West
Bengal Wheat (Export
Control) Order, 1958

(v) GSR No 1203 dated
the 318t October, 1959
making  certain am-
endment to the Dellu
Wheat and Wheat Pro-
ducts (Export Control)
Order, 1958

(v) GSR Nos ISi‘ and
1235 dated the 4th No-
vember, 1959

(i) GSR No 1237 dated
the 6th Navember, 1959
making the Sugar (Move-
msnt Control) Order,
1959

(vu) GSR No 1238
dated 6th the November,
1959

(vun) GSR No 1239
dated the 9th November,
1959 rescind: the
hzadru Paddy (Trans-
port Restriction) Order,
1959-

(8) A copy of each of the fol-
lowing  siatements
Orders u d-r sub-sec-
1101 (6) of Section 3 of
the Esscnid Com-
modities Act, 1955

(s) Sl:lltm;nt showing
I 181101
Osr‘dm fg Ric: '1:;5

o

1 M
Krsn.a D}um?t‘
(Aadhra Pradesh).



ce
on Millers/
Parties/Banks 1n East
Godavar; Dustrict
(Andhra Pradesh)

(o) f;l&teintnt showing
- u[

Ord “qll;m mE:g

served on Mullers

Parties Banks 1n

West Godavari
Dustrict  (Andhma
Pradesh)

(tv) Statement showing
146 Requisitioning
Orders for Rice
served on Millers
Parties Banks in
Guntur Dustrict
(Andhra Pradesh)

(v) Statement showing
2 Orders 1ssued to
Railway authorities

restraining
movement of
stocks of rice and
paddy from the Rail-
way goods sheds

(v1) Starement showing
3 orders to get dec-
laration of stocks
served on cCurtain
mullers/traders 1n

Knshna  Distnict
(Andhra Pridesh)

(vu) Statement showing

2 orders to get
declaration of
stocks  strved on

certain _mullers/tra-
ders 1n East Goda-
vari Distnct (Ar -
dhra Pradesh)

(wms) Statement showirg
9 orders to get
10n of stocks

served on certain
tnllll':ﬂ,"ll‘ldt.l‘ﬁ in

West Godavari
Dustricr  (Andhra
Pradesh)

(1x) Statement showing
183 orders to gut
declaration of stocks
scrved op Cirten
mtﬂmuaden n

Dnstrict
Cﬁndhl‘l radesh)
256 (A1) LSD—9

CoLumns

STATEMENT BY MINISTER

The Minuster of Health (Shr:
Karmarkar) made a state-
ment mmcnns'hdn Jgucﬁiy
given on the 4 t
1959 to Starred 3&?’!101\
No 79 by Shr1 A Tarnq
regarding Coroasrion Pil-
lar sewage Plant, Delh

REPORT OF BUSINESS
ADVISORY COMMITTEE
ADOPTED

Forty-fourth Report  was
ld.opled

BILL INTRODUCED

The Kerala State Legislature
(Delegation of Powers) Bill,

MOTION RE, INCREASE IN
ALLOCATION OF TIMF
TO BILI

The Mimster of Parhamentary
Affairs (Shr1 Satya Narayan
Sinha) moved that the time
for consideration and passing
of the Andhra Pradesh and

adras  (Alteration  of
Boundaries) Bill, be exter.ded
from § hours to 6 hours

The motion was adopted
BILL UNDER CONSIDERA-
TION

Further discusstion orn  the
motion wo cunsider the Andhra
Pradesh and Madras(Aleration
of Boundarics) Bill and the
ome nts for circulation
of the Bill for the purpose of
cheiting  opirion  thereon
and for referunce of the Bill
to @ Joint Commuttee, con-

tinued  The  discussion
was not concluded
REPORT OI COMMITTEE

ON PRIVATE MEMBERS
BILLS AND RFSQLU-
TIONS ADOPTED

Fifry firs Report was adop.ud
PRIVATE MIMBER'S RE-

1536

CorLumeus

912-13

913-14

914

914—31

21 oy i

977-78

SOLUTION NEGATIVED 978—i1045

Further discussion on tht
Resolution re Session of
I.ok Sabha at Hyderabad or
Bangalore concluded and the
Resolution was negatived

PRIVATE MFMBER'S RE-
SOLUTION UNDER DIS-
CUSSION
Shri D C Sharma moved the

Resolulion re Re-organise-
tion of Cou-trv’s Adnuras
tration The discussion w1s
not concluded

1045— 48
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CoLUMNS
ot SENDA FOR MONLAY,
PETITION PRESENTED 1 NOVEMBER 13, 1939/
NR. M AGRAHAYANA 3, 1881~
Shri . Muniswamy pre- (SAKA»~
m, pove ;,gm""dm"'w,d,ﬁw Further discussion mmem
& the Andbrs Pradesh tod e P

Madras (Alteration  of teration of Bouadaries)
Boundares) g“'“.



